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No. î Satufdayy 2$th Augusty 1956.

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1398, 1400, 1401,  1428, 1402 to 1405, 1407, 1409 .
1412, 1415, 1418 and 1419 ....................................................................................1637—̂ 2

WRITTEN  ANSWERS TO QUESTIONS-

Starred Questions Nos. 1399,1406,1408,1413,1414> 1420 to 14279
1429 to 1449...............................................................................................1663—77

Unstarred Questions Nos. 934 to 1012.............................................1677—1714

DAILY DIGEST................................................................................................1715—18

No. 30—Monday, 27th August, 1956.

ORAL  ANSWERS TO QUESTIONS — ,

Starred Questions Nos. 1452, 1454 to 1459̂ 1461 to 1465, 1470̂ 1471, 14733
1475 to 1477, 1479, 1480.........................................................................  •  1719-̂ 5

Short Notice Questioiit Nos. 13 and 14.............................................................. 1745~5*

WRITTEN ANSWERS TO QUESTIONS—

Staned Questions Nos. 1450,1451,1453,1460,1466 to I469« 1472,1474,1478,
1481 to 1489................................................................................................1751-59

Unstarred Questions Nos. 1013 to  1033,  1035 to io6i . . . .   1759—78

DAILY DIGEST.........................................................................................................  1779—8»

(iii)

No, 31—Tuesday, z%th August, 1956.

Started Questions Nos. 1490, 1492, 1491, 1493, 1494, 1496 to 1500, 1502, 1507 
to 1509, 1512 and 1513.......................................................................................1783—1809

Short Notice Question No. 15  . ....................................................................1809—II

RE-STATEMENT LAID ON THE TABLE IN REPLY TO SHORT 
NOTICE Q U ESTIO N...................................................................................1811

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1495, 1501, 1503 to 1506, 1510, 1511, 1514 to 1520,
1522 to 1532.......................................................................................................1811—22

Unstarred Questions Nos. 1062, 1063, 1065 to 1069, 1071 to 1073, 1075
1085............................................................................................................................1823—30

DAILY DIGEST..............................................................................................................1831—34

No. 32—Thursday, y>th August, 1956.

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1534, 1536, 1537, 1539 to 1545, 1552, 1553, 1558 to 
1561. 1563, 1564.  1566 to 1568 .  .  .  .  .  .  .  1835—«4

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos. 1533, 1535, 1538, 1546 to 1551, 1554 to 1557, ij«5,
1569 to 1581, 1583 to 15 8 5.........................................................................1864—76

Unttarred Questions Nos. 1086 to 1174 . • » • . .  .1876—1918

‘.DAILY DIGEST........................................................................................................1919-34



(iv)

No. 33—Friday,  31st Augutt,  I9S6>
COLUMNS

ORAL ANSWERS TO QUESTIONS—

Stured Questions Nos. 1586 to 1592, 1594 to 1601, 1603,  1604,  1606, 
1608,  1609,  I6I2 

SHORT NOTICE QUESTION NO. 16 ..........................................................

WRITTEN ANSWERS TO QUESTIONS—

Starred Questions Nos.  1593,  1602, 1605, 1607, 1610, 1611,

1613  to  1629. . . . . . . .

Unstarred Questions Nos.  1175 to  1211. . . . .

DAILY DIGEST .......................................................................................

No. 34.— ScUurday, \st Stptember,  1956—

1925—54

1954—

1957—65 

1965—82 

1983—86

ORAL  ANSWERS TO QUESTIONS-

Starred Questions Nos. 1630 to 1639, 1643, 1644, 1646 to 1648,
1650, 1653, 1654, i656» 1657, 1660 to 1662. . 1987—2014

WRITTEN ANSWERS TO QUESTIONS— _

Starred Questions No. 1640 to  1642, 1645, 1649,  1651,  1652, i65S> ,
1658,  1659,  1663  to i68i. . . . . . .   2015—ao

Short Notice Question No,  17 . . . . .   .

Unstarred  Questions Nos.  1212 to 1250. . . . . .   2027—41

DAILY DIGEST .............................................................2043—46

No, 35—Monday, r̂d September, 1956—

ORAL ANSWERS TO QUESTION—

Starred Questions Nos.  1682 to 1687,  1689 to 1694,

1698 to 1701,  1703  to 1707. . . . . . .   2047—75

Short Notice Questions Nos. 18 and 19  .  . . . . 2076—79

WRITTEN ANSWERS TO QUESTIONS—

Starred  Questions Nos. 1688,  1695,  1697,  1702,  1708 to 1721.  .  2079—86

Unstarred Questions Nos. 1251 to 1287 . . . . .   2086—2104

DAILY  DIGEST.....................................................................................................2105—08

No,  36~̂Tuesdayi 4th September,  1956—

ORAL ANSWERS TO QUESTIONS—

Starred Questions Nos. 1722 to 1730,  1752,  1733 to 1735,  1737 to 1740, 

17425  to  1744. . . . . . . .

WRITTEN ANSWERS TO QUESTIONS—

2109—37

Starred  Questions  Nos. 1732, 1736, 174I5 I745 to I747> I749 to 1751, 1753 
to  1761,  1763 to  1768 . . . . . .   2138—48

Unstarred Questions No,  1288  to  1329 

DAILY DIGEST 2165—68
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LOK  SABHA 

Tuttiay 14th August 1936

Ths Lok Sabka mst at Eleven of the Clock

(Mr. Speaker in the Oudt)

ORAL ANSWERS TO QUESTIONS 

NatlonaliMitioii of Coal Mines

♦7050. Shri T. B. Vlttal Rao: Will 
the Minister of Prodaetion  be pleased 
to state;

(a) whether  a formuJa  for the  pay
ment  of compensation m the event of 
general  nationdisation  of  coal  mine9> 
including  the working mines has since 
been finalised; and

(b) if so, the nature thereof?

The Minister of Production (Shri 
K C Reddy): (a)  No.

(b) Docs not arise.

Shri T. B. Vittal Rao: May I know 
when this will be finalised?

Shri K. C Reddy: I am not ciiutc
sure what the hon. Member has in view 
When he  has  put this  question.  The 
question relates to the general nationalisa
tion of coal mines, including the working 
mines.  Government has no proposal be
fore it for the general nationalisation of 
coal mines.  No formula i» being consi
dered in this conncction.

Shei T. B. Vittal Rao: May I know 
whether  the  Government  proposes  to 
take over some of the mines which are not 
being worked but which are owned by the 
private owners ?  In that case, will any 
compensation  be paid  to them?

Shri K, C, Reddy:  I do not know 
if the hon. Member has in view the unwprked 
areas of the various leases or the working 
mines.  It is difficult to answer unless 
this is made more specific,

Shri T. B. Vittal Kao:
leases.

416 LSD—I

1 meant the

1196

Shri K. C* Reddyi There is a proposal 
before  the Government to acquire the 
^worked areas  of the various leases, 
r̂tain proposals are under consideration. 
No decision has yet been talcen.

Shri P, C. Bote: May I know whether, 
on account of the indecision of the Govern
ment as regards nationabsation, there has 
been very little investment in the mining 
industry  during the  last  several years 
and also whether the Government has 
come to an agreement  with the private 
owners with regard to investment ?

Shri K. C. Reddy: There has been 
no indecision on the part of the Govern
ment in regard to this matter as the policy 
of the Government has been clearly stated- 
most recently, on the Industrie Policy 
Resolution of 30th April.  Government 
has said that no guarantee can  be given 
in respect of non-nationalisation of these 
mines.  The  method  of nationalisation 
of these mines will depend upon the cir
cumstances at the time when Government 
take up this question.

Shri  Bhagwat Jha Axad: May  I
know if the Government has under con
sideration any proposals  wîh regard to 
such mines as are not uneconomical but 
are being worked uneconomically due to 
enterprising inefficiency ?

Shri K. C. Reddy:
follow.

I do not quite

Shri Bhag«rat Jha AamAt  It is so
simple.  Has the Government any pro
posal under wnsideration for such mines 
which are not uneconomical themselves 
but are being worked out uneconomically 
due  to  enterprising inefficieney?

Shri K. C. Reddy: Stich  matters 
to which the hon. Member has referred 
to are being continuously examined by the 
Coal Commissioner and the Acts we have 
in regard to this matter are sufficient for 
us to take ncccssary action.

Kashmir Princess

*iojT,  Shri  D.  C,  SharmM 
will  the Prime Minister be  please
to  refer to the reply given to  starred 
Question No. 16 on the  i6th  February,
1956 and state the result of the  effort
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made by the U.K. Govcrnmcni to get 
the  suspect  who  sabotaged  the  Air 
India  International  Plane  ‘‘Kashmir 
Princeŝ*’, extradited to HongKong ?

The PArUamentary  Secretary  to 
the Minister of External AITalrt (Shri 
Sadath All Khan)i Govemment of India 
have been informed by the U.K. Government 
that the Formason authorities have refused 
to entertain their request for the extradi
tion of the alleged culprit on the ground 
that there is no Extradition Treaty bet
ween U.K. and China.  A stotement issued 
by the U.K. Government on the subject 
was placed on the Table of the House 
while answering Starred Question No. 16 
on i6th February, 1956.

Shri D. C Sharma: May I know 
if, in the light of the sUtement made, no 
further efforts will be made to get hold of 
the alleged culprit ?

The Prtme Miniater  aad  MinUter 
of External Affaire aad Finance (Shri 
Jawaharlal Nehni)s Government  of 
India has made every effort and wherever 
an opportunity offers itself, it makes further 
efforts.  But, the  position  has  beea 
explained  to the House.  We cannot deal 
with the Formosan Government directly 
at all as we do not recognise it.

Shri 
whether 1 
the Unit
whose umbrage Formosa is existing today ?

hri B. S. Morthys May I  know 
ther any effort is beiî made to approach 
United  States  (̂ yernment under

Shri Jawaharlal Nehru: I  do not
think any formal approach has been made 
to the United Sutes on this subject.  Infor
mally these matters are very well known.

Sardar Iqbal Singht According  to 
that sutement, this sabotage was due to 
the Kuomintang  Intelligence Organtsa- 
lion.  May I know whether any other 
person has been arrested in this connection?

Shri  Sadath  AU  Khan: Despite
investigations, it has not been proved that 
there was any other person mvolved in 
this sabotage.

SM Joachim Alvai Is  there  any 
admission by the British authorities of 
their failure to take prompt steps, when 
the Chinese Government advised  them 
of certain happenings before this incident ?

Shri Jawaharlal Nehrui I do not
know what the hon.  Member is referring 
to.  The reference is to the Hong-Kong 
Government,  I  presume.  The  Hong
Kong Government says that it took every 
step.  But things happen inspite of steps. 
The story is that the steps that the Hong
Kong Government took were to prevent 
people from going to the air-port but the 
actual culprit was inaide-one who actually 
worked there, so that the steps that were 
taken did not affect the situation at all.

♦toK?. fUTwrfijiw

(v) wr

^ vnnr %

%  ̂  «TTfft  Pm M

t ;

(w) nft iff ̂ ftl'wri'frt ̂
WT I ;  ifh:

(*r)  ̂ Tt wr  Pinrr »pit

I ?

(t) ni , ? w ̂ ffTiirw irPT 
 ̂ ft? ̂  ̂T!nrr 

’fT vpjjm  ftrS  mrfhiv 

fwtf ̂  t I  fWJif

irtr ftrarfksit •pt  '>ft vqiht Pptt 

t >

(w) ?T«IT  (»T).  ̂ 5TPT  ̂  ^ 

^   I

 ̂ vnrr ft  ?flr 

<̂rT5?iT jj Pit inj

t ft ̂

VTTsn’ft *f fiflwV  jnw

 ̂I $rr<rfiiv  ̂<TVi$t’
 ̂ft) ^

VT  ftPTT ^  t •

Shri C. P. Matthant I would request 
him to repeat it in English.

Mr. Spaakert The hon. Minister may 
kindly reply in English also.

Shri M. M. Shah : (a)As stated in my 
.reply to the Starred Question No. 240S 
on the 22nd Maŷ 195̂, preliminary re
ports have only been received; the ftna! 
reports and detailed recommendations are 
still awaited.

(b) and (c*). Do not arise.
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With reference to part (a) of the answer̂ 
I may add̂ with  your permission, that 
this is due to the fact that the expert teams 
want to conduct pilot trials with our raw 
materials.  One  thing has been establi
shed through these pilot trials that bfigasse 
can be used for the manufacture of news
print.

fNNiff  ̂ WT

Mti

WK,  ?

itft iTo  iTo  ^

ftrfr ?ft ̂  mnA I

 ̂ W r<̂’i

^ ^  ̂ vtftrw VT   ̂I

W  w6̂ : WT 

vrtvi  ̂ firiroff

^ fT'ft# <TR % IK VTT  p̂nfilV

5^  vrt snr  ̂ v?:  ftm  n̂̂trr

 ̂  ̂̂  5̂T5?r Ptjw

1RT VT ̂   ^ vnnr ̂TF̂Rift

 ̂Aitf^ fnft t  ̂  ifrt ^

^  % ftw, ^ fir̂TT V?! OT

fw  ?

lA Ho Ifo ^ it̂

ĴR  ̂ irru  ^

 ̂ «|{t  «ft,

Wtt % ?ntr   ̂iWf  fr^ ^

fro  ̂  wmw lift irrWt

iftr  fiw WT̂ Whr Pnrr

ĉnnTT I

Shrl Joachim Alvas May I know the
difficulty of publishing reports of this 
type which can be .termed as of *minor 
confidential nature’ when the Government 
publishes Dr. Appleby’s report explain
ing completely the activities of the Govern
ment?

Shrl  M.  M.  Shfth: This  question̂ 
firstly, does not arise out of this question. 
The only reason for not publishing these 
technical  reports  sometimes  is  this. 
Different tecnnical teams have different 
approaches to certain technical problems. 
They would not like to divulge the tech
nique given in the report.  It is for the 
Government  always  to  consider  these

reports confidentially so that their trust 
is maintained.

^ # ap?T ftp  ̂ w  ̂  ^  

foftt >fr?7r  f ftr ipsrvrtt

vpnr %  fvmr ttft ftrw  i

%   ̂ ŝrpmNt  ̂  M

’nn t

vnnr %  îr viinr

%  ̂ fTTOT ̂

t fv FT NNwf ^  fO# % iTO 

% Vnnft % VTOTFT 

Fnfw fvv ^  îftr ̂  j(Tf!T ¥r

VPnr 5T iHTFIT ^ ?

^ !?• ifo ftWRT Pf̂TT

ĴTRfTT t Pf ^ ^  Pfct  ̂ fiprmf 

^— ( \ )

(̂ )  ̂  vm m %  <rtT (̂ ) 

fiR»r %  ̂  #, firovT Pr

VPT  ̂iftr  ̂gpvrhr

ftm 11   ̂Pf> ^

Shrl Smrmngmdhmr Dm: May I know 
if bagasse is going to b$  used for pAjgnt 
making, then what is the alternative ftiei 
that will be supplied to the factories?

Shri M. M. Shidis So far the triala 
have proved that bagasse can only be used 
for newsprint.  The trials for paper arc 
still being undertaken.  As far as alter
native fuel is concerned, there is plenty 
of coal available in this country which 
wiU be supplied to those factories.

Village Foretta under Soooad Plan

*1054* Shri Madiah G<mdas WiU the
Minister of Planning be pleased to state:

(a) whether they have any plan to 
encourage the formation of Villaĵ Forests; 
and

(b) if so, how many such  forests 
are planned to be formed in the Second 
Five Year Plan period ?

Deputy Mlnleur of Planning (Shrl
S. N. Mihra): (a) Yes, Sir.

Cb) No specific targets for the planu- 
tion of village forests have been laid down 
in the Plan for the country as a whole-
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It  has  however  been  recommended 
that the formation of village forests mainly 
for the purpose of providing fuel should 
be encourâ by the National Extension 
Service with the help and guidance of the 
forest and agricultural departments.  Sev
eral States  havê included in their plans 
specific  schemes for the plantation of 
village forests and a provision of  Rs.55 
lakhs has been made in the State Plans 
for the purpose.

Shri Mmdlsh Gowdas WiU  Govern
ment give sufficiently high priority for 
these village forests during the Second 
Five Year Phm so that the problem of 
firewood and fodder may be solved ?

Shri S, N. IVUahras It has been  given 
due  priority.  I  do  not  know
what the hon.  Member  exactly  means 
by high priority. High is a comparative 
or relative term.

sn>T in̂  ̂ ̂

ITVR  ̂3TT  I Pl>

t  ̂^ ̂  ̂ TTWTT »rNt

# anm ?

9ino  ̂  ?mnT

TT̂ % ?n*r

1% #  ̂  ?mT I I

Shri Shree Narayan Daa: May  I
know what is the estimated area that will 
be covered by these forests in the Second 
Five  Year  Plan ?

Shri S. N. Miahra: I have not totalled 
up the entire area.  I have given the 
financial jnagnituUc for all Uic programmes.
They are in terms of acres.

Aluminium Industry

1̂056. Shri Ram  Krishan i  WiU
the  Minister  of Commerce  and
Industry be pleased to refer to ihc reply 
given to Unstarrcd Question No.  1769 
on the 4th May, 1956 and state:

(a) whether Government has received 
the repf̂rt from the Rxpcrt Committee 
for "the  development  of  Aluminium 
Industry; and

(b) if so,  the  details  thereof?

The MfaiUter  of Heavy  IndustriM 
Shri M. M. Slwhs (a)  Sir.

(b) Does not arise.

Shri M. M : Sh«hi I may add with 
reference to answer to (a) that the report 
is expected within a month.
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Shri Sa V. Ramaawamy s May we
know how many aluminium  plants are 
proposed to be set up in the Second  Five 
Year Plan in the private sector and in the 
public sector and also the capacity?

Shri ALML Shah: So far the decision has 
been taken only for one plant to begin with 
of the capacity of 10,000 tons per annum at 
Meirur in Salem district.  This  plant will 
be iu the Public Sector.  Regarding the 
other requirement of another 10,000 tons, 
the matter is still under consideration.

Shri Joachim Alva : In view of the 
heavy demand for aluminium for the growing 
aircraft  industry, do Government mean to 
expedite  their  searcli  for  alimiinium 
and also cancel the licences for aluminium 
which have not been utilised at all for years ?

Shri M. M. Shah t We are trying to 
make the country as self-sufficient as possi
ble within the shortest possible time in al
uminium .  Regarding the cancellation of 
of licences, no such contingency has ariwn.
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Shri T. S. A. Chetdar : May 1 know 
Whether this aiuminium plant  is  entirely 
in the public sector or is it to be also in the 
private seaor?

Shri M, M. Siiah : The one I have 
indicated is in the public sector by the Na
tional  Industrial  Development  Corpora
tion.

GUm Industry

'̂1057. Shri Jhulaa Sinha: Will the 
Minister of Commerce and  Industry
be pleased to state the extent to which 
the  requirements  of the  couintry  for 
glass articles  are met  by  the products 
of the indigenous Glass Industry?

The Minister of Consumer Indus
tries (Shri Kanungo) A sutement giving 
the current demand and production in the 
year 193J is placed on the Table of the 
House. [See  Appendix  VI,  annexure 
No. 43].

Shri Jhulan Sinha s Will the hon. 
Minister refer to the statement and state 
whether any special efforts are being made 
to make the small leeway  that remains 
to be made up regarding items i to 8 and 
to develop the last two items of this indus
try ?

Siiri Kanungo t Efforts are being made 
to instal additional and to develop some 
of the existing capacity for specialised 
productions and we hope that in the course 
of 5 years the production will go up.  Re
garding the last item, plate glass, the de
mand for it is so  low that it is not eco
nomic to produce it in our  country at 
the moment.  As regards optical glass, 
Government is considering a project for 
establishing manufacture of that item.

Shri V. P. Nayar : I find from the 
statement that the demand for plate glass 
is about a million and a half square feet.
I also find that in sheet glass, we have got 
some deficiency.  May I know whether, 
considering these  two  aspects  together 
with all the side problems of Ambalapa- 
zha-Shertala  region of Travancore-Co- 
chin, where it has been already suggested 
by the State Government to have a glass 
factory, the Government of India have 
considered the desirability of starting a 
glass factory there ?

Shri Kanungo 11 take the information. 
As far as the production of plate glass is 
concerned, I have suted that the present 
demand docs not justify  a plant for that.

Shri Joaĉ him Alva : There is a de
mand foi 150 to 200 tons of optical glass.
I want to know what measures are being 
taken for the production of optical glass 
as also in regard to ther aos ?

Shri Kanungo : 1 have mentioned 
just now that Government is considering 
the stepping up of production of optic 
and  opthalmic  glasses.

Flood  in  Agartala

*1058. Shri Biren Dutt i Will the 
Minister of Rehabilitation be pleased td 
state:

(a) whether it is a fact that many 
documents of the office of Rehabilita
tion Department have  been washed away 
by the recent flood at Agartala j

(b) whether applicants for loan are  not 
getting the granted amounts due to loss 
of  documents caused by fiood; and

(c) if so, what remedial steps are being 
taken to expedite the  disbursement of 
loan ?

The  Minister  of  Rehabilitation 
(Shri Mehr Chand Khanna) t (a) No.

(b) and (c) . Do not arise.

Shri Biren Dutt 1 Some cases have 
been referred to ; did he enquire about 
them?

Shri Mehr Chand Khanna s Certainly 
What happened was that some files  got 
wet.  , After they dried up payments have 
been made.  During that period there 
might have been some delay but at no time 
payment of loans has been stopped.  If 
any particular case is brought to my notice,
I shall gladly look into it.

Shri Biren Dutt t It is said that  in 
the  Collectorate  some  documents  had 
been spoiled.  Some people are v̂iting 
that because all those bonds deposited in 
the Collectorate have been lost, they were 
told they could not have the loans.

Shri Mehr Chand Khanna s I am
only concerned with the documents rela
ting to the Ministry of  Rehabilitation. 
Nothing has been lost.

Boundary  Disputes

*10̂ 0. Shri  Gidwani : Will  the 
Prime Minister be pleased to state whether 
it is a fact that he has sent a message to the 
Prime Minister of Pakistan refuting Pakis* 
tan’s contention that the  northern  por
tion of the Rann of Kutch belongs to 
Pakistan and reiterating  that the entire 
Rann irrevocably belongs to India?

The Parliamentary Secretary to the 
iVllnister  of  External Affairs (Shri 
Sadath All Khan) t Yes, Sir.

Shri Gidwani t Was any reply recei
ved from Pakistan and, if so, what was 
the nature of the reply?
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The Prime Minister and Minis
ter of External Affairs and Finance 
(Shrl Jawaharlal Nehru There has 
been continuous correspondence on thi« 
issue, rather at long distances.  A letter 
goes ; a few months later the reply comes 
and there the matter is.

Shrl Gidwani : Was there any reply 
to your letter?  That is what I wanted 
to know.

Shri Jawaharlal Nehru : I  think 
there was reply in the sense that this factor 
is mentioned in some other letter.

Shri B. S. Murthy : May I know 
whether there is any remedy to prevent 
Pakistan from printing its maps including 
this area as well as some other areas?

Shri Jawaharlal Nehru t I am not
aware of any peaceful remedy except to 
point out the error of their ways.

Chitral

*io6i. Sardar Iqbal Singh : Will 
the Prime Minister be pleased to state 
whether it is a fact that the old records 
of political  Department in Delhi and 
Regency record at Srinagî have  shown 
Chitral  and  other principalities  under 
the complete suzerainty of Kashmir Maha
raja and Kashmir Government.

The Prime Minister and Minister 
of External Affairs and finance (Shrt 
Jawaharlal Nehru) : The records show 
that Jammu and Kashmir State exercised 
suzerainty over Chitral  and the princi
palities in the Gilgit Agency.

Sardar Iqbal Singh t May I know 
whether it is a fact that  according to the 
Treaty of 1878, the Mehtar of  Chitral 
had surrendered his defence and external 
affairs to the Ruler or Maharaja of Kash
mir ?

Shri Jawaharlal Nehru :  That is
one of the records; there are many others.

Sardar Iqbal Singh t May I know 
whether it is a fact that when in  1805 
Umra Khan invaded Chitral, it was the 
Ruler of Kashmir who had defended Chit
ral and not any others ?

Shri Jawaharlal Nehru ; The hon. 
Member is asklne me a question of great 
detaiL  If I sty  I am committed to 
every single detail that he says.  I could 
not also answer detailed questions in this 
way, but there arc many old records to show 
that the Kashmir State exercised suzerainty 
over Chitral.

Sardar Iqbal Sî h : May I know 
whether Government is aware of the fkct 
that Chitral has been incorporated within 
West Pakistan and whetner Government 
has taken any steps in this regard ?

Shri Jawaharlal Nehru :  I am not
aware of its incorporation in that sense, 
but I believe that Chitral is mentioned 
in their new Constitution—in that sense, 
it is presumably meant to be incorporated. 
Except for pointing out again the wrong
ness of this, we can take no other step.

Shri Brafeshwar Prasad : Is it a
fact that the sponsors of the Pakhatoonis- 
tan  Movement  have  included  Chitral 
within the zone of Pakhtoonistan.

Shrl Jawaharlal Nehru : I do not
know exactly what areas are supposed to 
be  comprised  in  the  Pakhtoonistan 
Movement.  I believe it has been claimed 
by some that it is part of that, but no strict 
areas have been defined so far as I know.

Shri Braloshwar  Prasad :  What 
will be the attitude of the Government if 
attempt is made by some foreign power 
to snatch away Chitral from Pakistan ?

Broadcasu for Scheduled Areas

*1064. ShH Jaipal  Singh : Will 
the Minister of Inibrmation and Broad
casting be pleased to state:

(a) the special programmes, if any, 
broadcast for the Scneduled Areas;

(b) the qualifications of the person
nel in charge of the programmes; and

(c) the languages in which  the broad
casts are made?

The Minister of Information and 
Broadcasting (Dr.  Keskar) : (a)  and
(c). Special programmes  arranged  at  a 
studio  maintained for this purpose at 
Shillong  are  broadcast  from  Gauhati 
in Oaro vidKhasi jaintia. Items of spe
cial interest to Scheduled Tribes are inclu
ded in the rural programmes in regional lang
uages broadcast from all India Radio  Sta
tions which provide coverage for tribal areas. 
At present transmitters are being  installed 
at Gauhati, Ranchi and Bhopal for giving 
special programmes to the tribal people 
in their own languages for the area in Assam 
andNEFA, Bihar and Madhya Pradesh 
respectively.

(b) Ad hoc assignments arc given to 
spe<̂ stsfor preparing such programmes. 
Arranttments for recruiting regular staff 
and also Producers who will prepare such 
progranmies  especially  on a permanent 
basis  are  at  present  in  hand.

Shri Jaipal Singh : May I  know 
how many of the tribal languages are co
vered by this?

Dr* Keskar t The number of tribal 
dialects is so large that it will be very diffi
cult for me  to reply offhand.  So, 1 
will  require  notice.
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Shri Jaipal Singh: In regard to part
(b), may I know whether any tribals or 
Adibasis themselves arc in ĉ rge of the 
programmes ?  If not, why not ?

Dr. Ketknr : As I said̂ this thing 
has been done up till now on an ad hoc 
basis.  We have not got any permanent 
suff  to look after this thing.  For the 
Second Five Year Plan, as  I indicated 
here, we ijave included units for special 
broadcasts fô the tribal areas and then we 
will have such units established.

Shri Iftipal Singh : Whether it is 
oTidxxadhoc basis or not, I want to know 
whether there are any persons, Adibasis 
themselves, even on this ad hoc basis of 
recruitment ?

Dr.  Ketluir x There  will  be.

Shri Sadhan Gupta : May I know 
what would be the strength of the trans
mitter to be set up at Gauhati and whether 
it will be able to serve the NEFA area ?

Dr. Keakar t The strength would be 
10 KW  Shortwavê and it will  serve far 
beyond NEFA and Assam.

Fiald  Publicity

*io6c. Pandit D. N. Tiwary : Will 
the Mimster of Information and Broad
casting be pleased to state:

(a) the number of mobile vans owned
by the Department for carrying on Field 
Publicity; ^

(b) its distribution, State-wise;

(c) approximate number of days each 
van works in a month; and

(d) whether it is a fact that these vans 
keep standing at their headquarters for 
comparatively a larger number of days ?

The Miniitar of Information and 
Broadcasting (Dr, Keskar) : (a) and (b).
A tutement giving the number and dis
tribution is laidfon the Table of the House 
[See Appendix VI, annexure No. 44].

(c)  and (d).  The Field Publicity Offi
cers required to spend every month no 
less than 20 days outside  the headquar
ters and save in very exceptional cates, 
as for example, bad weather or break down 
this requirement is uniformly  followed 
in  practice.

Pandit D. N. Tiwary : May I know 
whether Government sees shese  reports 
and check up whether these vans work 
for the purpose for which they arc kept?

Dr. Kaskar : Yes, Sir.  We have 
got a number of checks.  First of all, 
there is a superior officer who looks after 
these officers’ work.  Secondly> the Pub
licity Officers of the Sute Governments 
arc also rsquested to keep in touch and

follow the work that is being done by these 
officers.  Over and above this, recently 
we have arranged that the stations of All 
India Radio also will keep in touch with 
the work that is being done by these offi
cers.

Pandit D. N. Tiwary : May I know 
whether Government  has  seen reports 
that these vans are utilised more for carry
ing the families and friends of these offi
cers than for going to the villages for pro
paganda work ?

Dr. Keskar : It is difficult for me to 
generalise from any report that the hon. 
Member might have received.  It does 
happen when we have got a  very  wide 
organisation  covering the whole country 
that one or two complaints might have 
come; we have also received one or two 
complaints.  But I would not like  the 
hon. Member to generalise about this. 
If he has got any complaint regarding spe
cific persons or area, I shall  be very glad 
to look into it.

Shri Bhagwat Jha Asad :  May I
know whether there is any  proposal for 
the expansion of the field publicity  work 
in the Second Five Year Plan, and if so, 
what will be the amount that will be spent 
and the  additional strength that will be 
required ?

Dr.  Keskar : There is a proposal for 
expansion.  I will not be able to give 
offhand the exact  amount, but it is not 
very large because in this question of field 
publicity, we mainly rely on the network 
of the Sute Governments.  Ours is only
a complementary service.  But I wouW
certainly be able to mve the hon.  Member 
the exact Figure if he asks me.

Shri L. N. Mishra : May I know whe
ther ther« is any proposal before the Go
vernment  to  depute  such  propaganda 
vans for some river valley projects also 
where work  with  public  cooperation 
is being done ?  If so, may I know whether 
it is a fact that a demand was made from 
the people of the Kosi Project for these 
vans and it was not acceded to?

Dr. Kesfcar : The number of vans 
that we have got are so few that it is dffi- 
cult for us to allocate such vans wherever 
they might be wanted.  The demand is 
immense.  The field pubUdty organi
sation is not, like the community projects 
organisation, a vast body with a lar̂ num
ber of workers and equipment.  If vans 
become  available  in  large numbers, 
we  shall  be very glad to fulfil such de
mands as have been made by the Kosi 
Project.

ifr  ̂PPRW prr
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No-war  Dcclaratloii

*̂1067. Shrl Krlshnacharya Jothi : 
Will the Prime Minister be pleased to 
state the latest position of the offer made 
by India to Paicistan of a No-War Dec
laration ?

The Sccvetsrv to
the Minister of External Affairs (Shri 
Sadath Alt Khan) : The proposal of a 
No-War Declaration was first made by the 
Government of India in December 1949. 
The Government of Pakistan  hold  the 
view that  all disputes must automatically 
be referred to arbitration when negotia
tion and mediation had failed.  It is the 
View of the Government of India that 
while  arbitration  was not ruled out and 
might well be applied in certain  cases, 
it could not be applied in all cases and that 
the method of peaceful settlement must 
vary according to the natxire of the dispute, 
the stage of settlement reached in nego
tiations, the known points of diflference 
etc.

Correspondence on this subject is still 
going on between the Prime Ministers of 
India and Pakistan.

Shri Krishnacharya Joshi i May
I know v?hat is the nature of this corres
pondence and how long will this continue ?

The Prime  Minister  and Minis
ter of External Affairs and Finance 
(Shrl Jawaharlal Nehru) : The first 
proposal for a No-War Declaration was

made on behalf of the Government of 
Indiâ as has been stated, in 1949.  Per
haps the House v ill be interested to know 
what this was.  The text of the proposed 
joint declaration nms as follows:

“The Government of India and  the 
Government  of Pakistan̂  being 
desirous  of  promoting  friendship 
and goodM ill between their  peoples 
who  have many  common  ties, 
hereby declare that they condemn 
resort to war for the settlement of 
any existing or future disputes bet
ween them.  They further agree 
that the sttlement of such disputes 
bet>̂een them shall always besought 
through recognised  peaceful me
thods such as negotiation  or by 
agreed  reference  to  some  appro
priate international body recognised 
by both of them.  It is their ear
nest hope, as well as their firm con
viction,  that the implementation 
of this declaration in the spirit which 
lies behind it will  serve to main
tain good relations between the t̂ ̂o 
countries and advance the  cause 
of world peace”.

This  was in 1949  in answer the 
Pakistan Government stated—that is much 
too vague—that there must be  automa
tic procedure so that matters may be re
ferred to a tribunal for arbitration and 
decision in  case  mediation  fails.  In 
faa, it was suggested that a tribunal might 
be set up and among the subjects to be re
ferred  forthwith were the Kashmir dis
pute. the disputes outstanding between 
them such as Junagadh  and the neigh
bouring States and the other matters. 
We pointed out that so far as we know 
this was not a procedure adopted by any 
State to refer every type of dispute that 
might arise-all kinds of disputes; no Sutê 
so far as we know, bound themselves 
down to arbitration on every kind of dis
pute that might arise; there  miĝt  be 
arbitration, of course, there might be a 
reference to the Interenational  World 
Court; there may be some references to 
the  tribunal; we agree.  But we cannot 
possibly bind overselves down to these 
courses.  This correspondence has been 
going on.  It staned first in i949-5o; 
then there is a gap.  Then it began in 
I953-54-  Then there is a gap.  Then, 
in 1956 it has started again.

Rehabilitation  of Meos

*̂1068.  Shri  D. C. Sharma : Will 
the Minister of Rehabilitation be pleased 
to state whether it is a fact that more than 
one lakh muslims specially Meos have been 
rehabilitated in India ?
&
The  Deputy Minister of  Rehabi* 

litation (Shri ], K. Bhonslr) :  Yes.
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Shrl D. C. Sharma t May I know 
how much money has been spent on the 
rehabilitation of these  Meos and where 
there they happen to be settled ?

Shri J, K. Bhonsle : Roughly about 
Rs. 17 iakhs have been spent in Rajasthan 
in Alwar and Bharatpur where a great 
majority of Meos are  settled  roughly 
about a lakh persons and about 35*000 
persons in  Gurgaon in  Punjab.

Shri D. C. Sbarma x May I know 
what are the major items of expenditure 
incurred  in connection with the rehabi
litation of Meos and whether land settle
ment forms a  major part of  this pro
gramme?

Shri J. K. Bhoiialc : The major items 
are  loans or  agricultural loans, sinking 
of Wells.  In the case of rehabilitation of 
Meos, we have spent money for  those 
D. Ps. who have been keeping the lands 
belonging to the Meos.  They have been 
advanced both loans as well as grants. 
I do not quite follow the  last ques
tion.

Sardar Iqbal Singh : May I know 
the number of Meos that have been settled 
in Gurgaon distria of the Punjab  State ?

Shri]* K. Bhonsle s There arc roughly 
about 220 families which have to be settled. 
I might adds here for the information of 
the hon. Member that the Punjab Govern
ment has promised that within the next 
two or three months these people will also 
be settled.

Sardar Iqbal Singh : When the lands 
of the refugees will be given to these Meos 
in Gurgaon district, may I knoM whether 
those refugees will be allotted land in some 
other district or will they only be given 
cash  compensation ?

Shri J. K. Bhonsle : No. Sir.  In 
the case of lands which have already been 
occupied  by the  D. Ps.  the Govern
ment of India have taken a decision that 
the Meos would only be given alternative 
holding and where it is not possible to give 
any lands in this way that I have mentioned 
then cash compensation will be given,

Sardar Hukam Singh : There was 
a news item in the papers that in>order 
to  facilitate  the resettlement of Meos 
in this country some changes in our re
habilitation laws were contemplated.  If 
there is any truth in this news item, what 
are those changes that arc under  contem
plation ?

Shri ]• K. Bhonale : Yes  sir.  We 
are making provision in our Compen
sation Act that  Where it is not possible 
to restore the original properties of both 
the Meoa as well as Muslims, the Govern
ment may be in a position to give alter
native properties  or cash compensation.

So far as evacuee Act is concerned, with 
regard to section 16, we are proposing to 
simplify the way in which these alter
native holdings could be restored to the 
Muslims as vtdl as Meos.  .  *

Ceiling on Land holdings

*Z07i. Dr. Rama Rao ! Will the 
Minister of Planning be pleased to state:

(a) whether  the  Government  receiv
ed any opinion of the Andhra Govern
ment regarding fixation of a ceiling on land 
holdings;

(b) whether Government  have  come 
to any firm decision about the  advice 
to be given to the State  Governments 
on the fixation of ceilings on land; and

(c) whether  Government have re
ceived any reports of public speeches by 
the Chief Minister and the Agriculture 
Minister of Andhra, against fixing any 
ceiling on land holdings without a similar 
ceiling on properties of other classes of 
people ?

The Deputy Minister of Planninĝ  
(Shri S. N. Mithra) : (a) Yes, Sir.

(b) Recommendations on ceiling have 
been made in Chapter IX of the Second 
Five Year Plan.

(c) Government have seen press report* 
of public speeches by the Chief Minister
and Agriculture Minister of Andhra.

\

Dr. Rama Rao t In reply to my ques
tion, the hon. Minister has been pleased 
to say that he has received the opinion 
of the Andhra  Government.  May  I 
know the substance of that report?

Mr, Speakar 1 How many pages does 
that report contain?

Dr. Rama Rao t I want only the 
substance.

Shri S. N* Miahra 1 The opinions 
that wefe received in the Commission 
were not on the final recommendations 
contained in the second Five Year Plan. 
They were received as a part of the consul
tations regarding the formulation of land 
ixjlicy.

Shri Shrae Narayan Das i May
I know whether it is a fact that  the Go- 
vmment of U. P. have dcdined to just 
proceed with the laying down of ceiling 
on land?

Mr. Speaker t This question refers 
only to Andhnu

Shri  Shree  Narayan  Das : Part
(b) of the question refers  to other  State 
Governments also.
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Mr. Speaker : Part (b) refers to And
hra Government.

Dr. Rama Rao : May I know whether 
the hon.  Minister’s attention has  ĉn 
r̂awn to the soeech of the Chief Minister 
of Andhra in the Andhra Assembly recen
tly, where he said that the Planning Com
mission’s stand in the Second Plan was 
different from that in the First Plan and 
it was likely to undergo further changes, 
and if so, may I know what pressure the 
Government and the Planning Commis
sion arc bringing on the Andhra Govern
ment to put this recommendation about 
ceiling on land into practice ?

Shri S. N. Miihra : As I have sub
mitted, we have come across Press reports, 
but it would indeed be no quite correct 
for us to rely upon all those Press reports. 
The houae is seized  of  the  Second 
Five Year Plan and after the views of the 
House have been expressed on this, I think 
then the State Governments would  have 
an occasion  to express their own views 
on this.

Mr. Speaker : Shri Shree Narayan 
Das  may  put  his  question.

Part (b) is an independent question.

Shri  Shree  Naniyaa Dm§  : May
I know  whether it is a fact that the Go
vernment  of U.P. have altogether dec
lined to follow the direction or  advice 
given by the Planning Commission with 
TCgard to the laying down of ceilings on 
hidings ?

The Miniater of PUioning sad Irri- 
Mtion  and  Power  (Shri Nanda)  :
There is no question of their altogether 
>declining to earnout the dedared policy 
adopted here.  Tlie question is of phasing 
of things to be done, phasing of programmes, 
and it may be that in certain places it may 
take more time than in others.

Some hon. Members rose—
Mr. Speî r : Now, we must have 

a debate on this matter when the discussion 
on the Second Five Year Plan is talcen up. 
How many questions am I to allow on this 
matter ?

Second  Five Year Plan

*1072.  Shri  Bhibhiiti  Miahra  :
Will the Minister of Planning be pleased 
to  state:

(a) whether  Government have for
mulated  any  construaive  scheme  to 
have public  co-operation directly in exe
cuting the Second Five Year Plan; and

(b) if so, the nature of the scheme?

The Depttty  Minister of Planning 
<Shri S. N. Miahni) :  (a) and (b). The 
ttmttcr is under consideration.
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Shri Shree Narayan Dna : May ^
know whether it is a fact that the direction* 
given by the Planning Commission to the 
various  State Governments with regard to 
framing of the Plan from village level up
wards have not been carried out and therê 
fore there is a reaaion in the minds of the 
public because they were not consulted with 
regard to the framing of the Second Plan 
from the village panchayats upwards; and 
if so» may I know whether the Govemmeot 
is goinK to do anything to  counteract tliis 
impression ?

Shri Nanda t I do not agree that the 
assumption of the hon.  Member is cor
rect. ,

*FT Wr Pro ftffT
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Shri Ratfuivninh : What sort of co
operation does the Government eimect from 
sadhus?  Is it through manual labour ar 
through  propaganda work ?
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Shri Nanda : As dtizcns •f India they 
have to do their part in the best possible 
manner open to them.

Shri K. K. Batu ; May I kno\\' whether 
the sadhus have been influenced to the effect 
that instead of fleecing money from their 
disdples that money should be  utilised for 
national development works ?

Shri  Nanda : Yes,  Sir.  Whatever 
money is available in the country should be 
utilised for the best purpose to get the best 
results and not wasted in any way.

Central Sericulture Retcftrch StatlQm 
Berbampore

îp73. Slirl  Sadhan  Gupta : Will 
tht Minister of Production be pleased to 
state :

(a) whether it is proposed  to trans
fer the Central Sericulture Research Sta
tion at Berhampore in West Bengal to the 
Centra] Silk Board as one of its subordinate 
organisations;  and

(b) if so, how the employees of the 
sution are going to be affeaed by  such 
transfer ?

The Miniaur of Productk>n (Shri 
K. C Reddy) : (a) No, Sir.

(b) Does not arise.

Shri 5tadhan Gupta : May I know 
whether the question of transferring the 
Sericulture Research  Station  to the  Silk 
Board is under consideration?

Shri K. C. Reddy : No, Sir.  As I 
have said already, there is no such proposal. 
At̂one stage there was a proposal to transfer 
it to the Uratral Silk Board.  That was con
sidered and that proposal has now been given 
up.

Shrimati Renu  Chakravartty  t In
1953 the Government  was  pleased  to 
state that the question of placing the Central 
Sericulture Research Station on â rmanent 
basis was under consideration of the Go
vernment.  May I know how far wc have 
advanced towards flnalising the question of 
permanency of the stafl*?

Shri K. C. Reddy : The matter is 
under active consideration of the Govern
ment.

Shrimati Renu Chakravartty t May
I know how many more years will be needed 
for coming t# a decision on the subject, 
which is under pendancy for the last 5 or
6 years.

Shri K. C. Reddy x I think, Sir> aa 
early dedtion is possible.

Shri Sadhan Gupta : May I know if 
Shri Nanjappa, the Cnairman of the Silk 
Board, during his recent visit to the Station 
assured the staff that they would be made 
permiment soon and, if so, what is the basis 
of this assurance?

Shri K. C- Reddy : As I said, Sir, 
the matter is under active consideration of the 
Government and  I may assure the lion. 
Member that a decision is very likely within 
the next few weeks.

Shri S. C. Samanta t Aiay I know 
whether this Question was discussed in the 
last meeting of the Central Silk Board and, 
if so, whether they comended to start an
other Central Research Institute?

Shri K. a Reddy : No, Sir.  There 
is no proposal at present to start any other 
Central Research  Institute.  There was a 
proposal to stan one at Chennapatnam in 
Mysore and they are building an institute 
there, but I do not luiow if it is a Cemral 
Research Institute or a regional one.

Shri Sadhan Gupta : May I know ap 
to what date the sanction to the Researdi 
Station has been extended now and how long 
it is going to be extended on a temporary 
basis?

Shri K, C. Reddy : This Station was 
established in  I believe, in the first ins
tance for a penod of 4 years.  Since  then 
it is being extended on sanctions from year 
to year.  As I have already indicated earlier, 
the question of making it permanent is under 
active consideration and a very early decision 
is possible.

Shri Sadhan Gupta : Is it possible 
that the sanction was only extended for a 
month this time—up to 30th June?  What 
is the present position regarding the sanc
tion?

Shri K. C Reddy :  I would  like 
to  have notice to answer that question.

Shri B« S. Murthy : Is there any plan 
to establish one centre in the agency area in 
Andhra?

Shri K. a Reddy : So far as I know
there is no such propot»L

su m :
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RdwblUtation  Grant*

*1075> Shrl Rhhaiu Kckhing : Will 
the Minister of Rehabllitatioii be pleased 
to state :

(a) whether it is a fact that iinder the 
compensation  scheme the claimants  are 
paid compensation plus the Rehabilitation 
Grants;

(b) i(y 80) whether it is also a fact that 
it was announced by him in his  inaugural 
speech on the Q̂ mpensation  Scheme >o 
give suitable Rehabiutation Grant to non
claimants also; and

(c) whether Government have decided 
the pnndples which will govern the award of 
Rehabilitation Grants?

The Miniater of RcluiblUtatioii (Sliri 
Mclur Chand KJuuma) t (a) Yes>  clai
mants who have verified claims of value below

Rs. 50,000/- are paid rehabilitation grant 
along with compensation.

(b) It is not clear which speech the* 
Hon’ble member has in mind.

(c) Yes.  Such  grants  arc  admissible 
as provided in the Displaced Persons (Com
pensation and Rehabihtation) Rules to late 
migrants and those who failed to file claims 
for some sufficient reason.

Shrl Rlshang Keishing : May I know 
what is the number of such non-claimants 
and what is the amount of grant given, and 
to how many persons has the grant be<̂n 
given?

Shri Mchr Chand Khanna : It is
not a question of non-claimantft.  Grants 
will be given to two specific categories as arc 
stated in part (c) of my answer.  Those who 
came late> that is, those who came to India 
somewhere after August,  1952, when the 
date had expired, and also those who failed 
to file their claims for sufficient reasons, have 
to produce documentary evidence now, if 
they want their claims to be considered. 
The number of such persons is about 40,000.

Shri Riahang Keiahing : What does 
the Government propose to do about the 
refugees  non-claimants who need to be 
rehabilitated but who cannot provide security 
or any asset for a loan?

Shrl Mehr  Chand Khanna  : The
compensation  scheme is meant for giving 
compensation to those displaced persons who 
had left property in  West Pakistan.  As 
regards those who did not file any claim, we 
have got the rehabilitation schemes for them. 
For  the  non-claimants,  meaning  thereby 
those persons who did not file any claim for 
property in West Pakistan, the Ministry 
has a number of schemes  for  giving them 
relief and loans.

Vamaadhara  Project

Shrl  Sanganna : Will  the 
Minister of Irrigation and Power be pleas
ed to refer to the reply given to Starred Ques
tion No. 2697 on 30th March, 1956 in res- 
pcct of the Vamsadhara River Project and 
sute :

(a) whether any decision has been ar
rived at in the matter; and

(b) if so, what is it?

Th« Deputy Minister of Irrigation 
and Power (Shri Hath!) t  (a) and (b).
A statement giving the information is pla  ̂
on the Table of me House.  [5ee Appendix 
VI, annexure No. 46].

Shri Sanmnaa : May I know what 
is the estimated cost of this project and the 
area of land that will be irrigated in each 
state ?
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Shri Hftthi I The area to be irrigated 
will be about 3,06,000 acres of land in Andhra 
and 7,000 acres in Onssa.

Shri SmngBnnA 1 As a result of this 
project,  may 1 know  whether the light 
railwiw lying by the side of this project will 
be afftctedf

Shri Hftthi t The Project is under 
investigation and it would not be possible 
to say exactly what particular area and what 
particular railway line etc., would be aifec-

- led.

Dr. Rama Rm t In view of the re- 
\  cently  announced  understanding  between 
Andhra and Orissa Governments, do the 
Government contemplate giving further fin
ancial aid to the Andhra Government to 
carry on this project?

Shri Hathi t About Rs. i  crore  has 
been provided, but the project has yet to 
be investigated in detail, and there will not 
be any dlfiiculty in goin̂ ahead with the 
investigation with the existing allotment.

Shri B. S. Murthy t When will the 
investigation be finalised and may I know 
whether, after finalisation, the project will 
immediately be taken on hand ?

Shri Hathi : It is difficult to say actually 
when the investigation would be completed, 
but as soon as i: is completed, the scheme will 
be undertaken for execution.

Shri  Sarangadhar Daa ; May  I
know the area that would be submerged in the 
reservoir that will be formed for irrigation 
and so forth,  and whether that area is dis
tributed between the two States or whether 
it will lie  only in one State ?  If the sub
merged area will be only in one  State, may 
I know which is the State ?

Shri Hathi t So far as the submersion 
of land by the Gotta reservoir is concerned 
both the State Governments have aĵreed that 
the Gotta reservoir will be so designed and 
worked out that the water level in Orissa will 
not exceed 157 R. L  at any time and the 
submersion will be limited to  350  acres 
at the most.  This is what both the States 
have agreed to.

Supply of Electricity to West Pakistan

♦1078. Shri Hem Raj x Will the Min
ister of Irrigfition and Power be pleased 
to state :

(a) ihe date up to which the Central 
Government has agreed to give clectricity 
to West Pakistan Government; and

(b) the arrears which are realisable from 
West Pakistan  Government  for  the  last 
supply?

Deputy Minister of Irrigation 
and Powe Sltrl HutTij  : (a) The pre
vious agrwment for supply of power to

West Pakistan from the Uhl River Hydro- 
Blectric Scheme of Punjab (India) ejcpired 
on 31-3-56.  A proposal to renew the agree
ment for a further period of one year wldi 
effect from the ist April, 1956 has recently 
been received from the Punjab (India) Gov
ernment and the same is under considera
tion.

(b) None, Sir.
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Sardar Î bal Singh : In view of, the 
fact that there is a great shortage of electricity 
in Punjab5 may I know whether the Govern
ment will consider the question of termination 
of this agreement this year?

Shri Hathi : As I said, the Punjab 
Govemmeni*s need for power has been taken 
into consideration.  As  I  said  earlier, in 
1948, we were supplying 15,000 k. w., and 
that has now been reduced to 4,000 k. w. 
gradually, from year to ycJiT.

Sardar Hukam Singh : Shouid we, 
presume that the Punjab Government is 
supplying electricity to Pakistan only when 
there is surplus to our own requirements, or, 
may I take it that we have* told Pakistan that 
we will be reducing the supply slowly so 
that uitimardy the supply might be stopped 
altogether ?

Shri Hathi : It is not a question of our 
surplus.  We are at liberty not to supplŷ if 
we want.  It  depends  upon  the  position 
in Punjab.  It is not obligatory that we shotdc) 
supply electricity to them.
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Repayment  of Loans  by  Displaced 
Persons in Tripura

*1079. ShH  Dasaratha  Deb :  Will 
the Minister of Rehabilitation be pleased 
to state :

(a) whether Government have  received 
any appeal from the displaced persons of 
Tripura  for granting them time to repay 
their loans, as notice of repayment has been 
served  by Government to the parties;

(b) if so, the number of such petitions s
and

(c) the  steps  taken  so far  in  the 
matter ?

The Minuter of RehablUtatlon (Shri 
Mehr Chand Khanna) : (a) Yes.

(b) Petitions are received by the Sub- 
Divisional Officers of the Sute Government. 
The exact number is not readily availa
ble.

(c) In deserving cases loanees are given 
extension of time for repayment of loans.

Shrl Dasaratha Deb t May 1 know 
the numbev of displaced persons who were 
compelled to tell their belongings or mort
gage their lands for the repayment of the 
loan which was insisted upon by the Govern
ment?

Shrl Mehr Chand Khanna: I have 
no knowledge of what the hon.  Member 
asserted.  So far as my information goes, 
a few hundred notices which are called 
certificates  were  issued, but not even in 
one single case has any action been taken 
so

Shrl B. K« Das t What categories of 
loan are involved in this matter?

Shrl  Mahr  Chand  Khanna t They 
are the usual loans given for rehabiliution 
purposes—rural and urban—f̂or* putting up 
ŝes>  starting  snudl  trades,  etc.  lliat 
is the general kind of loan which we give 
in the Eastern region.

Shrl B. K. Das i May  I have an idea
as to the total amount involved ?

Shrl Mehr Chand Khanna: 1 can
not answer this question ofT-hand.

Shrl Dasaratha Deb i Do the Govern
ment consider the cancellation of loans in 
certain cases either panly or fully, even 
in deserving cases?

ShH Mehr Chand Khanna t There 
is  no  question  of  cancellation.  Loans 
are given according to cenain conditions, 
and the condition is that  the loan should 
be repaid, I believe, within eight or  ten 
years.  The loans carry  a  certain  rate 
of interest.  The payments are on an equated 
basis, if you find that, in a deserving case, 
a man is doing his level best, but cannot

repay his loan, then, extensions are invaria* 
bly given.  So, there is no question of any 
cancellation of loan at the present moment.

Mr. Speaker: Shri K. C. Sodhia.

Shri  K. C. Sodhia; Question No.
io8i.

Shri  B.  S.  Murthy: The answer 
may be given in English also.

Mr. Speaker: Yes.
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Sliri R. G. Dabey: Shall I read  out 
the EngUsh answer also ?

Mr. SlpMker s It is a pretty long one; 
hon.  Members may read it in the news
papers.

WRriTEN ANSWERS TO 
QUESTIONS

D. D. T, Factory, Delhi

1̂052. Shrl Dabhi: Will the Minister 
of Production be pleased to sute :

(a)  whether  Government have con
sider̂  the recommendations of the Esti
mates  Committee,  as  contained  in  thek 
27th report  relating to a member of the 
Board of Directors of the D. D. T.  Faaory,

Delhi who also happens to be the Director 
of the Managing Agents of Messers  D.C.M* 
Chemical Works  Ltd.;

(b) if 80, the decision taken  in the 
matter; and

(c) whether  Government will  lay » 
copy  of the agreement entered into u ith 
Messers D. C. M. Chemical Works Ltd. for 
the supply of raw materials to the D.D.T. 
Factory, Delhi on the Table of the Sabha ?

The  Parliamentary  Secretary  to 
the Minister of Production(Shri R. G. 
Dubcy): (a) and (b). The Government arc 
considering the matter having in view the 
occasion of the retirement  of the present 
Board of Directors  immediately  attcr the 
next  annual  general  meeting  of  the 
Hindustan  Insecticides  Ltd.

(c)  A copy of the agreement is availa
ble in the Library of the Lok Sabha.

Ganga Barrage Pro|ect

*1055. Shri H. N. Mukerjee : Will the 
Minister of Irrigation and Power be pleas
ed to state whether the Ganga Bm;e pro
ject has been abandoned, so  far at any rate 
as the Second Five Year Plan  period  i& 
concerned ?

The Deputy Minister of Irrigatioa 
and Power  (Shri Hathi) : The Gangs 
Barrage Project is still in an investitttion 
stage and the question of its inclusion m the 
Second Five Year Plan for otherwise will be 
decided after it has been fUlly investigated.
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Bviction from Land In Travancore- 
Cochin  State

*1062. Shri A* K. GopaUui t Will the 
Minister  of PUuming  be pleased  to 
state :

(a) whether  Government propose to 
take immediate measures to ban all evic
tion from  land irt T. C. Sute till the legis
lature is elected and popular ministry is 
reinstated in the State ;

(b) whether it is a fact  that  Govern
ment have ' received  Memorandun> from 
the T. C. State Karehaka Sangham with 
regard  to  banning  of  evictions  in the 
State ; and ,

(c) if answer to (b) be in the affirmative 
action taken on the Memorandum?

The IVilniater of Planninir and Irri
gation and Power  (Shri Nanda) i (a)
In Cochin area, tenants enjoy fixity of tenure 
and in Travancore area, their ejectment has 
been stayed  under the Holdings (Stay of 
Execution)  Proceedings Act, 1950.

(b) Yeŝ Sir.

(c) A statement is placed on the Table
of the House.  Appendix VI, annexiure

47]-
Hydrological Survey

|0̂3«  Dr. Ram Subhag Singh :
Will the Minister of Irrigation and Power
be pleased to state :

(a) whether  there is any proposal  to 
have hydrological survey of the  riverine 
tract of Assam ; and

(b) if 80,  when this  survey is likely 
to be made?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (n) Yes, Sir.

(b) The surveys are in progress.

Central Water and Power Research 
Institute, Poona

*10̂6. Shri Jcthalal Joshi : Will  the 
Minister of  Irrigation and Power  be
pleased to state :

,(a) the  appreciable  results  of the 
•working  of Central  Water  and  Power 
Researdh Institute, Poona ; n̂d  ,

(b)  whether  there is any scheme  to 
expand  the institute ?

The Deputy Mlnleter of Irriimtion 
and Power (Shri Hath!;: (a) A sutement 
is laid on the Table  of the House.  [Sw 
Appendix VI, annexure No. 48].

(b) Yes, Sir

Indians In West Africa

*1069. Ch.  Raghubir  Singh t Will 
the Prime  Minister be  pleased to 
state :

(a) whether  it is a fact that the Go- 
vemnxent  of India  received  a number 
of complaints  from Indian employees in 
West  Africa  and Hong Kong regarding 
the  treatment  meted  out  to them  by 
their employers;  and

(b) if so the steps taken by Govern
ment to do away with such treatment ?

The Parliamentary Secretary to the 
Minister  of  Batemal  Affairs (Shri 
Sadath AU Khan) s (a) Yes.

(b)  A procedure  has been introduced 
making  it obligatory  on the part of the 
employer to obtain a ‘No Objection  Cer
tificate ’  from the Indian Missions in Bri
tish  West Africa and Hong Kong  after 
satisfying the Mission concerned regarding 
the  terms and conditions,  offered  and 
after executing an agreement in the form 
approved  by the Government  of India. 
This agreement is thereafter registered in 
the Office  of the Protector of Emigrants 
under the relevant provisions of the Indian 
Emigration Act.  ' ‘

Instructions have also been issued to 
the Passport  issuing authorities  in India 
and the Indian Missions abroad that they 
should not grant any passĵrt facilities to 
skilled  workers  proceeding  to British 
West Africa  and Hong Kong unless they 
produce  ‘ No  Objection  Certificates * 
issued by the respective Indian Missions.

The  terms  and conditions  of service 
to be offered to the employees have been 
prescribed after personal discussions with 
the representatives  of employers.

Delegation of Power Experto

* 1070. Shri M. S. Gurupadaswamy:
Will  the Minister  of Irrigation  and 
Power be pleased to state :

(a) whether  any  delegation  of Elec
tric  Power  experts  has  been  sent out 
recently ;

(b) the  main purpose  of this  dele
gation ;  and

(c) the  names  of the countries that 
will be visited by this delegation ?
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The Deputy  Minister of Irrifation 
mud Power (Shri Hathi): (a)  to  (c).
A statement is  laid on the Table of  the 
Housc.[5ftf Appendix VI, annexure No. 49].

Hindustan Machine Tools Ltd.

*1076. ShH Bheekha Bhai: Will the 
Minister  of Production be pleased to 
refer  to the  answer  given  to Starred 
Question No. 33 on the i6th July,  1956 
and state :

(a) whether in view of the non-work
ability  of the  agreement  with Messrs 
Oerlikons  Ltd.  in respect  of the  pro
duction of lathes, mill-machines and other 
articles  under the  agreement,  the Go
vernment propose to revise the agreement; 
and

(b) whether  it  is a fact  that a dele
gation  headed  by the Deputy  Minister 
has been sent for revising the agreement?

The Minister of Production (Shri 
K. C« Reddy) 1 (a) The Heads of Agree
ment  entered  into  with the Oerlikon 
Machine  Tool Works were found some
what  unworkable  due  to difference  of 
opinion  on capital participation,  transfer 
of licence  and delivery  of specifications 
regarding machine tools, to be manufac
tured, and the manner in which purchases 
were being made by the Oerlikon Machine 
Tool  Works from  other manufacturers in 
connection  with  this project.  It  has, 
therefore,  been proposed  to  revise  the 
Heads  of the  Agreement in consultation 
with the Oerlikon Machine Tool Works.

(b)  Yes, Sir, to discuss and negotiate 
with Oerlikons  proposals  for a revised 
agreement.
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Import of Copra and Cocoanut Oil

* 108a. Shri Achuthan: Will the Min
ister of Commerce and Industry be
pleased  to state:

(a) the  toul quantity  of copra  and
cocoanut oil imported in the years 1954,
1955  and first half of 1956 ;

(b) the rate of tariff or import duties - 
levied on these  commodities  in these 
years ;

(c) the toUl amount realised in each
year  out of this tariff  or import duty ^
and

(d) the export duty, if any, imposed 
by the  exportirg countries on copra and 
cocoanut oil in each of these years ?

The Minister of Trade (Shri Kar- 
markar): (a)

Year Copra
(Tons)

Cocoanut Oil 
(Gallons)

1954  •

1955  •

1956  .  .
Gan.-April)

62,125

74,57«

22MI

58.05.000

55.69.000

15.64.000

(b) A sutement is laid on the Table 
c»f the House. [5#« Appendix VI, annexure 
No* 50J»

(c) Separate statistics  of revenue from 
import duty  on copra and cocoanut  oil 
are  not recorded.

(d) A statement is laid on the TabI 
of the House.  (5<# Appendix VI, anoex- 
ure No. 50].
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Private Limited Compaaiet

« «aSs /Tlmkur )uf«l Kithore SiBha: 
\ Shri Sinhasan Singh:

Will the Minister of RehabiUtetion 
be pleased to state :

(a) whether  Government  proĵ  
to take up  the  claims of private  limited 
concerns for properties left in West Pakis
tan which had been duly verified by the 
Claims Officerŝ but which are nor being 
entertained under the Displaced Persons 
(Compensations  and Rehabilitation)  Act,
1954 ;  and

(b) if so,  when?

The  Minister  of Rehabilitation 
(Shri Mehr Oiand Khaana): (a) No.

(b) Docs not arise.

Delegation To U.N. Geaer̂ Ak̂ mbly

*1084. Shri  Chattopadhyaya 2 Will 
the Prime Minister be pleased  to 
state :

(a) whether  the  delegation  to  the 
forthcoming  Session  of United Nations 
General  Assembly  has  been finalised ; 
and

(b) if  not, when the same is  likely 
to be finalised?

The Parliamentery  Secretary  to 
tlie Minister of fiximal Affairs (Shri 
Sadath Ali Khan) t (a) No, Sir.

(b)  The composition  of the  Delega> 
tion is shortly expected to be finalised.

AU India Khadi Board

'̂loic shri Dl|iius|ya: WilJ the Min
ister of «od»ctlon be pleased to state :

(a) the  amount  of money  given  as 
grants  to  the All  India  Khadi  Board 
since it came into being ;

(b) whether  the accounts  arc  being 
audited ;

(c) whether  the  auditor  ever  made 
any  special  remarks  in the  audit  re
ports ;  and

(d) if so, what are they ?

The Parliamentery  Secretary to 
the Minister of Production (Shri R. G. 
l>ubey) t (a) The  amount utilised  for 
development of Khadi and Viilagv Indus
tries through the All-India Khadi & Village 
Industries' Board upto the end of March,
1956  is Rs.  10,03,02,608.

(b) Yes, Sir.

(c) Audit  reports  are  under detailed 
ocaminatCon and in case there is anything 
special, this will be incluied in the Audit

Report to be submitted to Parliament by 
the Comptroller & Auditor Generai.

(d) Does not arise.

Pif Iron

*1096. Shri Shree Nftrayan  Das r
Will  the Minister  of Comteerce mnd 
Industry be pleased to state :

(a) whether  the demand  and supply 
position  of pig iron  in India has  been 
considered and reviewed;

(b) if so,  the latest  position  of such 
demand and supply ;

(c) whether  efforts  are  being made- 
to import pig iron from any country ;

(d) if so, the result of such efforts ;

(e) whether any pig iron was exported 
during 1955  or 9̂56 so far;

(f) whether  it is a fact  that a crisis- 
has  developed  in  the foundry industry 
aod the existing units are not worlcin̂ 
to the  full capacity;  and

(g) if so, the reasons therefor ?

The Minister of Heavy  Industriea; 
(Shri M. M. Shah) i (a) Yes, Sir.

(b) The  demand is about  600,000 
tons and availability both from indigeroufr 
pr̂ uction  ind from subsidised  imports 
during 1956-57 is expected to be about 
500,000  tons.

(c) and (d).  Yes, Sir.  About 150,000 
tons of pig iron are expected to be impor

ted  during 195̂-57-

(e) Yes,  Sir;  limited  quantities  of 
off grade pig iroti which were not easily 
moving, were allowed for eXpon early m 
1953.  Sihce, however,  the. foundries, m 
the country started using all grades of pî 
iriwi, licensing fpr export ofpiriron was 
stopped  since February, 1955*

(f) and (g).  No,  Sir.  Government 
are  aware of any crisis in Foundry 
industq̂.  They are, however, aware that 
fouhdries are experifciicing some difficult 
in getting pig iron, due to general shortage 
in the country.

Buddha Jayanti

*1087. Shri BiswaNath Roy t Will 
the Prime Minister be pleased to state 
whether it  a fact that the Chinese Go
vernment  have informed  the  Goverh-' 
ment of India tlut fbout a lakh of Tibetan, 
pilgrims  are eX|̂cted  to visit Btiddhitt 
relîous places in this country inconoec- 
tion  with  the  Jâ'unfi celebrî
in the next few months?
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The  ParUamenUry  Secretary to 
theMioittcr of Bztemal Affairs (Shri
Sadath  All Khan) t The  Government 
of India have received no such communi
cation  from the  Government  of China. 
It is however possible that a considerable, 
number of pil̂ims from Tibet wilj be 
visiting Buddhist shrines in India during 
the Buddha Jayanti  celebrations.

Netall Subhash Chandra Bose

Ŝhri D. C. Shama :
Shri Kamath:
Shri Krithnacharya JoshI * 
Shri Ram Krishan :

*1088.̂ Sardar IqbaJ Singh t 
Sardar Akarpuri x 
Shri Raghunath Singh :
Shri Uirict Darshato t 
Shri S. C. Samanta 1

Will the Prime Minister be pleased 
to state :

(a)  whether the Committee appointed 
to  enquire into the circumstances of the 
death of Shri Subhash Chandra Bose has 
submitted any report ; and

Cb) if 80, the nature of the report ?

The  Parliamentary  Secretary  to 
ê iHlaiater of Extemal Alfhirt (Shri
&idath All Khan): (a) and  (b). Yes. 
The Q>mmittee submitted its report on 3rd 
August,  1956.  The report is at present 
under examination of the Government.

Hindnstan Antibiotics and 

PMicilllii P«Gt*ry, Pimî

SkfiDabkJt 
Skri R«a KrtehM:

Will the Minister of ProdiictieB be 
pleased  to lay a Starcment on  the Table 
of the Sabha showing :

(a)  which  of the recommendations 
of the  Estimates  Committee,  relating 
to the  Hindustan  Antibiotics and Peai* 
cillin  Factory,  Pimpri, as contained in 
their 27th Report, have since been accepted 
by Gbvemttient; and

Cb) the steps taken or proposed to be 
taken to implement these recommenda
tions ?

The Minister of  Prodncdoa Sbrl- 
K. C. Reddy) : (a) and W The r̂ om- 
mendations made by the Estimates Coms 
mittee arc being examined in consultetion 
witli the management  of the Hin̂ «tan 
Antibiotics  (Private)  Limited,  Pin̂ n. 
Information is being conveyed to the Esti
mates Committee in respect of 
of some  of the recommendations 01 tnc 
Committee.

Carbon Black

1̂090. / Shri Ram Krishan
\Shri M« S« Gumpadatwamy :

Will the Minister of Commerce and 
Industry be pleased to state ;

(a) whether  the  scheme for manu
facture of Carbon Black in India during 
the  Second  Five Year Plan  has  been 
finalised ; and

(b) if so, its main features ?

The Minister  of  Heavy  Indus
tries. (Shri M. M. Shah): (a) and (b).
The scheme is still under consideration.

Land Allotment to Displaced 
Agriculturists

*B«9i. Sardar Iqbal Singh t Will the 
Minister  of Rehabilitation be pleased 
to  refer  to the reply  given to Starred 
Question No. 328 on 29th February, I95̂ 
regarding displaced  awiculturist  fami
lies  of Punjab  or of l̂ n̂itbi extraction 
who had got their land daims registered 
under  the  East  Punjab (Registrttion of 
land permanent Claims) Act, 194S  and 
had b̂ n made allotments in Ganganagar 
District of Rajasthan and state :

(a) the number of such allottees who 
have  not  been given permanent  allot
ments in Ganganagar uptil now ; and

(b) the reasons therefor ?

The Minister of Rehabflltatlon (SUri 
Mehr Ca^d Khamia): (a) and (b). The 
information is being collect̂ and will be 
laid on the Table of the Lok Sabha in due 
course.

Jute Exports

Mmm SuUMg  Stegril t
er of Comniaree aad

Dr.
Will the Minister of 
dustry  be pleased  to state ;

(a) whether  it is a fact  that  the ex
port earnings of Jute have decHued con
siderably  during 1955-56 ;

(b) if so, the  percentage  by which 
 ̂they  have declined  as compared to the
export earnings for the year I954*5S i

(c) the steps  Government  propose 
to take to arrest this decline ?

The AUnlster of Trade (Shri Karmar-
kar) I (a) and (b). It is presumed that the 
question refers to jute goods.  There has 
been a slight decline of about 3% in 1955-56 
as compŝ to 1954-55.

(c)  This decline is not due to anv fall in 
the volume of exports which on the con
trary was more in 1955-56 than in 1954-55̂ 
but  on account  of the abolition  of the 
export duty, following the  devaluation of 
her currcncy  by Pakistan.
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Begfary

*1099.  Shri  MadUh Gowda : Will 
the  Minister  of Planning be pleased 
to state :

(a) whether  any  scheme  has  been 
formulated  to liquidate beggary,  by the 
Planning  Commission ;

(b) how  they  intend implementing 
the scheme  during  the  Second  Plan 
period ;

(c) the  amount  of  money  allotted 
for the same ; and

(d) whether any central aid  has been 
given so far for any of the existing beg
gar homes  ?

-  The Deputy  Minister of Planning 
(Shri S. N. Mithra); (a) Yes. Sir.

(b) To provide  for the  worst cases. 
Government of India have proposed to 
the States that,  as far as possible,  each 
State should have a home tor loo old, in
firm, diseased or disabled beggars during 
second plan period at a suitable place with
in̂ the State.

(c) The amount allotted for this scheme
has  not yet been finally  decided.  The 
financial  arrangement proposed to  be
adopted  in each case is that the Central 
Government  should  contribute  during
the Second Plan period half the recurring 
cost of each scheme, the other half as well 
as such non-recurring or capital outlay as 
may  be necessary,  being  borne by  the
States  themselves.  The views  of  the
various State Governments arc awaited.

(d) No, Sir.

Indo-Pakiatan A|kiatan Agreement o 
and  Holy  Placet

on Shrines

f Shri Krishnacharya Joshi:
*1094.  Shri D. C Sharma :

Sardar Iqbal Singh : 
Ŝardar Akarpori:

Will the Prime Minister be pleased 
to state  whether  the Joint  Committee 
composed of the representatives of India 
and Pakistan to work out the deuils of 
implementation of the Agreement of 1953 
on shrines and holy places  has completed 
its  preliminary  work ?

The Parliamentary  Secretary  to 
the Minister of External Aflkirs (Shri
Sa<iath All Khan): No, Sir.  The Indian 
Committee is still engaged on preliminary 
work relating to the preparation of lists of 
shrines.  As  soon  as  this  is com
pleted, a proposal  for holding a meeting 
of the Joint Committee will be made to the 
Government  of Pakistan.
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Hindustan Housing Factory

♦1096. Pandit  D. N. Tiwary: WiU 
the Minister of Works, Housing and 
Supply be pleased to state whether there 
has been any improvement in the working 
of the Hindustan Housing Factory after 
the termination̂ of partnership with M/s. 
Basakha Singh Wallenborg Limited?

TheParliamenUry Secretary to the 
Minister of Works Housing and Supply
(Shri P. S, Naskar): Yes, Sir. The opera- 
tmg expenses of the faaory have been reduced 
by approximately Rs. i lac per  annum.

This judged against the volume of orders 
placed on the factory  induces the  hope 
that there is bound to be improvement m 
its financial position this year.

Adding and Calculating  Machines

>̂10̂. Shri A. K« Gopalan: Will the 
Minister of Commerce and Industry be
pleased to state;

(a) the value of impons of labour- 
saving devices for office use such as Adding 
and  Calculating  machines  etc.  during 
the last 3 years separately;

(b) whether Government have taken 
into account the effect on employment of 
middle class people in commercial firms 
and Government offices; and

(c) whether  Government  will  con
sider the question of banning the im* 
port of these machines at  present  into 
IMia?
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The  Minister  of  Trade  (Shri
Karmarkar): (a) to (c). Precisc statistics 
of the imports of adding and calculating 
machines arc not available as these items 
arc not separately listed. The use of these 
machines is not considered to be primarily 
as  labour-saving  machines  but  as 
machines which  contribute to  accuracy 
and  efficiency  in  the  maintenance 
of accounts and statistics.  Government 
do not consider that the use of these machin
es will have any mal-effect on employment 
TCnerally in an expanding economy and 
nave no intention of banning their imports.

Rural  Housing  Experiments

'̂1098. Shri Jhulan  Sinha: Will  the 
Minister of Works> Housing and Sup
ply be pleased to state:

(a) the  progress  of  rural  housing 
experiments  taken up  by  the  Central 
Government in certain parts of the country; 
and

(b) the  scope  and  provision  for 
expansion of the Scheme?

The Parliamentary  Secretary  to 
the Minister of Works, Housing and 
Supply (Shri P. S. Naskar): (a) The
remodelling  of  Village  Shamaspur.  in 
Gurgaon National Extension Service Block, 
Gurgaon District (Punjab) is progressing 
satisfaaorily.  The development of a few 
more villages is under examination.

(b)  A provision of Rs. 10 crores has 
been made in the Second Five Year Plan 
for the  establishment of a  number of 
pilot projects of village housing all over the 
country.

Tungabhadra  Pro)ect

•̂̂ •\Shri Mohana Rao:

Will the Minister of Planning be 
pleased to state:

(a) whether he has received any re
presentation  from  the  Andhra  and/ 
or Mysore Government for an  enhance
ment of the allotment  for the Tungahha- 
dra High-Level Canal in Second Five Year 
Plan from Rs. 7 crores to at least R». 12 
crores; and

(b) if so. whether the  Planning Com
mission has considered  thu request and 
arrived at any decision?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No Sir; 
the expenditure provision for this project in 
the Second Plan is however Rf. 5 - 89 crores 
only and not Rs. 7 crores,

(b) Does not arise.
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*1101. Shri H. N. MuUier)e«: WiU 
the Minister of Irrigation and Power
be pleased to state:

(a) whether  his  attention  has  been 
drawn to a statement made on the 8th 
July, 1956 at a Press Conference in Calcutta 
by the Chairman of the Damodar Valley 
Corporation to the effect that employees 
belonging to the categories of *‘work- 
charĝ*’ and **muster roll” are liable to 
discharge without notice, and that alternative 
employment cannot be assured to them;

(b) whether it is a fact that employees 
belonging to the said two categories cons
titute a large majority in the Dfiinodar 
Valley Corporation staff;

(c) fvhether his attention has  been 
drawn to strikes and other demonstrations 
heW  by  Damodar  Valley  Corporation 
employees  recently  in protest  against 
retren chment; and

I'd) the action proposed to be taken 
in the matter in view of Government’s 
assurance in  last  session  in  Parliament 
regarding  alternative  employment ?

Ihe Deputy Minister of Irrigation 
and Power (Shri Hathi)s (a) to (c). Yes, 
Sir.

(d) A statement giving the requisite 
nformation i s laid on the Table of the House.

Appendix VI, annexure No 51J.
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Indian Cloth

{Thftkur Jugal Kithore Sinha: 
Shri  Asthana:

Babu Raninarayan Singh: 
Shri Deogam:

Will the Minister of Commerce and 
Industry be pleased to state; how  for 
the Textile Delegation sponsored by the 
Textiles Export Promotion Council, has 
been able to stimulate the demand for 
the Indian doth in the countries they have 
so far visited ?

The Minister of Trade (Shri Kar- 
markar): It is difficult to assess the results 
so  early.  Statistically the  position has 
improved in the case of one of the countries 
visited by the delegation.  It might even 
be said that but for these contraas the 
declining trend in our exports might have 
become more pronounced.
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The Deputy Minister of Plaaninc
(Shri S. nT Mishra)t (a) The Research 
Programme  Committee  has  sponsored 
seven research schemes relating to social 
tvelfare problems.  One scheme relates to 
x̂-criminal tribes in Delhi State, two to 
beggar problems in Delhi and Madras, 
two to tne evaluation of cultural change in 
Jansar Bawar  in South Malabar, one to 
social problems and welfare resources in 
Delhi  State and one to the assessment of 
problems and programmes of intergroup 
relationship and scheduled castes.

(b) One Scheme only relating to Dis- 
tria Administration in Bombay.

(c) Out of the seven schemes relating 
to social welfare problems, three have been 
'Completed and rep<̂s on them have been 
received.  Reniaiiling four are in progress. 
The scheme on District Administration in 
Bombay is also in progress.

Border Incident

*1106. Shri ddwani: Will the Prime 
Minister be pleased to state ;

(a) whether it is a faa that about 300 
.armed Pakistani Civilians  trespassed into 
the Indian Terrioity on the Assam Border 
in the Khasi-Jaintia Hills on the 31st July, 
1956; and

(b) if so, the aaion taken by Govern
ment in the matter?

The Parliamentary Secretary to the 
Minister  of External  Affairs  (Shri
Sadath All Khan): (a) On the 27th July, 
1956,  about 300  Pakistani  nationals 
trespassed in 150 boats into the Tharia river 
in iChasi and Jaintia Hills Distria, within 
Indian territory, for collecting boulders.

(b)  The Assam Police party, on patrol 
duty succeeded in arresting seven Pakistanis, 
and seized five boats.

A joint enquiry was held into the inti- 
dent by Police Officers on either side.  The 
matter is under investigation.  Meanwhile 
a case for attempted murder and violation 
of the Passport Act has been registered 
against the arrested Pakistanis.

Petroleum  and Allied  Producu

*1107. Shri D. C. Sharma: WiU the 
. Minister of Works, Housing and Supply
be pleased to state:

(a) the off-take of petroleum and allied 
products per head State-wise; and

(b) the steps proposed to be taken 
for the supply thereof in adequate quantity 
under the Second Five Year Plan ?

The Parliamentary Secretary to the 
JMiaiater of Works* Housing apd Supply 
XShri P. S, Nasktf): (a) bute-wiae off- 
.Cake figuces are not readily available.  The

off-take figure for petroleum and allied 
products for the whole of India is, however 
estimated to be about 3 gallons per head 
per annum.

(b)  A statement is placed on the Table 
of the Lok Sabha showing steps to be taken 
for the supply of petroleum and allied pro
ducts under the Second Five Year Plan.

Appendix VI, Annexure No. 52J,

United Nations Charter

*1108. Shri Krishnacharya Joshit Will 
the Prime Minister be pleased to state:

(a) whether any meeting of the Com
mittee to consider the question of convening 
a General Conference to review the United 
Nations Charter was held; and

(b) if so, whether  any  decision  to 
convene a conference to review thp Charter 
was taken?

The Parliamentary  Secretary  to 
the Minister of Extemnl Aflhirs (Shri 
Sadath All Khan): (a) No.

(b) Does not airse.

Refugee Colonies in Steel Townships

*1X00. Dr. Ram Subhag Singh: Will 
the Minister of Rehabilitation be pleased 
to state:

(a) whether Government propose  to 
set up refiigee colonies in the new steel 
townships at Rourkela, Bhilai and  Durga- 
pur;

(b) if so, whether any preliminary steps 
have been taken to set up such a>lonies; 
and

(c) the number of refugees proposed to 
be housed there with gain&l employment >

The Minister of Rehabilitation (Shri 
Mehr ChiÂ Kh$akam)t  (a) It has been 
decided to set up a colonv for 400 displaced 
persons at Rourkela.  No schemes have 
so far been formulated for Bhilai and Dur- 
g»pur.

(b) Sanction has been issued for the ' 
construction of 400 tenements at Rourkela.

(c) 400 at Rourkela.
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Prime Minister’s Visit to U. S. A.

fDr.  Rama Raos
*1111. -I Shri Mohana Rao:

 ̂Shri KrUhnachrya Jothit

Will the Prime MinitUr be pleased 
to state:

(a) whether it is a fact that he has re
ceived a further invitation to visit the 
U.SĴ.; and

(b) if so, whether any date has been 
finalised ?

The  Parliamentary  Secretary to 
the Miaitter of External Affairs (Shri 
Sadath AU Khan) : (a) and (b). The 
Prime Minister had accepted Ju* in vitation 
to visit the U. S. A. early in July 1956. 
Owing to the indisposition of the Presi
dent of the U S.A.,this visit was postponed. 
The President of the U.S.A. renewed the 
invitation for the visit at a later date. No 
date has yet been fixed for this visit.
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Plastic Industry

f Thakur Jugal Kishore Sinha;
♦ j Shri Asthana:

Babu  Ramnarayan  Singhr 
Shri Deogami

Will the Minister of Commerce and 
Industry be pleased to state  the plan 
for the  development of raw materials 
for the production of plastic in the country ?

The Minister of Consumer Industries 
(Shri  Kanungo): Licences  under  the 
Industries  (Development  and  Regula
tion) Act have been  issued  to  several 
ftrms for the manufacture of the major 
raw materials needed for the plastic indus-- 
try.  It is expected that when these firms 
go into production the bulk of the major 
raw materials needed for this industry would 
be available.

Registration of Handlooms

♦777. Shri S. V. Ramaswamy: Will 
the Minister of Commerce and Industry
be pleased to state:

(a) whether  the  Union  Government 
have issued a directive to the State Gov« 
ernments to enforce compulsory registra
tion of handlooms;

(b) if so, what is the object;

(c) whether  Government  are  aware 
that the handloom  industry  has  grave 
apprehensions  about  this  move as a 
prelude  to  increasing  power looms and 
automatic looms in the process of eliminat
ing  the handlooms as recommended in 
the Kanungo Report;

(d) whether the attention of Govern
ment has been drawn to a press report 
in the Madras Mail dated the 24th Julŷ 
1956, of the resolution passed at a Conference 
of Handloom  interests convened by the 
Salem Town Congress Committee, con
demning  the  Government’s  policy in 
respect of handlooms vis-a-vis the power- 
looms;

(e) whether it is a fact that five mem
bers of the Central Handloom  Board 
have submitted a written memorandum 
protesting against the Government’s new 
textile policy, which is sought to be enforced; 
and

(f) whether the Government  of India 
have  taken a decision on the Kanungo 
Report ?

The Minister of Consumer Indus
tries (Shri Kanungo): (a) Government of 
India have asked the State Governments- 
to get the handlooms in their respective 
areas registered.

(b) The object is to obtain upto-datc 
statistical information relating to liand- 
looms.

(c) We have received some protests, 
but by and large  weavers  particularly 
in the co-operative sectors arc helpful.
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(d) Government have since seen this 
report.

(e) It is understood that the five peop 1 

referred to have issued a press statement.

(f) Attention is invited to the  policy 
statement made in this House on the  20th 
July, 1956 which explains the decisions 
already reached by the Government on the 
recommendations of the Kanungo Report.

State Statistical Bureaux 

6s3. Shri Ram KrUhan: Will the
Minister of Planning be pleased to state 
the names of the States where Statistical 
Bureaux have been formed?

The Deputy Minister of Planning
(Shri S. N. Mishra)t In the following 
States  Statistical  Bureaux  have  been 
formed:—

Part  Stales:
Assam
Bihar
Bombay
Madhya Pradesh 
Madras 
Orissa 
Punjab
Uttar Pradesh 
West Bengal

Part "B* Stat€s:

Hyderabad
Madhya Bharat
Mysore
PEPSU
Rajasthan
Saurashtra
Travancore-Cochin

Part  Stares:

Delhi
Himachal  Pradesh 
Vindhya  Pradesh 
Kutch 
Tripura

Film  Documentaries 

654- Shri Bheekha Bhai: Will the
Minister of Information and Broad
casting be pleased to state:

(a) whether it  is a  fact that  some 
documentaries  have  been  produced  by 
the Films Division representing the colour
ful life of tribeŝ

(b) if so, the names of the tribes;

(c) whether  Government  propose 
to  produce  different  films  of different 
tribes; and

(d) if so, when?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a; Two
films, including one dealing with Commu
nity projects In tribal areas, have been 
produced and a third on North-East Frontier 
Agency is under production.  A long film 
on folk  dances  which is being made in 
colour will also include dances of tribal 
people.

(b) to (d). Production of documentaries 
showing the social and cultural aspects of 
inbal life as also of documentaries depicting 
advances and achievements in particular 
fields in different tribal areas receives due 
consideration as part of Films Division's 
regular  programme  every  year.

Housing Loans for Displaced Persons

WT D*»>«a«tra Nath Sarm.t
Will the Mini»(er of RcliabllltatioB
be  pleased to  state:

(a) whether there is any scheme of 
granting loans, for purchasmg land and 
constructing houses, to the regfugees of 
Pandu and  Gauhati in Assam; and

(b) if so, the total amount that might 
be granted for each family ?

The  Minister  of  Rehabilitation 
(Shri Mehr Cl̂and Khanna): (a) and (b). 
A scheme for housing accommodation for 
200 displaced persons at Gauhati is being 
prepared by the Government of Assam. 
For this purpose about 90 bighas of land 
has already been acquired by the State 
Government at a cost of Rs. 185 lakhs.

No such housing scheme for  Pandu 
has so far been formulated by the State 
Government.

Scheduled Castes Refugees in Tripura

656. Shri Biren  Dutt: Will the
Minister of Rehabilitation be  pleased 
to state:

(a) the number of Scheduled Castes 
refugees in Tripura;

(b) whether  any  special  considera
tion is given to them while rehabilitating 
them alongwith all other refugees;  and

(c) if so, the special facilities provided 
to them?

The Minister of Rehabilitation (Shri 
Mehr Chand Khanna)t (a) No separate 
statistics  are  mainuined  for  Scheduled 
Castes displaced persons who aie treated 
at par with other displaced persons in the 
matter of rehabilitation benefits.

(b) No.

(c) Does not arise.

Cashewnuts

657. Sbri V. P. Nayar: Will the
Minister, of Commerce and Industry
be pleased to state:

(a)  what  efforts  have  been  made 
by Government in the First Five Year 
Plan period to find out new markets for 
cashewnuts and how far the efforis have 
succeeded; and
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(b) whether  a  statement  showing 
the  details of export of cashewnuts  to 
various countries for the years 1950-51 
to 1955-56 will be taid on the Table of 
the Sabha?

The  Mlnittcr of Commerce and 
Industry and Iron and Steel (Shri T. T.
Krithnamachari): (a) (i) Amongst com
modities in  the exports of which Indian 
Government trade representatives are asked 
to take an interest Cashewnut happens to 
be one;

(2) Samples of cashewnuts  have been 
displayed at various international exhibi
tions  abroad.  Free  samples  have  been 
distributed wherever considered necessary;

(3) An Export Promotion Council for 
cashewnuts has been set up.

As a result of these efTortfi, it has been 
possible to maintain our exports to tradi
tional markets and to introduce cashewnuts 
into new markets such as France,  Italy, 
Switzerland and very recently the U.S.S.R.

(b) A statement is laid on the Table 
of the House.  Appendix VI, annexure 
No.  53).

arft ir? srmH nft frqr  ̂  ftr :

(̂ ) X W-Vi,

!ipft ^ ff? %

 ̂*rf ;

(*r)  ̂ VT  ;

(̂ ) W

*rf I ?

 ̂  (tift  ̂   iiHT) ; 

<v)  %  (̂ ). ?T«n 5i^

%  If ff W  JRT ̂  5R«n-

finrt If  ̂   ̂ 51̂ f̂JTT 7̂?IT,

srrmlvit ̂ ̂ unftr
%  <if *n  ̂fffPRfT %

’Wt   ̂fi'TT fî  ft> JRT Wf
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Diplomatic Relations

660, Shri D. C* Sharma! Will the 
Prime  Minister be  pleased  to  state 
the  number  of  countries  with  whom 
India has established diplomatic relations 
during 1956 so far?

The Prime Minister and Minister of 
External  Affairs and Finance  (Shri 
Jawaharlal  Nehru): Five :  Albania,
Greece, Outer Mongolia, Cuba and Spain.

661.

Indians in Ceylon

Shri D. C. Sharma: 
Shri  Bheekha  Bhai: 
Shri Achuthan:

Will the Prime Minister be pleased 
to state:

(a) the  number of Indian nationals 
in  Ceylon  repatriated  during the year 
1956 so far; and

(b) where they have been settled?

The Prime Minister and Minister 
of External Affairs and Finance (Shri 
(Jawaharlal Nehru): (a) According to
the information available 3,649 persons 
were repatriated upto the 21st July, 1956.

(b)  Most of these people hail from 
the ûthern States of India and they 
have been resettling themselves in their 
home districts.

Goa

662.  Shri Kamath: Will the Prime 
Minister be pleased to state the  num
ber, together with their names, of Indian 
nationals in prison or exile in Portugal 
or Portuguese colonies outside India?

The Prime Minister and Minister of 
.External Affairs and Finance (Shri 
Jawaharlal Nehru): Shri Datutraya
Atmaram Deshpande is the only Indian 
National at present in detention in Portugal. 
He was arrested in Goa in 1946 on grounds 
of complidty in certain incidents associated 
with politî  disturbances  which  took 
place in Goa in 1946 and was sentenced 
in 1949 to 28 years rigorous imprisonment. 
He was deported to Portugal m 1954.
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There is at present no Indian national 
in prison or exile in the Portuguese Colonies 
oi»tside India.

National Industrial Development 
Corporation

663.  Shri Ihulan Sinha: Will the
Minister of Commerce and Industry
be pleased to lay a statement on  the 
Table of the Sabna showing the progress 
made in regard to the projects  under
taken by the National  Industrial  Deve
lopment Corporation since its inception?

The Ministar of Commerce und 
Industry and Iron and Steel (Shri T. T, 
Krishnamachari): A statement is laid
on the Table of the House.  Appendix 
VI, annexure No. 54].

Automobiles

Shri D. C. Sharma: Will the 
Minister of Commerce and Industry
be pleased to lay a statement on the Table 
of the  Sabha showing :

(a) the total number of automobiles 
imported into India during 1956-57  so 
far (i) on Government account and (ii) 
on  private account;

(b) the total value of these imports 
under each head; and

(c) the names of the foreign  coun
tries from which  they have been  im
ported and the extent of import  from 
each ? .

The Minister of Commerce and 
Industry andiron and S l̂ (Shri T« T. 
Krishnamachari)! (a) to (c). Imports 
of automobiles on Government account 
and on private account are not recorded 
s«)arately.  The value of total imports 
of automobiles from different countries 
for April, 1956 is shown in the statement 
laid on the Table of the House  Appen
dix— V̂I, annexure  No 55]. The fibres 
for the subsequent montlu m 1956-57 are 
not  yet  avaikble.

Nilokhwi juid iUMpiira Townahlfs

rSardar lahal Singh 1 
\Sardar Ahî rit

Will the Minister of Rehabilitation 
be pleased to state:

(a) the total amount that has been 
spent to-date on the townships  of Nilo- 
kheri and Ĥjpura  (year-wise);

(b) the different purposes for which 
these expenses were incurred;

(c) the toal number of refugees that 
have  been  rehabiliuted  in  Nilokheri 
and Rajpura so far;

(d) the names of the private indus
tries thit hive been established  in these 
townships so far; and

(e) the total number of persons thaj 
have been employed in these factories?

The  Minlater  of  RehabiliutUm 
(Shri Mehr Chand Khanna)t (a)  to
(e).  A statenient is laid on the Table 
of the Lok Sabha. [See Appendix  VI> 
annexure No. 56].

Community Radio Sets

666. Pandit D, N, Tiwary: Will the 
Minister of Information and Broad
casting be pleased to state:

(a) whether villages  with lower popu
lations forming co-operatives and Pancna- 
yats'in cooperation with other villages are 
entitled to receive Community receivers 
under the Scheme of providing radio sets 
to all village with a population of i»cxx) 
or more;

(b) the number of radio sets so far 
purchased  and  distributed  in  various 
States under the Schcme; and

(c) whether there has been any reduc
tion in the prices of radio sets ?

The Minister of Information  and 
Broadcasdng (Dr. Keskar) >  (a) Yes,
if the State Government makes recommen- 
4ation to that effect.  'Hie criterion of a 
village having a population of 1,000 or 
more is merely a sort of guiding principle 
which it is not intended to follow strictly 
and which can be relaxed in such cases.

(b) 14,6̂9.  Steps  have  been  taken 
so far for the supply of 10,452 more sets 
this  year.

(c) Yes,  The lowest  price  paid  in
1954-55 was Rs. 140/- and it was reduced 
to Rs. 120/*  in the year I955“56.
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Indians in Singapore

668. Shri D. C. Sliarmat Will  the 
Prime Minister be pleased lo  state:

(a) the number of Indians in Singapore;
ind

(b) the  number  of  Indians  out  of 
thm who have so far acquired the citizen
ship of Singapore ?

The Prime Minister and Minister 
of External Aiffairs and Finance (Shri 
Jawaharlal Nehru): (a) The estimated
population  of  Indians and  Pakistanis 
m Singapore as on 31st December, 1955 is
96,565.

(b) Nil.  There is no Singapore citizen
ship law yet.

A. 1. R. JuUundur
669. Shri D. a Sharma: Will the

Minister of Information and Broad
casting be pleased to state the num
ber of new talents  discovered  by the 
A.LR.)  Jullundur  during  1954-55  î̂d 
1955-56?

The Minister of Information and 
Broadcasting (Dr. Keskar): Stations
of A.I.R. are always on the look out for 
new and younger  artists to add to  the 
variety of programmes.  From amongst 
them some prove to be talented ones.  It 
is difficult to call every artist a new talent. 
The number of new artists tried by A.I.R. 
Jullundur during  1954-55  and  1955-56 
was 149 and 235 respectively.

Bhakra Reservoir

670. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be 
pleased to state:

(a) when  the  Bhakra reservoir  will 
be completed;

(b) when  the  water  will be  stored 
first ; and

(c) how  the  water  will  be  shared 
for irrigation by the participating States?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) In the year 
1959-60.

(b) Partial storage will be effected in the 
year 1958.

(c) Final agreement has not yet been 
entered into by the participating SUtc- 
Govemments regarding sharing  of water.

It has, however, been  tentatively agreed 
to the sharing of water among the Stales 
of Punjab, Pepsu and Rajsthan in the ratio 
of 62-36%, 22 42% and 15-22% respec
tively.

.  Documentaries

671. Sardar Iqbal Singh: Will the 
Minister of Information  and Broad
casting be pleased to lay on the Table 
of the House a list of documentary filmii 
produced during the period from the ist 
January to the 30th June, 1956?

The Minister of Information and 
Broadcasting (Dr. Keskar) :  A state
ment of documentaries produced by the 
Films Division is laid on the Table of the 
House.  Appendix VI, annexure No. 
77].

Automobile  Tyres  and  Tubes

671* Shri Biswanath Roy: Will the 
Minister of Commerce and Industry
be pleased to state whether any licences 
have been granted by Government for 
the import of automobile tyres and tubes 
from the Soviet Union?

The  Minister  of Conunerce  and 
Industry and Iron and Steel (Shri 
T.  T.  Krishnamachari): No licenses 
specifically from the U.S.S.R. have been 
issued, but the licenses issued for  imports 
of tyres and tubes from Soft  Currency 
Area except Union of South Africa are also 
valid for imports  from  U.S.S.R.

Indian Immigrants to Australia

673. Shri D. C. Sharmat Will  ihc 
Prime Minister be pleased to s..uc:

(a) the annual quota allowed for Iiuliantv 
every year to go to Australia as immiîrants; 
and

(b) the total number of Indian immi
grants  to  Australia  who  were  actually 
given visas from the ist of July, 1954 to 
the 30th of June, 1955 ?

The Prime Minister and Minister of 
Eternal Affairs and Rnance (Shri 
Jawaharlal Nehru): (a) and (b). Immi
gration of Indians to Australia is not per
mitted under the laws of Australia,  ^e 
Question of an annual quota therefore, 
does not arise.

Medium-sized Pro|ects of  Rafasthan

674-  Shri Bheeka Bhai: Will  the 
Minister of Irrigation and Power be
pleased to state:

(a)  the number and names of medium
sized projects recommended by Rajasthan 
Government for inclusion in the Second 
Five Year Plan district-wise;



(b) their estimates and estimated acreage 
to be irrigated; and

(c) the action taken on such recommen
dations ?
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The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c).
A statement  is laid on the Table of the 
House.  Appendix VI, annexure No. 
88.

Delhi  State  Electricity  Board

675-  Shri Bheeka Bhai: WiU  the 
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that loans  have 
been advanced to the Delhi State Electri
city Board for the construction of quarters 
for their employees;

(b) if so, the amount and dates of loans 
advanced; and

(c)  the number of quarters constructed 
for their employees?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes, Sir.

(b)  and (c). A statement is laid on the 
Table of the House. [5«e Appendix VI, 
annexure No. 59].

Mining Industry  Machines

676. Shri Madiah Gowda: Will the 
Minister  of Commerce and Industry 
be pleased to state:

(a) the probable cost of machines that 
will be required for the Mining Industry 
in  India during the Second Five Year 
Plan;

(b) the extent to which such machines 
will be imported and locally manufactured; 
and

(c) the names of the firms in India which 
are engaged in manufacture of machines 
for the Mining Industry at present?

The  Minister  of Commerce  and 
Industry and Iron and Steel (Shri 
T.  T.  Krishnamachari): (a)  to  (c). 
A statement is laid on the Table of the 
House.  Appendix VI» annexure No.
60I.

Pakistan High Commissioner's Office

677- ShH Krishnacharra Joshi: Will 
the Prime Minister be pleased to state:

(a) the total number of staff employed 
by Pakistan in her High Commissioner’s 
Office in India; and

(b) the facilities provided by the Govern
ment of India to them in addition to 
extra-territorial  amenities ?

The Prime Minister and Minister of 
External  AJihirs and Finance (Shri 
Jawaharlal Nehru) :  (a). There  are 
22  diplomatic  officers  and  589 
members of the staff in the Pakistan High

Commsion in  New Delhi and  its  sub
Missions at Calcutta,  Jullundur, Bombay 
and Shilbng.

(b) The  staff  employed  in  Pakistan
High Commissioner's Office in New Delhi 
and  its  sub-Missions  enjoy the  same 
privileges and immunities as are accorded 
to other diplomatic missions in India.

Grcmtodyog Bhatoan

67*. Shri Dhusia: Will the Minister 
of Production be pleased to sute:

(a) the basic minimum pay and DcarriL'ss
Allowance of  a sales-man and clerk res-
ĉtWely  in  the Gramodyog Bhawatiy

(b) whether it is a  fact  that every 
sales-man and clerk is required to work 
as apprentice; and

(c) whether it is also a fact that sometimeg 
new persons are appointed  as  sales-men 
without any apprenticeship?

The Minister of Production (Shri 
K. C. Reddy): (a) The basic minimum 
pay for both the sales-man and the clerk is 
Rs. 60/- in the scale of Rs. 60-3-90-EB- 
5-140 plus an allowance of Rs. 25/-.

(b) Not necessarily.

(c) Yes—persons  possessing  previous 
exîrience of Khadi and Textile Industry 
generally are appointed directiy whithout 
having to undergo any period of appren
ticeship.

Cement

679* Shri Achuthanx Will the Minis
ter of Commerce and Industry be pleased 
to state:

(a) the  estimated  requirements  of 
cement  in  Travancore-Cochin  State in 
the current financial year both for Govern
ment and public purposes;

(b) how much quantity has been allotted 
so far on each account; and

(c) who cenifies priority in regard to 
public demands and the criterion therefor ?

The  Minister  of Commerce  and 
Industry and Iron and Steel  (Shri 
T.  T.  Krishnamachari): (a)  to  (c). 
Under  the  present  system  of cement 
allocations, the Central Government make 
only bulk quarterly  allotments to each 
State on the basis of the estimated demands 
received from the Sute Governments and 
the estimated availability.  Detailed dis
tribution of these bulk allotments among 
the State Government Departments and 
the public and the settlement of priorities 
is done by the State Governments.  The 
toul estimated requirements of Travancore- 
Cochin Sute during 1956 is 145,000 tons 
and the toUl allotment made is 77,200 
tons for the period January to Septmenber, 
1956.



but was  not  appointed.  I  regret  the 
inaccuracy that has crept into the answer 
and seek your pjermission to correct that 
answer by substituting the following:
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Correction of Answer to 
UnstarrbdQuestion No. 544»
Dated  28th  March 1956.

The Minister of Heavy Inchittriet
(Sliri M. M. SItsh):  I beg to lay on the 
Table a copy of the statement correaing 
the reply given  to  Unstarred Question 
No. 544 on the 28th March, 1956.

Mr. Speaker: Tf it is a small state- 
mentt it must be read to the House.

Sbri M. M. Shah:  Yes, Sir.  I will 
read it:

In part  (f)  of  Unstarred  Question 
No. 544, answered on the 28th March, 19̂6, 
Shri  Gadilingana Gowd asked for the 
number of Co-operative Institutions which 
had applied for sole dealerships and how 
many of them had been appointed and on 
what terms.  In the reply laid on the 
Table, it was stated that no Co-operative 
Institution had so far applied  for  sole 
dealership.  Actually  one  Co-operative 
Institution had applied for sole dealership

“One Co-operative Institution has so 
for applied for sole dealership 
but none has so far been appoint
ed.”

Correction of  Ans>̂er to  Starred 
Qoestiok No. 254 Dated 25th Juiy. 195̂

Tlie Minister of Communicationa 
(Sht4 Ram)t With your per
mission. Sir, I wish to cortect the state
ment made  on  the  25th  July,  1956, 
in reply to supplementaries exchanged on 
Shri M.  S.  Gurupadaswami*s  Starred 
Question No. 254 reading the manu
facture of Gliders.  The statement was 
incorrect inasmuch as the requirements 
of Civil  Aviation  Departmem Will  be 
about 30 Gliders during the next 5 year» 
and not 30 Gliders per aimum.
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LOK SABHA 

Tuesday, 14th August, 1956

The Lok Sdbha met at Eleven 
of the Clock.

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12 Noon

PAPERS LAID ON THE TABLE

Report of Rehabilitation Financ* 
Administration

The Aanjster of Eevenne and  De
fence Expenditiire (Shri A. C. Goha):
I beg to lay on the Table a copy of 
the  Report  of  the  Rehabilitation 
Finance Administration for the  half 
year ended the 31st December,  1955» 
under sub-section  (2) of Section 18 
of the Rehabilitation Finance  Admi
nistration  Act,  1948. [Placed  in 
Library.  See No. S-316/56]

Report on activities of Coir Board 

The Minister of Consumer Indns- 
ries (Shri Kamingo): I beg to lay on 
the Table a copy of the Half-Yearly 
Report on the activities of the  Coir 
Board and the working of the  Coir 
Industry Act for the period ending the 
31st March, 1956 under sub-section (1) 
of section 19 of the Coir Industry Act, 
1953. [Placed in Library. See No. S- 
317/56]

Informal  Memorandum containing 
observations on Indian Economic 
Problems and Policies by World 

Bank Mission

The Minifîr  Revenue and Civil 
Expenditure  (Shii Al. C. Shah); I 
beg to lay on the Table a copy of the 
informal  Memorandxmi  containing

3254

some observations on Indian  Econo
mic Problems and  Policies  by  the 
World Bank Mission.  [See Appen
dix VI, annexure No. 61].

Shri K. K. Basn (Diamond Har
bour): It is a very important memo
randum.  We  would  like to  have 
copies of it.

Mr. Speaker: If copies are available 
they may  be placed in the Notice 
Office and these hon. Members who 
may want it may take it from there.

Shri K. K. Basn The hon. Minister 
can have it cyclostyled  and give us 
copies.

»Ir. Speaker: Will the hon. Minister 
be able to supply copies?

Shri M, C. Shah: We will look into 
it.  If more copies are available, they 
will be distributed to hon. Members. 
Otherwise, we will  place  sufficient 
number of copies on the Table of the 
House and also in the Library.

•CORRECTION OF ANSWER TO 
UNSTARRED QUESTION NO. 544

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57

The Minister of Revenue and Civil 
Expenditure  (Shri M. C. Shah):  I
beg to present a statement  showing 
Demands for Supplementary  Grants 
in respect of the Budget  (General) 
for 1956-57.

DEMANDS FOR EXCESS  GRANTS, 
1951-52

The Minister of Revenue and CIvU 
Expenditure (Shri M. C. Shah): I beg
to present a statement showing De
mands for ̂ cess Grants in respect of 
the Budget (Greneral) for 1951-52.

•See Part I Debates, dated 14th August, 1956, C0I8-1253-54. 
425 L.S.D.
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57  (TRAVANCORE- 

COCHIN)

The Minister of Reyenoe and Civil 
Expenditore (Shii M. C. Sliah):  I
beg to present a statement showing 
Demands for Supplementary  Grants 
for expenditure of  the  Travancore- 
Cochin State for 1956-57.

COMMITTEE ON  PRIVATE  MEM
BERS’ BILLS AND  RESOLUTIONS

Fifty-eight Report

Sardar Hnkam Singb (Kapurthala- 
Bhatinda): I beg to present the Fifty- 
eighth Report of the  Committee on 
Private Members’ Bills and  Resolu
tions.

•CORRECTION OF ANSWER TO 
STARRED QUESTION NO, 254

STATEMENT RE MEASURES  FOR 
CHECKING  FOODGRAIN  PRICES

Hie Miniate of AgTicaltnre (Dr. P. 
S. Deslmmkh): It is rather  a  long 
statement nmning to 5̂ pages.

Bfr. Speaker: He need not read the 
whole of it.  He may give an abstract 
of it and place the statement on the 
Table.

Dr. P. S. Dfshnuikh; I will read 
about two  pages.  Otherwise, I will 
have to make it extempore.

Bfr. Speaker: Instead of  reading
two pages, he may give a summary 

of it.

Dr. P. S Dedumikh: I will place it 
on the Table of the House.

Mr. Speaker All right; let it  be 
placed on the Table of  the  House. 
Copies will be circulated to hon. Mem
bers. [See Appendix VI, annexure No. 

62].

ELECTRICITY (SUPPLY)  AMEND
MENT BILL. 1956

The Minister of Planning and Irri
gation and Power (Shri Nanda): I
beg to move:

“That the Bill further to amend 
the Electricity (Supply) Act, 1948 
be referred to a Select Committee 
consisting of Shri N. C. Kasliwal, 
Swami Ramanand  Shastri,  Shri 
Rup Narain, Shri Bishwa  Nath 
Roy, Dr. M. C. Jatav-vir, Shri W.
S. Kirolikar,  Shri A. S. Damar, 
Shri Ahmed Mohiuddin,  Shri G.
H. Deshpande, Shri S. R.  Rane, 
Shri Debendra Nath Sarma, Shri 
T. Sanganna, Shri Subodh Hasda, 
Shri A. Ibrahim, Shri L. N. Mish- 
ra, Shri Rajeswar Patel, Shri Na
val Prabhakar, Shri K. G. Wode- 
yar, Shri N. P. Damodaran, Shri
I. Eacharan, Shri Ranbir  Singh 
Chaudhuri, Shri S. K. Kandasamy, 
Shri Bijoy Chandra Das, Shri Sa- 
dhan Chandra Gupta, Shri K. Ke- 
lappan, Shri Kandala  Subrah- 
manyam, Shri N. C.  Chatterjee, 
Shri  Tulsidas  Kilachand,  Shri 
Benjamin Hansda and the Mover, 
with instructions to  report  on 
the opening day of the next ses
sion, and that the number of per
sons whose presence shall be ne
cessary to constitute a meeting of 
the committee shall be five.”

Shri <J. M. Trivedi (Chittor): The 
hon. Minister said that the number of 
persons present necessary to constitu
te a meeting of the committee shall be 
5.  It must be wrong.

Shri Nanda: There is some mistake. 
It must be 15.  But on my paper, the 
number mentioned is 5.

Mr. Speaker: I think the number of 
persons in order that there may be 
quorum is 5.

Shrimaii Renu Chakravartty (Basir- 
hat):  Generally, I think it is one-
third of the total number of Members.

Shri B. S. Mnr̂j (Eluru): I think 
this is one-third.

*See Part I Dcbitcs, da:ed 14* Aujust 1956̂ C0I9.1254
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Mr. Speaker: I will find out, and the 
correct number wiU  be  mentioned 
when I place the motion before the 
House.

Shri Nanda: Before I start explain
ing  the  principal  clauses  of  this 
amending Bill, I think I should indi
cate the broad purpose of the changes 
which are sought to be  introduced 
and the circumstances which are res
ponsible for these proposals.  It will 
be necessary for me to make a brief 
referrence to the background of this 
legislation.  The basic Act which is 
intended to be modified is the Elect
ricity Supply Act, 1948.  Before that 
Act was passed in 1948, the only law 
on the subject was the Indian Elect
ricity Act, 1910.  This is still in force. 
This Act deals with the issue of licen
ces, the requirements of safety and in 
a limited way the regulation of re
lations  between licencees and  the 
consumers.

Many Members of this House are 
familiar with the provisions of  the 
1948 Act, because  they  themselves 
took part in the making of it.  The 
object of this 1948 Act is the rationa
lisation and development of  produc
tion and supply of  electricity.  For 
carrying out the purposes of this Act, 
two major agencies are created:  The
Central Electricity’ Authority and the 
State Electricity Boards.  In addition, 
the State itself has been â gned cer
tain functions.  The Central Electrici
ty Authority is set up in order to de- 
velop< a sound/adequate and uniform 
national power policy and also in a 
si>ecific way to perform the fimctions 
of arbitration between licencees and 
the Government or the Board as the 
case may be.  The Board is a much 
more  important  body.  It has the 
general duty of promoting  the co
ordinated development of the gene
ration, supply and distribution of elec
tricity within the State in the most 
efficient and economical manner with 
particular reference to such develop
ment in areas which are not  being 
adequately served or are  not  being 
served at all at the time,....  •

Shri D. C. Sharma
Backward areas.

(Hoshiarpur):

Shri Nanda:___that is the  areas
which have not had the proper bene
fit of power and also to prepare and 
carry out schemes to supply electri
city. The Board is assisted by a State 
Electricity Council which advises tiie 
Board on major questions of  policy 
and regarding major schemes  there 
may also be local advisory committees. 
The Board discharges its obligations 
either  by  directly  ceirrying  out 
schemes for generation and supply or 
alternatively by purchasing the under
taking of licences and or* by controll
ing and regulating the business of li
cencees.  This control has two major 
aspects: power to issue directions for 
the  achievement of maximum  of 
economy and efficiency in the opera
tion of the licencee stations and seco
ndly regulating licencees* charges  to 
consumers which may also  require 
the  constitution  of  a  rating 
committee.  It  has  also  an
other  kindred  function  in con
nection with the amortisation  and 
tariff policies of local authorities. The 
Board can help to extend loans to li
cencees and the Board has further to 
co-ordinate the activities  with  any 
multi-purpose scheme in operation in 
the area.  This is briefly the picture 
of the functions of the Board and how 
it has to operate.

The State on its part comes into the 
pictiu-e for  several  purposes,  l̂ e 
State constitutes a State  Electricity 
Council.  The State  may  constitute 
local advisory committees and regard
ing any scheme estimated to result in 
a capital expenditure exceeding Rs. 50 
lakhs, the Board must have prior con
sultation with the authority and if the 
latter’s recommendations are not ac
ceptable to the Board, then the Board 
must secure the consent of the State 
Government.  The Board has to sub
mit a financial statement to Govern
ment and the State may make  sub
ventions, advance loans, accord  san
ctions to borrowings by the  Board 
and guarantee the Board’s loans, Tliia 
briefly is the background of ê ex-
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isting law and it will now be easier to 
comprehend  the  import  of  the 
amendments which being sought  to 
be introduced, but before that  I 
might explain also in a few words the 
working of the existing Act.

Some of the provisions of this Act 
are being put to good and  effective 
use.  There has been slow progress in 
respect of some other provisions.  The 
Central Electricity Authority has been 
acting as arbitrator wherever requir
ed.  The portion of the Act  which 
regulates the licencees* charges to the 
consumer on the basis of the Sixth 
Schedule  has played a very  useful 
part in stabilising the rates and  in 
protecting the interests of the consu
mers. The central pxirpose of the Act, 
however, that is the creation of semi- 
autonomous boards for  rationalising 
and developing the generation of po
wer has been fulfilled only partially. 
The position has remained static for 
a long time but substantial advance 
has been made during the last year 
and a half.  The provisions relating 
to the constitution of State Electricity 
Boards and advisory committes were 
required to be brought  into  force 
within a period of two years of the 
date of the passing of the Act.  This 
period, however, could be  extended 
by the Central Government.  As most 
of the States could not establish Elec
tricity Boards due to some financial, 
technical and administrative difficul
ties, the period for the constitution of 
the Boards had to be extended from 
time to time, and now this extended 
period is to expire on the 31st March,
1957.  So far, the States of Madhya 
Pradesh, Delhi, Saurashtra,  Bombay 
and West Bengal  have  constituted 
Electricity Boards.  All the remaining 
States except four have also agreed 
to set up Boards before the expiry of 
the extended period.  The matter is 
being pursued with the Chief Ministers 
of these States and it is hoped that 
they would also agree to adopt  this 
arrangement before long.

Now, how does the need for amend
ing this Act arise? For a considerable 
period the question of making impro

vements in the Act has been imder 
consideration.  The call  for  these 
changes has come from three direct
ions. The States have been insisting 
upon the Central Government to in
troduce  certain modifications  in 
order to strengthen their hands tns-a- 
vis the Boards. The electricity under
takings, on the other hand, through 
their Federation, have been pleading 
for the redress of what, according to 
them, are their grievances in  certain 
matters.  And thirdly, the working of 
the Act has itself disclosed a num
ber  of anomalies and  loop-holes 
which  it is intended to  remove 
through this BilL

This process of  consideration  has 
taken a fairly long time.  A draft Bill 
was prepared and circulated to all the 
State Governments and the  Federa
tion of Electricity  Undertakings  of 
India in 1951.  Comments were receiv
ed and they were examined in con
sultation with the Central Water and 
Power Commission, and  fresh draft 
Bill was prepared in the light of the 
criticism  received.  This  Bill  was 
again circulated to all the States and 
to the other  bodies  concerned and 
their opinions were received, and in 
the light of all these suggestions fresh 
discussion of the provisions occurred 
at an inter-State conference in Feb
ruary, 1955.  The  representatives of 
the Federation of Electricity Under
takings of India were also given an 
opportunity to be heard.  The  Bill 
presented to the House is largely based 
on the decisions taken at this confe
rence and in the course of these deli
berations.

I have mentioned  three  sources 
from which the  amendments  have 
been derived.  I shall briefly explain 
the proposals under each head.  First
ly the State Governments. They were 
very keen that the Act  should  be 
amended to enable them to exercise a 
larger measure of control  over  the 
activities  of  the  State  Electricity 
Boards in matters of policy.  It was 
recognised that such powers were de
sirable in the interests of smooth ad
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ministration and to âble the State 
Governments to discharge their res
ponsibilities adequately.  It is there
fore proposed to vest the State Gov
ernments with powers  analogous  to 
those exercisable by the Central Gov
ernment over the  Damodar  Valley 
Corporation.  These provisions would 
empower the State Governments to is
sue directions to the Boards in mat
ters of policy and to remove the en
tire Board if it refuses or fails to com
ply with certain directions.  It is also 
intended to lay down that the appoint
ment of the Secretary of the Board 
shall be subject to the approval of the 
State Government. With the same end 
in view provision has been made in 
the  amending  Bill  requiring  the 
Boards to consult the State Govern
ments in the preparation of schemes 
costing over Rs. 10 lakhs.  Hitherto 
such consultation was not  necessary. 
The power to direct the amortisation 
and tariff policies of local authority 
licencees is now vested in the State 
Electricity Boards exclusively, but in 
the amending Bill it is proposed that 
the Boards should exercise this power 
subject to the approval of the State 
Governments.

This is one part of the amendments, 
and I mentioned three.  The second 
is that which relates to the licencees 
themselves.  The private sector of in
dustry, since early 1951,  has  been 
persistently requesting for an increase 
in the standard rate  of  reasonable 
return from five per cent to six per 
cent, on the plea of difficulty in se
curing the capital required  for  the 
development of the industry.  In 1948, 
when the principal Act was passed, 
the bank rate was three per cent, and 
the standard rate was fixed at five 
per cent, that is to say, there was a 
margin of two per cent.  It has been 
felt that due to the increase in the 
bank rate from three to three and a 
half per cent since 1951, an increase 
in the standard rate by half a per cent 
is justifiable, and  this  would be in 
conformity with the original  inten
tions.  With a view to securing  an 
automatic adjustment of the stand
ard rate in response to the changes

in the money market, it is proposed 
to link it with the bank rate and fix 
it at two per cent above the latter.

There is another provision made in 
connection with the licensees, which I 
have to explain.  Under the provi
sions of section 8 of the Finance Act,
1955, section 10 (2) of the Indian In
come-tax Act, 1922, was amended, to 
provide for a deduction called the de
velopment rebate equal to 25 per cent 
of the actual cost of new plant and 
machinery installed after  the  31st 
March 1954, for the purpose of com
putation of taxable profits.  The effect 
of the allowance is to reduce the tax
able profits of an assessee.  The elec
tricity supply industry can avail of 
the benefits of this rebate, only if the 
licensees have been permitted by the 
amendment to the Act to  pool  the 
difference between the amount which 
would have been payable, if the de
velopment rebate had not been grant
ed, and that actually paid after mak
ing allowance for the  development, 
rebate, into a reserve, and to utilise 
these accumulations for development 
purposes.  Otherwise, this will  dis
appear in a reduction in the rates. It 
is, therefore, proposed to amend the 
Act to provide for the creation of this 
development reserve and permit the 
licensees to utilise it for  expansion 
of their supply and distribution sys
tems.  The licensees, however, would 
not be permitted to increase their re
turn, that is, to earn the reasonable 
return on the assets financed from the 
this  reserve.  It  is  also  pro
vided that the balance in the reserve 
as well as the assets formed out of it 
may be handed over to the purchaser 
without  any compensation, in  the 
event of the xmdertaking  changing 
hands.  I have dealt so far with two 
aspects of the amendments.

The third relates to  the  changes 
which have become necessary on ac
count of the deficiencies  that  have 
been  revealed  or  disclosed in the 
course of the working of  this  Act 
Some of these deficiencies and lt>op> 
holes relate to the regulation of tiie 
financial operations of licensees, which 
led to abuses by certain licensees to
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the detriment of the interests of the 
consumers in the past.  I shall enu
merate in the order of  importsince, 
the relevant provisions, which, at the 
moment, give rise to this sort of abuse 
or exploitation, and to the enlarging 
of the profits of the licensees at the 
expense of the consimiers.

The first is the charging  by  the 
licensees of managing agent’s  remu
neration and ofl&ce allowance, in addi
tion to the pay of a managing director 
or manager employed.  The second is 
charging interest on loans and deben
tures, as an item of operating expen
diture, in addition to earning reason
able return  thereon,  resulting in a 
double return for the licensees on this 
investment.  Similarly, they are earn
ing reasonable return on amounts in
vested out of the depreciation reserve, 
outside the business of electricity sup
ply, in addition to the earning of in
terest or devidends thereon.  This also 
means a double return. Further, there 
is an earning by the licensees of rea
sonable return on security deposits of 
tlie consimiers and assets financed out 
of the tariffs and dividends control re
serve, created out of the consumers’ 
money.  It is proposed to provide for 
reduction of rates for licensees, in case 
their clear profits exceed the amount 
of reasonable return by 15 per cent. 
Hitherto, if hon. Members would refer 
to the Act, they will find, that  this 
figure has been 30 per cent.  This 30 
per cent is being reduced to 15 per 
cent.  This provision refers to the po
sition of the licensees in relation to 
the consumers.

Some amendment is also required 
in relation to the boards in order to 
improve and strengthen their  posi
tions.  Under the existing provisions 
of the Act, interest-free loans granted 
to the boards by the State Govern
ments are repayable out of the reve
nues.  In the case, however, of elec
tricity supply licensees, loans are not 
repayable out of the  revenues  but 
are redeemed by raising fresh share 
capital.  Thus, the State Electricity

Board is burdened with heavier finan
cial responsibility than the licensees. 
So, with a view to reducing the capi
tal liabilities of the board and enabK 
ing it to supply electricity at compe
titive rates, it is proposed to  delete 
ê provision relating to the redemp
tion of loans out of reveiues; such 
loans would then be treated on the 
same footing as interest-bearing loans» 
and will not be  repayable  in  this 
form.  Provision is also proposed ta 
be made to enable the State Electri
city Board to repay the loans borrow
ed from sources other than the State 
Governments, out of the  accumula
tions in the depreciation reserve, ins?* 
tead of out of the revenues.

Another change has  been  made,, 
which is of considerable importance. 
The accounts of the boards, under the 
existing provisions, are to be audited 
by a person qualified to act as audi
tor imder the Indian Companies Act. 
In view, however, of the fact that the 
bulk of the finances of the boards are 
provided by the State  Governments, 
control over the financial operations of 
the boards is proposed to be tighten
ed, by subjecting them to the  audit 
of the Comptroller and Auditor-Gene
ral of India.

I have now to deal with one more 
aspect  of this amending Bill̂  and. 
that is in regard to the economic con
sequence of these changes.  I have 
heard hon. Members say that  there 
is going to be an increase in  the 
standard rate for earning the reason
able return. The question then arises 
as to what its implications are,  sch 
far as the consumers are concerned.

Shri Slniiasan  Singh (Gorakhpur 
Distt—South): I  could  not  follow 
what the Minister said.

Shri Nanda: I have explained that: 
the tariff rates or the rates for the 
consumers are, imder the present Act» 
based on a certain calculation of fhê 
capital  base  and on that a certain, 
reasonable return  which  is  to  be 
charged, say, five per cent. Rates have?
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to be so framed that this does not ex
ceed five per cent, except that there 
is now this change, namely the margin 
of 30 per cent in the old Act is now 
reduced to 15 per cent.  If there is an 
excess to the extent of 15 per cent, it 
has been shown how it is to be used. 
Now, the new position that is being 
created is  that the return  of 5 per 
cent will become 5J per cent.  That 
is so, because when the Act was pas
sed, the bank rate was at three per 
cent, and the reasonable return was 
five per cent, and there was a diffe
rence of two per cent, but now that 
the bank rate stands at 3i per cent, it 
stands to reason that the reasonable 
return may be 5i per cent.  But ac- ' 
tually, the language now used in this 
Bill is in different terms.  It makes it 
a kind of automatic adjustment with 
any fluctuations in the bank rate; that 
is to say, the difference of two  per 
cent is going to be maintained.  That 
makes things smoother.

But as I said, the question would 
still arise as to what it means  for 
the consumers of power.  How much 
more are they going to pay, because 
of this increase of half a per cent?  I 
am in a position to inform hon. Mem
bers that actually, the outcome of this 
change is going to be for the benefit 
of the consumers  and  not  against 
them.

On the whole, there is going to be a 
substantial reduction, and not an in
crease,  Now, the question  will  be 
asked, how, when we are giving more 
on the hand, it is going to lead to a 
reduction in the  rates  charged  by 
them.  The explanation is contained 
in what I stated earlier, namely that 
we are removing certain  anomalies 
that were present, whereby the licen
sees were able to charge interest on 
debentures and loans on the one side, 
and at the same time include  these 
loans in the definition of capital base 
and thus earn five per cent on them. 
This has now been  discovered,  and 
therefore, this is being  taken  out. 
Therefore, a very considerable benefit 
will arise to the consumer, because he 
will not be liable to pay this double 
charge, but he will have to pay only 
once.

There are certain other changes of 
the same kind which I have mention
ed.  I won’t take the time of  hon. 
Members to repeat them, but when 
we come to the clauses, it will be pos
sible to explain them at fuUer length. 
Since they are now being abolished 
and a more rational scheme is now 
going to be enforced, it will be possi
ble to see what the net result of these 
changes is going to be, that is, half 
per cent increase on the side  and 
these deductions on the other side.

With a view to  ascertaining  the 
effect of the amendments incorporated 
in the Bill on the rates of supply of 
private Hcencees,  the statements  of 
statutory accounts of  290  licensees 
were examined and it was found that 
the maximum profit permissible under 
the Bill would be lower than permis
sible under the Act in the case of 287 
imdertakings; only in the case of 3 
undertakings, the maximum  permis
sible profit would be higher imder the 
Bill than under the Act.  Further, if 
all the licensees were, hsrpothetically, 
to charge such rate of supply as would 
enable them to earn the  maximum 
clear profit imder the provwions  of 
the Act and of the Bill, that is, com
paring the two, the average rate of 
supply under the Bill would be 5-23 
per cent lower than payable under 
the Act.  That is the net result.

However, the scrutiny of the afore
mentioned 290 accounts discloses that 
131 undertakings actually earned clear 
profits up to the ma-yinniim permissi- 
bles return; 72 imdertakings earned 
profits  which were less  than  the 
permissible return and 87 undertak
ings worked at a loss—̂this y/as  the 
actual picture of these 159 (72 plus 
87) companies.  They could not earn 
the maximum permissible profits even 
under the existing provisions of  the 
Act.

The  inference, therefore,  is that 
their business conditions were such as 
would  not permit them  to enhance 
their  rate of supply  to secure  the 
maximum  clear  profit  permissible 
under the Act.  The question of their 
increasing the rates of supply with a 
view to earning ev̂  a hî er return.
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therefore,  does not  arise in  actual 
practice. The accounts of the remain
ing 131 undertakings indicate that to 
earn the permissible return of 2 per 
cent above the bank rate under  the 
Bill,  7 undertakings  would have to 
increase their rate of supply by an 
average of 4.25 per cent and 93 under
takings would  have to reduce  their 
rates of supply by an average of 4*86 
per cent—̂reducing cost of the other 
factors  which  I  pointed  out—and 
finally, the rates of  31 undertakings 
would remain unaffected.

The overall effect of the amend
ments incorporated in the Bill on the 
rates of supply of the imdertakings of 
the first two categories above, would 
be a reducticHi of 3*86 per cent. This 
is  the net  effect  of the  various 
changes operating on one side or the 
other on  the interest  of the  con
sumers.

Therefore, I  think hon.  Members 
would be pleased to  see that while 
we are making a change in an upward 
direction for the purpose of the rea
sonable return to the licensees  for 
good reasons, we are also able, at the 
same time,  because of having dis
covered certain loopholes, which we 
are now removing, to see to it that 
the consumers* interests do not suffer, 
but that they benefit.

This is broadly the picture of the 
new  Bill *nd of  the Act  if these 
amendments  are  accepted.  I  hope 
that the Motion will be accepted by 
the House.

Mr. Speaker: Hereafter  I  would 
like that the names of Members of the 
Select Committee be given in advance 
80 that the list may be typed and cir* 
culated to hon. Members.  This is U 
enable any hon. Member who looks 
into the list to make a suggestion as 
g) whether some Members have to b» 
removed from list and the names of 
others added and so on.  At any rate, 
at the last minute the list oû t not 
to be handed over to me like this.  I 
have not even got a copy with me. 
Ab regards  the  point aiaed  earlier

about the number required to consti
tute a sitting, it is 10.

Motion moved:

‘That the Bill further to amend 
the  Electricity  (Supply)  Act,
1948,  be  referred  to  a  Select 
Committee consisting of  Shri N.
C. Kasliwal,  Swami  Ramanand 
Shastri, Shri Rup Narain, Shri 
Bishwa  Nath  Roy,  Dr.  M.  C. 
Jatav-vir, Shri W. S. Kirolikar, 
Shri A. S. Damar,  Shri Ahmed 
Mohiuddin, Shri G. H. Deshpande, 
Shri S. R. Rane, Shri Debendra 
Nath Sarmah, Shri T. Sanganna, 
Shri Subodh Hasda, Shri A. Ibra
him, Shri L. N. Mishra, Shri Raj- 
eshwar Patel, Shri Naval Prabha- 
kar, Shri K G. Wodeyeir, Shri N.
P. Damodaran, Shri I. Eacharan, 
Shri  Ranbir  Singh  Chaudhuri, 
Shri S. K. Kandasamy, Shri Bijoy 
Chandra  Das,  Shri  Sadhan 
Chandra Gupta, Shri K. Kelap- 
pan, Shri  Kandala  Subrahman- 
yam, Shri N. C. Chatterjee, Shri 
Tulsidas Kilachand,  Shri Benja
min Hansda and the Mover with 
instructions  to  report  on  the 
opening day of the next session.”

The  number  of  Members  whose 
presence shall be necessary to consti
tute a meeting under the rules shall 
be ten.

Slirimati Renii Chakravartty:  Mr.
Speaker, Sir, this  Electricity (Sup
ply) Amendment Bill of 1956, is very 
important and it has not come a day 
too soon.  As a matter of fact, you 
know that Shri Sadhan Gupta and I 
had  already  moved  for  certain 
amendments to this Act affecting the 
workers.  It is good that an all-com
prehensive  amending Bill  has been 
broû t  forward,  because  electric 
power is one of the basic things which 
are  necessary for  the industrialisa
tion of our country; as a matter of 
fact, it is needed for all development 
It is needed for the small-scale and 
cottage industries where we are turn
ing over more and more to tixe utili
sation of power.  Then there are our
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own State projects and irrigation pro
jects and other projects which require 
an increasing  amount of  power; so 
also is the general industrial develofH 
ment of the country.

As a matter of fact, I am also re
minded of the early days when  the 
Soviet Power came into being. At that 
time,  Comrade Lenin had said that 
Communism  actually  meant  Soviet 
IK)wer plus electricity.  Electricity is 
such an important thing.  Therefore, 
I am very glad that this Bill has made 
the State, that is, the State Govern
ments and the Central Government, 
responsible  to a  large extent  for 
shaping the policies regarding electri
city and power as well as for seeing 
that along witii industrialisation, the 
consumers as well as the workers get 
some benefit out of it.

During the last few years, the State 
has entered more and more into this 
field. As a matter of fact, there is the 
D.V.C., there is Bokaro which is gene
rating power, there is Bhakra-Nangal. 
More and more, the State has come 
into its own in this important sector. 
Therefore, it is all in the fitness of 
things that  the public  sector must 
have a predominating voice in this.

As a matter of fact, Shri Nanda has 
given a sort of gener̂ idea about the 
290 concerns which they have looked 
into.  I come  from the city  of Cal
cutta where we know the working of 
one of the biggest monopolies in elec
tricity, the Calcutta Electric Supply 
Corporation—one  of  the  biggest 
British  monopolies in  our country. 
There, we have seen wie of the rea
sons why electricity is neither cheap 
nor is utilised for the national good. 
It does not go into sectors which does 
not give a. quick return.  It is this 
private profit idea which has actually 
held back the development of electri
city.

Therefore, I feel that this is a very 
import̂t Bill. I hope that the Select 
Committee will go into every clause 
of this Bill very carefully to see that 
the objectives which we have in view 
are  really  attained,  and  speciaUy

from the point of view of not allow
ing this important basic industry of 
electricity to be left as a source  of 
private profit.

Now, coming to one very important 
point—I was rather disappointed that 
Shri Nanda did not pinpoint one  of 
the most important ideas of computa
tion—shall I say, novel idea—of pro
fits in  this  industry.  The biggest 
weakness in the Act which relates to 
this, is that it allows the computation 
of profits on the capital base and not 
on the  paid-up capital.  Generally, 
we know that profit is computed on 
the basis of the paid-up capital, on 
the assets, etc.  Here, it is peculiar 
and it is based on capital base. The 
House should imderstand what  this 
capital base is  because if  one goes 
into the fact as to how this capital 
base works out, one wiU understand 
that  the amount  of profit  that is 
already  given  to  this  industry  is 
something which is not given to any 
other industry.

I should have liked a differentiated 
approach to the big monopoly com
panies and to the smaller companies 
which are functioning imder certain 
handicaps in smaller urban areas and 
in rural areas, where we want cheap 
electricity.  Therefore, I feel that this 
Bill should have some sort of a dif
ferentiated approach to these various 
sectors to which we will have to give 
electric power.  That is not there,

Mr. Speaker: Are there not differ
ent rates charged  for lighting  and 
pumping  water  for  agricultural 
purposes?

Shrimatl Sean Chakravartty: Yes, 
Sir.  I am just trying to show that 
there are  certain difficulties  which 
are a great disadvantage to certain 
small companies.  They are working 
in sectors where there is no possibi
lity of quick return.  In a city like 
Calcutta or Madras there are big units 
and big industries and the companies 
functioning  there have  got certain 
advantages.  This method of comput
ing will give  them  much  quicker 
returns than the  smaller 
which start working in small urban
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areas where there are not many con
sumers; nor are there big industrial 
units in large numbers.  This should 
be looked in.  I would not be able to 
make any  specific recommendation 
but I feel that there should be a dif
ferentiated approach to these different 
sectors.  Some  more checks  should 
have been put on the big monopolist 
concerns  and  certain  advantages 
should have been given to the smaller 
companies which function imder cer
tain handicaps.

I now come again to the question 
of capital base.  ‘Reasonable return’ 
under this Act is computed by  the 
addition of the sum found by apply
ing the standard rate—formerly five 
per cent but now it is increased by 
half per cent, which is the Reserve 
Bank rate—to the capital base and 
all investments other than from con
tingency and the unutilised deprecia
tion fund which could not be used for 
the development of electricity under
takings plus an amount eqxial to half 
of one per cent on any loan of the 
board.  These computations are com
plicated but I will show how exactly 
it works out in the case of the Cal
cutta Electric Supply Corporation.

The ‘reasonable return’ is five per 
cent of the capital base.  What is the 
capital base?  According to Schedule 
VI, it means the sum of the original 
cost on fixed assets, intangible assets, 
original cost of works in progress and 
all investments.  Certain checks have 
been put here by this Bill and there 
is no doubt about it.  It has limited 
the  amount on account  of working 
capital to the depreciated cost of the 
capital and several other limitations 
have been put  But it is very com
plicated.  That is why it would have 
been  better to base  profit not  on 
capital base but on paid-up capital.

‘Clear profit* means the difference 
betwê the income and expenditure. 
The  term  ‘income’  includes  rates, 
rentals, sale or repair of lamps, etc. 
Expenditure includes even such items

as income-tax and other things. ‘Rea
sonable return* is five per cent on the- 
capital base plus the income derived 
from investments  other than  those 
made under paragraph I of the Sixth 
Schedule plus half of one per cent on 
loans advanced by the board.

Mr.  Speaker:  The  present  Bill
wants to avoid the interest and the 
reasonable return both.

Shrimati  R̂ u  Chakravartty:  I
come to that; I wiU come to the good 
points in this BiU.  Certain checks 
have been put.  But the very basis of 
computation should have been chang
ed.

How does  this reasonable  return,, 
according to the  Calcutta Electricity 
Supply Act, work out in the case of 
the Calcutta Electricity Supply Cor
poration?  The capital  base in  the 
year 1950 was about £17 million. This 
was the figure submitted by that Cor
poration to the West Bengal Govern
ment.  The paid-up  capital at  the 
close of that year was only £6 mil
lion.  On a capital of £6 million, the 
capital base worked out to £17 mil
lion.  You can now calculate on this 
capital  base at five  per cent,  the 
standard rate.  It will  be rather  a 
huge figure.  That is why I feel that 
it is very important  In this particu
lar case, it is three times the paid-up 
share  capital of  the company.  So, 
this company can earn a clear profit 
after providing for taxation and re
serves; it would be twenty per cent 
of the paid-up share capital invested 
by the shareholders.  This is a most 
generous return.  In this amendment, 
we should have had a much simpler 
formula of computation of profit, as in 
the case of most of the other com
panies.  These complicated systems of 
calculation always enable the bigger 
companies  to make  so much  more 
profit while the smaller ones will not 
make so much profit. Now the boards 
. accounts wUl  be coming  imder the 
Auditor-General  But,  I  still  feel 
that it would have been better if we 
had the computaticm on the basis of 
the  paid-up capital; it  would have
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been simpler.  In the case of small 
companies, their capital base will be 
much smaller and will be almost the 
same as paid-up capital.  I have got 
the views of some of the employees 
of bigger companies; they have sent 
me  their views.  For instance,  the 
Salem-Erode Electricity  Distribution 
Company Ltd. employees had sent me 
their views.  If a company has big 
assets,  naturally  its  capital  base 
would be much bigger.  In the case of 
small  companies which  have come 
into existence later, the capital base 
would be much smaller and so their 
returns  would  be  much  smaller. 
Therefore,  weightage  should  have 
been given in favour of smaller com
panies.  This is one of the biggest 
drawbacks of this measure.  The de
sirability of computing profit on paid- 
up capital and not on capital base is 
one of foremost points which I want
ed to emphasise.

There are certain changes and we 
welcome them.  The Act of 1948 al
lowed a licensee to have a clear pro
fit which  would exceed  reasonable 
return by thirty per cent.  Now, it 
has been reduced to 15 per cent.

Mr. Speaker: It continues. 7 5 per 
cent  of 30 per  cent—̂that is,  one- 
fourth is allowed  If it is 15 per cent, 
half of that is 7.5 per cent.  How is 
it less?

Shrimaiti Renn Chakravartty: That 
was  exactly what  I was  going to 
point out  I want the hon. Minister 
to reply to this.  I do not know how 
far I am correct.  When I went into 
the details of this, it looks as though 
the consumers are the sufferers.  The 
upper limit of clear profit is reduced 
by this BUI from 30 to 15 per cent 
but this is done actually at the cost of 
the consumer.  By the 1948 Act, if 
the clear profit is above the reason
able return, one-third of such excess 
would be at the disposal of the under
taking, one-third would go towards 
the tariffs and dividends control re
serve and one-third would go towards 
rebate to the consumer.  Now, what 
is happening  under this Bill?  The 
rebate question will arise only if the

clear profit is above 15 per cent  of 
reasonable returns.  It will arise only 
then.  Even then the amount avail
able might be found to be lej3 than 
what was in the earlier Act.  Thai is 
what I was feeling; I have not worked 
out the details.

Now the Company  is also  being 
given the right to carry it over for 
distribution to consumers in future It 
sounds innocent enough.  But I would 
like to  show its  pernicious effects. 
What happened because of this carry
ing over in the case of the Calcutta 
Electricity  Corporation?  The  West 
Bengal  Government  permitted  the 
Calcutta Electric Supply Corporation 
to use excess profits from 1949-52 in 
financing  capital  extension  pro
grammes subject to a gradual repay
ment to a special reserve to be creat
ed from clear profits.  The Company 
has a big right to keep it in reserve 
to repay  later on.  What did  this 
Company do?  In 1950, the Company 
made an excess profit of Rs. 255,000 
over the reasonable return.  The rea
sonable return was Rs. 888,000 or sa 
and on top of that the excess profit 
was Rs. 255,000.  What did this per
mission to use the excess profits for 
extension  programmes  mean?  It 
meant  keeping  the  profit  which 
should have been used for the relief 
of the consumer away from benefit
ing  them first.  Then, secondly,  it 
meant  inmiediate  inflation  of  tiie 
capital base; because the capital base 
itself  became  inflated,  it  in  turn 
meant more clear profits for the com
pany.  The licence of  the Calcutta 
Electric Supply Corporation is going 
to lapse in 1970 and there may be a 
chance of nationalising the company. 
Then, the calculations of the compen
sation will also be highly inflated-  I 
say that one has to look  into  this 
thing  very  carefully if  you allow 
them  to keep  the  amount  whlcii 
should go as rebate to the consumers, 
to be repaid later on.  This may  be 
utilised  for inflating  capital which 
will mean higher clear profits which 
will increase the profit-motive of the 
big companies.  That  is why I fetl 
that the whole calculation has to  bo
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gone  into  very  carefully  by  the 
Select Committee.

There are certain very good poVats 
in  this BiU.  Certain checks  and 
balances have been introduced in this 
Bill against old and  big companies 
artificially inflating their figures.  In 
the distribution of revenues one good 
thing has been introduced and that is, 
the intangible assets of ê company 
like goodwill etc. have been limited 
to the  extent of  the actual  value 
appropriated in the year for that pur
pose.  You cannot allow that to  be 
vague.  It should be limited to  the 
extent that is provided for that very 
purpose in that year.  That is a good 
thing; and this limitation will redu':e 
the capital bsise.

Then again, the question of contri
bution to the general reserves is re
duced from 1 per cent of the original 
cost of the assets to i per cent of the 
original cost.  This also, I think, is a 
good limitation.  Depreciation reservs 
has also been reduced.  We used  to 
find huge amounts used as deprecia
tion reserve by big companies like th» 
Calcutta Electric Supply Corporation. 
By the 1948 Act, the depreciation re
serve was allowed on the scale laid 
down in  the table in  the Seventh 
Schedule.  It was such amount as it 
would be if made annually throiiga- 
out the prescribed period and accu
mulated at compound interest at  tite 
Tate of 4 per cent per annum subjcot 
to a limit of 90 per cent of the origi
nal costs of assets.  By the 1956 BilJ, 
you are reducing 4 per cent to 3 pc*r 
cent.  These are small points.

But what is good in this.  Depre
ciation Reserve, over and above the 
.above calculation, is allowed at inte
rest at the rate of 3 per  cent  per 
annum on sums at the credit of  the 
l̂epreciation Reserve, This  overall- 
"blank 3 per cent has been abolished. 
That, I think, is a good thing and it 
limits the amount of inflated reserves 
ŵhidi  are  k  ̂ there.  Otherwise, 
that in itself would go to increase the 
p̂ital base in an unjustifled manner.

Since depreciation  reserve  has  top 
priority in the liabilities of the Board, 
this limitation  is good because  the 
rebate is  made a  liability o;i  the 
revenues of the Board and it gives a 
chance to the consumer.  I admit that 
they have specified after what point 
the rebate comes in. But, in any case, 
payment of rebate to consumers is an 
item of liability on the revenues of 
the Board and that is an important 
and welcome step.

I am glad that certain impetus has 
been  given to  the development  of 
electricity.  As I said before, the pro
duction of electricity has been guided 
by the profit motive rather than the 
needs of the country, especially the 
small-scale  and  village  industries. 
Recently,  I went  to Ludhiana  in 
Punjab  and I  was surprised  and 
amazed at the tremendous initiative 
of  the  small-scale  industrialists. 
They invest Rs. 5,000 or Rs. 10,000 
and start making spare parts, spare 
motor  parts,  cycle  parts,  sewing 
machine parts and even machine tool 
machinery.  But the biggest difliculty 
is that they do not get power.  They 
have started industrial estates, wh<̂re 
you  have  all  the  industries  put 
together, but what î the good unless 
they are able to get electricity?  It 
is  not a  very big  city with  a lot 
of people wanting this power  and 
yet there is great shortage of power. 
This impetus to the development of 
industry without profit motive should 
be there and it is an important thing 
to note.

I think there is one thing that has 
to be taken into consideration. After 
seeing Bokaro, I think, it is Impor
tant, the charges for utilising the un
utilised capacity by the  Board of 
transmission lines of licencees. For
merly, they were inflated by charg
ing interest on the  original  cost. 
Even though these transmission lines 
had been put up 50 years  ago, the 
entire capital expenditure would be 
taken into account in computing the 
cbarges which will be made f<ar the 
utilisatioci of unutilised power.  At
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least in this Bill, the interest on the 
depreciated cost of the line will only 
be considered in future.  I think the 
whole thing  should be  gone  into 
more fully.

The other point which I want to 
say is this,  I went to Bokharo and 
I say how the State is spending crores 
and crores of rupees on this fine elec
tricity generating plant I asked what 
was the cost of the bulk supply. I 
forget the figures but I was given an 
extraordinarily  low figure  for this 
bulk supply.  I  asked  specifically 
what percentage of it is actually used 
by the village and dectntralised in
dustries.  I put this question on the 
floor of the House also.  I am sur
prised to find that the bulk of it i« 
today iised by the Calcutta Electric 
Supply Corporation, the Indian Iron 
and Steel  Company, Bumpur,  and 
even Tatas.  It is these big monopo
lists that are taking the bulk supply. 
We should see that we are able to 
get this energy which we are gene
rating at much expenditure to State 
without allowing for a large margin 
of profit to these middlemen,  shall 
we say, who come in the form of big 
industries.  We should see that  at 
least a, large portion of the  energy 
which is produced by the  State  at 
these organisations like the Bokharo 
should go to the benefit of the small 
rural and village decentralised indus
tries.  This is what I felt and this is 
an aspect of the entire matter which 
has to be taken into consideration by 
the  Select  Committee.  It is  no 
doubt a technical matter, but I do 
think that our Minister and his big 
army of technicians will be able to 
explain these to the members of the 
Select Committee.

There b a new idea that has emer
ged in this Bill, the idea of a Develop
ment Fund.  It is good that the deve
lopment rebate which has been al
lowed today  under the  Income-tax 
Act is going to come as an invest
ment for the puriK>se of the develop
ment of electricity itself. That is a 
good thing. I also appreciate that in 
the computation of the capital base, 
some change has been made. Former

ly, all  depreciation funds  could be 
utilised for investment in any other 
concern, other than tftiat of the Elec
tricity Supply, except those of fixed or 
intangible assets.  Beyond that,  all 
money which was in the deprecia
tion fund could be utilised for invest
ment in any other concern.  Now the 
Government or the Central Autho
rity has to be satisfied that the needs 
of the development of electricity have 
been fulfilled, and only that  which 
is in excess of that will go into the 
computation of the capital base. That, 
I think, is a good thing, and I hope 
that the State will guide the policy 
that has been laid down here, that 
the State will be the ultimate autho
rity to guide the policy of how and 
where to develop, where to give cer
tain rebates, where to give certain 
cheap rates, and where to give high 
rates, etc. If this is done, I hope that 
very good checks will be kept with a 
view to seeing that it will not allow 
profit to be the only motive for the 
development of electricity and that 
a good and fair share of power will 
be given to the village and small- 
scale industries to meet their needs 
of electricity.

1 P.M.

One or two other points and I will 
finish, and that is on the question of 
the Rating Committee.  The  other 
important  factor in  the  electricity 
world is the  consumer.  The  hon. 
Minister has already tried to assure 
us that in spite of the fact that half 
a per cent, has been increased in the 
standard rate,  something like 3 86 
per cent, reduction in rebate will be 
given.  I will have to look into the 
details that he has given us, and I 
certainly hope that what he has pro
mised us will come true. As far as 
the small-scale industries are  con
cerned, the rebates should be much 
lower, even if it means subsidising.

The Rating Committee can change 
rates provided ' the licensee is gua
ranteed clear profit which  together 
with sums in tariffs  and  dividends 
control reserve affords him a reason
able return.  Again  coming back  to 
the question of reasonable return, I
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have tried to point out to the House 
that even now this should be gone 
into, that is, whether in such a basic 
industry as electricity  we  should 
allow the  possibility of  any  hî 
profits in spite of the limitations and 
checks, that have no doubt been put 
upon what existed  before, in  this 
BilL  I am glad that the tariffs  and 
dividends reserve have been includ
ed in this clear profit, because imtil 
the clear  profit exceeds 15 per cent, 
of reasonable return, there is no ques
tion of rebate.  If in addition to the 
clear profit,  the  dividend  control 
reserve and tariffs are  included in 
this, the upper limit of  reasonable 
return will be reached  with  lesser 
clear profit and there will be some 
chance of rebate or possibility of re
bate being there. *

Regarding the Rating  Committee 
I would like to say that it is impor
tant that we have a certain definite 
attitude towards  these Committees, 
Councils, towards these Boards, etc. 
I feel very disappointed that in the 
Bill nowhere do we find that the con
sumer’s interests or the labour in
terests are  actually represented  on 
these Boards, nor on the Rating Com
mittee, nor on the Councils, nor on 
the Advisory Committees, nor on any 
of the other committees that  have 
been  recommended in  this Bill.  I 
feel that this is an important thing 
because it is  necessary  for us  to 
have the opinions of all sections who 
are closely connected with the use 
and supply of electricity.  Therefore 
1 feel that in these  ccsnmittees the 
interests of the consumer, the inte
rests of labour, the  interests of in
dustry and the interests of Govern
ment should be represented so that 
an overall and comprehensive atti
tude towards the entire matter can 
he taken,

I welcome also the  inclusion of 
bonus as an allowable item of  ex
penditure, which was not there in the 
original Bill, in schedule VI. I  am 
glad we have brought forward  this 
partictilar thing as an amendment in 
a Private Member's Bill and the hon.

Minister has included it here. I know 
that  after  the  first  judgment  was 
given by the Bombay Labour Tribu
nal, later on another judgment was 
given whereby the earlier  refusal 
to accept bouns as an allowable item 
of expenditure was reversed. But it 
is good that here we have  included 
it in the item of expenditure. I think 
this is a good beginning, and if  we 
can also utilise the experience and 
knowledge of the workers in fixing 
not only the rates, etc., but also in 
the development of the policies to be 
undertaken for the growth of  this 
important sector of  our  industrial 
advancement, it would be a very good 
thing.  When I visited Bokharo, I met 
many fine young men  who  were 
working there enthusiastically  and 
with patriotism and who wanted that 
development  of  electricity  should 
advance further.  They  had  much 
more working knowledge of this in
tricate industry than many of us sit
ting here and talking  about it>—in 
fact we can leam much from  them 
because they are the people who are 
working there and it is for them to 
tell us how to advance this industry, 
how to work it economically,  where 
we should be able to effect economies, 
where we should  invest,  how  to 
develop, etc.  They know where the 
shoe pinches and, therefore, all these 
things should be got from  them. I 
feel that their representation,  their 
guidance, their help, their  co-opera
tion and their assistance should also 
be foimd in the various Boards and 
Committees that are set up.

With these few words I recommend 
that the Select Committee should go 
very carefully into this rather tech
nical and rather difficult  amending 
Bill, which actually affects the life 
of millions of our people who are to
day expecting electricity and power 
and modem methods of industriali
sation for the development of  our 
country and for the nation's prosperi
ty in general.

 ̂I   ̂  ? iiraT ̂ ^

’nrf ^ tot f
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ŝc ̂  ^ ̂ ̂

 ̂WV7! Whft ̂ f̂RTt ̂

I  wr ̂  ̂  ̂
VTW ̂  ̂  ̂ TRt iPFT̂ ̂  W\ ̂JT5T

 ̂ ̂   iftr ̂  'dwik n̂nt

t§ f ftir f3R̂  in̂ ̂  TO ̂  TOT 

T̂5Rt ̂  TO  ̂̂  eft t

fITO ̂   ^ ̂ Mk̂r̂HĈTT ̂
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Shri T. N. Sinirh (Banaras Distt.— 
East): Mr.  Deputy-Speaker,  Sir, I 
have not many points to make in re
gard to this Bill but I do hope that, 
when the  Select  Committee  con
siders this very important  measure, 
one aspect of the problerti will  be 
kept in mind.  I refer to the mono
polistic character of every electricity 
concern.  Now, wherever a monopoly 
operates, it become the duty of the 
Government, which represents  the 
general public and the consumers of 
the particular concern’s products, to 
see that the consumer is not put at 
a disadvantage.  That is an accepted 
principle.  Take the instance of the 
Railways.  The Railways are a mono
poly.  But the Parliament has  got 
constant and continuous control over 
the administration of the Railways. 
The Railway Minister can be  any 
day asked to explain his conduct or 
the administration’s  conduct in any 
matter whatsoever.  These electricity 
concerns are also more or less of the 
same nature.  Whereas there is only 
one concern in the case of the Rail
ways, which is directly  subject to 
I>arliamentary  control—its  budget 
and other things are all put  before 
the Parliamentr̂ll kinds of electri
city concerns are functioning  in  all 
comers of the country.  Unless some 
method is devised which will  take 
the place of parliamentary control, I 
am afnaid the interests of the con- 
lumers will not be safeguarded. It 
IB for this reason, principally, that I 
have got up to  participate in  this 
debate.  When I looked at the pro
visions of this Bill, as to how  the 
rates which principally affect the con
sumers, would be controlled or re
gulated, I foimd that there is provi- 
aira for a rating committee  which 
will look into any petition or repre
sentation made by an electricity con
cern for  enhancement of  rates. I 
naturally thought that the consumer 
was being protected because somebody 
will look to it so that the rates are 
not easily raised- But  what  about 
the position when the rates are al
ready high and the consimier claims

that there is k case for  reduction? 
There is no committee to look into 
such a representation if made by ccm- 
sumers.  There is no - provision  for 
that except that the State  Grovem- 
ment concerned may step in at their 
own sweet will.  The  initiative is 
left in the hands of the State Gove
rnment or the electricity  company 
in the matter of reducing or enhanc
ing the rates.  I wish in  this matter 
initiative vv'bs given  to  consumer 
himself.  If the consumers were to 
make a  representation, to  whom 
shall they make it and who will con
sider their representation?  *niere is 
no such provision in this Bill. I feel 
it is a serious lacuna and it should 
be remedied.

I am sure it should not be, and it 
will not be,  the  intention of  the 
Government that monopolistic  con
cerns spread all over the  country 
should become semi-autocrats in this 
matter and go on levying their rates 
as they please for some  length  of 
time at least.  It may be argued tiiat 
the State Government is there and 
if ttie companies are  earning  huge 
profits the State Government will step 
in. But the State  Government  can 
step in only after it has got the audit 
report.  If, after seeing the audit re
port, the State Government is con
vinced ihat ezhorfoitant rates are be
ing charged, there is "surplus  profit 
left and the consimier can be benefit
ed out of the surplus profit, then only 
the Government  will step in.  This 
position they will know only after 
two years. It is common knowledge 
that audit starts three or four months 
after the  conclusion of a  financial 
year of the company, and it  takes 
four to six months to  complete the 
audit  Then the report goes before 
the directors and a meeting is held. 
Only after that the report is  avail
able to the State Government.  Then 
it will take another  three  to  six 
months—according to the manner in 
which a Government  functions—̂for 
the matter to be taken up. And when 
the matter is taken  up,  the  same 
situation may not exist and electri
city concerns will resist any  inter
ference in this matter.  Every busi- 
nesE-man would like to make as much
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profit as possible. So I envisage that 
it may take anything from 2 to 3 years 
lor the State Government to step in 
and by that time, who knows,  the 
situation might again have changed 
so tiiat the company can go to the 
Rating Committee saying  that  the 
whole situation has changed, and you 
cannot do anything on the basis of 
a report which is two years old.

I was thinking that in the case of 
other monopolistic concerns there is a 
system whereby the interests of the 
consumers  are  protected  against 
monopolies.

In America, in England  and  in 
some other coimtries in the  West, 
there is a system whereby the con
sumer is protected. In America, there 
is an Inter-State Commission which 
hears appeals from consumers against 
any railway administration of that 
country.  The  Commission says that 
a  particular  rate is  reasonable  or 
unreasonable and that a  particular 
rate should be reduced.  I see no such 
provision in this Bill.  America may 
be dubbed as a  capitalist  country 
but there, we have got a  provision 
which lays down that the sharehol
ders of railways riiall not get more 
than six per cent, as dividend. It may 
be less, but it cannot be more than 
six per cent.  I also know  that  the 
provision for  depreciation there is 
very much stricter than here.

In this Bill there is a reference to 
the provision of income-tax law. Our 
Income-tax-Act, as amended, by the 
Finance Act, provides a lot of a faci
lities to  concerns,  especially  the 
newer  concerns, in the  matter of 
depreciation and income-tax  relief. 
I feel that these electricity concerns 
cannot be put on a par with others, 
because other private companies are 
subject to free competition.  Private 
companies may gain or lose and they 
have to take risks. But imder  this 
Bill, electricity concerns are protect
ed by the State by law and  they 
operate freely without  competition. 
So, the State having given this ex
clusive advantage, the provisions of 
the income-tax law which  aî ed

to private industries which have to 
face open competition, cannot be ap
plied in this case.  To me, it does not 
appear to be common sense. There
fore, besides a  Rating  Committee 
with more powers I would also urge 
that Income-tax law rides  regard
ing depreciations should not apply to 
these concerns.

The next point is, what should be 
the constitution of a rating committee.
I feel that this committee should be 
of an independent nature.  As far as 
I know, there is no committee of this 
nature where the parties to the dis
pute are on the committee. Take, for 
instance, the Railway Rates Tribunal 
in India. It is a tribunal  consisting 
mainly of judicial men. I do not say 
that we must have men from the judi
ciary on the Rating Committee. There 
may be various ways of constituting 
that committee, with men of various 
qualification and  experience. But I 
do feel that the committee should be 
an independent one.  It is not a com
mittee of any negotiation or arbitra
tion.  In the matter of  arbitration, 
one party says that it must have re* 
presentation and another party says 
that it must also have its own rep
resentative and thus, between them, 
they select their own  friends.  This 
procedure of arbitration—̂has  been
followed here  Why? Is the  dispute 
going to be decided by a kind  of 
arbitration?  We should have a com
mittee which will apply an objective 
mind to the problem and see that the 
consumers*  interests are  protected 
and that the concern does not go to 
dogs.  So, having all these aspects in 
view, I would strongly advocate that 
the Rating Committee should be of 
an independent nature and it should 
consist of persons who are not allied 
with, or who have no bias ru favour 
of, this or that part of the organisa
tion of electricity concerns.

I will now refer  to  one  or  two 
points In regard to general adminis
trative policies of our electricity con
cerns, Hydel power is, I think, most
ly if not 100 per cent, under State 
control, and I take it that  this  BiU 
will operate, only with regard to thos«
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alectxicity concerns which are  ther
mal units run either by coal  or  by 
diesel oil.  In a thermal plant, coal or 
diesel forms the principal element of 
recurring expenditure.  As the  dis
tance of the coal mine increases, from 
the place where electricity  is  pro
duced the cost  of  coal goes up.  In 
Saurashtra, for instance, coal  prices 
.are more than double or nearly treble 
the cost at  pit-head.  To  generate 
electricity by thermal power at such 
a long distance for coal mines is, I 
think, a very great hardship on  the 
'Consumer  because the rates charged 
are bound to be high.

Here in Delhi, the rate of  electri
city is about four annas for domestic 
purposes, the rate for power  is  one 
anna six pies.  I fail to see why  in 
nearby Rajasthan it goes up  to  six 
annas  or  eight annas,  though  the 
freight cost which is  the  main ele
ment  for coal  is  not  very  much 
higher.  I have calculated the  whole 
thing, and I find that the freight ele
ment, because of a differoice of about 
200 miles, does not go to more than 
five or six per cent, of the total cost.

Shri  Sinhaaan In  other
places also,  the  same  difficulty  is 
there.

Shpi T. N. Singh: I was coming to 
ât.  In Banaras, Groakhpur, Luck
now, Allahabad and even  in  Patna, 
where the cost of transport of coal is 
much less, (how is it that the cost of 
electricity there is higher than ̂ in 
Delhi?

Shri B. D. Pande (Almora Distt.- 
North-East): I pay nine annas in my 
part of the country, and diesel is used 
there.

Shri T. N. Singh: I would like to 
hear the hon. Minister on this point 
and I would like to know what will 
be the policy on these matters.  Elec
tricity companies which are near the 
ports particularly on the western coast

should not be allowed to run on coal 
because coal is costly.  Cheap  diesel 
is  available  at  the ports, and  the 
companies near the ports should uti- 
lies  diesel oil.  We  have  got  the 
Trombay refineries nê  Bombay.  I 
am told that we have today a surplus 
of diesel oil which r̂ nains unutilised, 
even after such a short time of  our 
starting the refineries.  So,  I see no 
reason why a rational  management 
of electricity concerns should not  be 
forced.  It will be  possible  only 
when the pressure of the consumer is 
kept at its maximum.  I regret very 
much that there is no scope  in  this 
Bill for the consumer  to  make  his 
presence felt.  I do not want  to  go 
into further details neither do I wish 
to weary the House with the econo
mics of  electricity  or go  into  tha 
freight structure of coal or diesel oiL 
That is not necessary.

In the present context  of'''1̂iigs, 
when we are thinking of dispersal of 
industries and when the second Five 
Year Plan and the succeeding  Plans 
will take the coimtry  in  a  certain 
direction, I do not know how  far  it 
will be feasible to have power costing 
one or  one and a  half annas  per 
unit at one place and costing eight 
annas per unit or so in another place. 
Here in Delhi, power costs one anna 
six pies  for  even domestic use.  In 
other places it costs about six annas, 
five annas  or  at  least four  annas. 
Such a position cannot be allowed to 
exist.  I have great fears about crea
tion  and  functioning of  so  many 
monopolistic concerns which will be 
protected by law in several matters. 
Parts of the original Act which  are 
not being amended give certain pro
tection to these concerns.  It is to be 
seen whether in the  context  of  all 
these things,  this amending measure 
will stand the test of time  and will 
also  satisfy our needs.  I have  my 
doubts about it.  I feel that probably 
we have not applied our mind ev̂  
to the question whether it is feasible 
to have a uniform power rate, if not 
all over the country, at least in cer
tain aones.  If we have a zonal  sys
tem for rate purposes the  industries
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requiring powa: shall flourish at any 
place, provided they have got  the 
necessary skill and raw material avail
able there to start those industries. I 
doubt very much whether this aspect 
has been given full consideration.  If 
it has been considered,  I would ask 
the hon. Minister to give us  in  his 
reply an analysis as to how in various 
regions this power fate is functioning, 
and what is its incidence and how it 
affects the major industries, the con
sumers and the cottage industries in 
the villages.  With  all  the  experts 
that the hon. Minister must be having 
at his disposal, these aspects of  the 
problem might have been considered.

The  Bill has its good  points  and 
there sire maily useful provisions.  It 
is but proper that the Bill should go 
to a Select Committee, which should 
go into all these details.  I am sure 
our friends here will apply their mmd 
to these aspects of the problem  and 
bring back the Bill in a form which 
will not only be acceptable  to  the 
House, but which will really do good 
to the ordinary man and to the aver
age creaftsman, as also to the biggest 
of industries, so that all may ben̂t.

Shri K.  K.  Baso (Diamond Har
bour): This Bill, which is being sent 
to a Selact Committee, has received 
the general support of the Members 
who have spoken so far.  Naturally, 
I would also like to extend my gen
eral support; but, I shall make some 
points of criticism, which I hope the 
Select Committee will consider.

We all realise the  importance  of 
electricity in the industrialisation  of 
the country.  In all countries in  the 
world which are progressing  indus
trially at a very fast rate, electricity 
plays a very important part.  In the 
Soviet Union, when the Dneiper Dam 
was first constructed, it  was  consi
dered an epoch-making event for the 
backward areas and the progress  of 
Soviet Union.  That it has led to the

rapid industrialisation of that  coun
try "has been proved  by  subsequent 
events. In our country,  even  before 
the Congress came into power, when 
the Planning Committee was appoint
ed in 193B, they laid emphasis on the 
development of the natural resources 
which might ultimately help in  the 
generation of electricity, to be utilis
ed for  the industrialisation  of  the 
country.  So, it should be the endea
vour of this Parliament  to  see that 
the lacunae and the defects in  this 
legislation which deals with concerns 
generating and supplying  electricity 
are removed.

My friends who spoke before  me 
dealt at great length on the aspect of 
the consumers’ interest.  Certainly I 
also join hands with them and I shall 
give a few examples to show to what 
extent the consumers*  interest  has 
not been  taken  into  consideration. 
Since 1947,  we  have stsirted  many 
irrigation and multi-purpose projects, 
the main function of which is genera
tion  of  electricity.  The D.V.C.  is 
possibly the most important of them. 
Many  times  questions  have  been 
asked about the supply of electricity 
to the rural -areas and also the cities 
which are close to the Damodar Val
ley.  The most important point is to 
what extent actually the  consxmiers 
are benefited by the investment  the 
nation has made for the construction 
of the plant at Bokaro and utilisation 
of the resources  in  this  particular 
area for the generation of electricity- 
The Calcutta Electric Supply Corpora
tion supplies electricity to the people 
in the Calcutta area.  Power is also 
sold to the existing or newly formed 
supply concerns  in  that  particular 
area at a very cheap rate—6 pies per • 
unit. But when this energy is actu
ally sold to the consumer, it is sold 
at a price which is equated with the 
cost of production of the power goi- 
erated by the other firms.  The Cal
cutta Electricity Supply  Corporation 
takes power from the D.V.C ai 6 pies, 
but it supplies the electric energy to 
the consumers in Calcutta  and  the 
suburbs  proposed  to  be  included

i
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under the new grid system at 10 pice. 
In some areas, it is sold  at 6 annas. 
Even in some areas round about and 
very close to the Damodar area, it is 
sold at 7̂ annas.

The most important point which I 
would like the hon. Minister to take 
into consideration is  this.  Electri
city is supposed to be supplied to the 
rural areas to help the development 
of the cottage industries and the small- 
scale industries  found in the  rural 
areas and small  townships around 
Calcutta. There it is sold at a price 
which economically  speaking is  ̂ 
yond the  means of  the consumers. 
The result is the  industries  in the 
small townships do not develop  at 
all.  The ironical part of it is that in 
the Calcutta industrial area, the indus
trialists get the electrical energy at 
a concession rate.  Even in Delhi, the 
consumers have to pay different rates 
for  consumption of  electricity  for 
lights, fMis etc.  The rates for  the 
industrialists, again, are very  cheap. 
In Calcutta, and round about thoû 
the D.V.C. itself produces electricity 
at a very low price, the price charged 
to the consumers in the rural areas 
or the Calcutta—̂ whether it be a cot
tage industry, a small-scale industry 
or a foundry—is very  high.  There
fore, I would like the Minister to take 
into consideration the fact that the
D.V.C. which is being run with the 
nation’s money is allowing these pri
vate concerns to make enormous pro
fits at the cost of the* nation.  In tiie 
case of the big  industrialists  you 
have a different rate and they do not 
suffer, but why should you not apply 
the same principle to the rural  or 
urban areas where cottage and small 
scale industries are to be developed? 
1 hope that in the future when licen
ces are granted under the provisions 
of this Bill, Government would see 
that this power is utilised really for 
the industrialisation of  the country 
and for the development  of  back
ward areas and those  areas where 
cheap electricity might help  in de
velopment and improvement  I know 
full well from my own experience that 
even under the grid  system round

about Calcutta—it has now gone to 
the north by about 60 miles or so— 
the consumers have not  benefited. 
They have complained to us:  “We do
not get any benefit from the Govern
ment’s policy  because  we pay the 
same old very high rate.  We do not 
know at what subsidised  rate  the 
Grovemment is  selling electricity  to 
this particular electric supply concern.

There is a point which my friend 
Shri T. N. Singh has  already dealt 
with.  I personally feel that too small 
electric supply  undertakings  often 
lead to hî cost of production.  Of 
course, in some places it may be di
fficult and not absolutely judicious to 
have a big concern because it may be 
just one township round about  the 
Himalayas where energy has to foe 
supplied, or there may be an island 
or some small area round about whicdi 
there is no habitation.  But if there 
are small towns or big villages in the 
adjoining area within a limit of 15 
or 20 miles, it is much better to have 
one centralised electric supply  ccm- 
cem, and through the modem method 
of the grid system or any other me
thod that technological improvement 
in the different parts of  the world 
has given us, we can certainly see that 
the over-all cost of  electric suiqitly 
is reduced.  In  Darjeeling  District 
every tea garden has got its own ge
nerating plant.  There was a proposal 
that the entire  district  should be 
catered to by one  electric  suîly 
concern.  I am not an expert The Mi
nistry has its own experts, and can 
find out if this is possible.  If 
is done, it will reduce the cost so far 
as the supply of electric  energy is 
concerned.  I would like the Govern
ment to take this into consideration.

The difficulty is that the small com
panies often keep their cost of pro
duction at quite a high level because 
they have mcmopoly  contracts  and 
they can charge whatever rate they 
want commensurate witli the pnrfit 
that is allowed under the Act  There
fore, they do not have the inclination 
to reduce the cost of production.  We 
must take into consideration human
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feelings and sentiments as they are. 
Therefore,  I think̂ that,  when we 
have a plan to increase the  supply 
of electric energy and naturally new 
licences have to be granted. Govern
ment should take into consideration 
this point that too small units should 
not be allowed if it is technically pos
sible to have one combined big unit 
in an area without very much capital 
expenditure.  Of  course,  I  realise 
that in certain cases small units may 
be necessary.

I do not know whether the point 
-that I am going to raise  haa been 
covered by the Bill and whether the 
necessary power is there with  the 
Government  I know that many  of 
the old electric supply concerns have 
huge money by way of deposits which 
have not been claimed. 1 was told 
that in the Calcutta electric  supply 
concern, it works out to about a crore 
of rupees.  Each consumer  has to 
keep a security deposit of Rs. 50 or 
Rs. 100 in the deposit account with 
the company.  'Die  consumer  may 
live in the city for  some time  and 
then may be transferred.  He  does 
not bother so much often to get back 
the deposit because he has to leav* 
at short notice.  He Hah to enter into 
correspondence, and there are other 
difficulties and technicalities  which 
mean a good deal of botheration, and 
80 he does not claim this.  I have got 
information from persons who have 
worked in the Calcutta electric sup
ply concern that if you calculate such 
unclaimed deposits, it may run up to 
« crore of rupees.  Of course, the Mi
nister can  verify.  Why  under the 
law should this particular monopoly 
concern get the  advantage of these 
deposits, why should  these deposits 
be allowed to be utilised by the com
pany as it chooses, and why should 
not the nation have a claim on them? 
Under the company law, in the case of 
the  liquidation  of  a  company, if 
the dividend that  is  payable  to 
a person is not distributed within a 
certain  date,  that  monQr  is  sent 
to the Reserve Bank and  kept  in 
a particidar acco\mt and paid to the

gentleman  whenever he  claims  it. 
That money is not ,kept with the pri
vate liquidator  to be spent  as he 
chooses.  Similarly, I  know in our 
part after insolvency if any money is 
not claimed by a  creditor within a 
certain period, that money goes to a 
special fimd of the Government and 
is not kept with the Official Assignee 
or the person in charge administer
ing  the  estate  of  the  insolvent. 
Therefore, I  feel that  especially in 
respect of the big concerns which are 
mostly foreign owned and which have 
been in our country for the last 50 
or 60 years. Government should make 
a special provision  that if within a 
certain period the  security deposits 
are not claimed, they should be trans
ferred to the Government and kept 
separately.  If the  person concerned 
claims it, it will be refimded, other
wise it will be utilised by Govern
ment as they choose, so  that these 
monopoly  concerns do  not  utilise 
these huge dei>osits  as they choose 
without accounting for them by way 
of  declaration of  dividend to  the 
shareholders or bonus to the workers.

Then I would like to support the 
point of view of the consumer regard
ing tiSe rates.  This rating provision 
is usually  rather  cumbersome and 
difficult.  Government may appoint a 
committee to look into it.  Shri T. N. 
Singh has given the example of the 
Railway Rates Advisory Council be
fore the War which has become  the 
Railway  Rates Tribunal  later  on, 
which includes a constmier or a con
sumer’s representative.  In the  new 
company law we  have  a provision 
that a certain number of shareholders 
can ask for  an enquiry,  but these 
electric  supply  companies are out
side the purview of toe company law. 
They are guided by a special law, the 
Electricity Act, and  therefore it is 
absolutely incumbent that consumers 
who are vitally interested in the rates 
as well as the management of  the 
company, should have  some say in 
the  matter.  You  may say that  if 
every consumer is given the right of 
making an application there may  be
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an endless volume of litigation.  So, 
I suggest you may make it a group of 
50 or 100 people for a City like Cal
cutta and a lesser number for smal
ler areas who should have the right 
to initiate proceedings to enquire into 
their grievances and to find out whe
ther the rate charged to them is too 
high or not  I hope the Select Com
mittee will take this into considera
tion and try to improve the  provi
sions of this Bill. .

V  Lastly, I would like  to emphasize 
one point both from the consumer’s 
angle and from the workers’ angle. 
The electricity concerns do not come 
imder the operation of the company 
law and they have a special form of 
submitting accounts unlike the other 
companies.  There are well-establish
ed firms working in the thickly popu
lated or  highly  industrialised areas 
which make enormous profits.  Even 
then they are very stingy in the mat
ter of providing amenities for their 
workers or giving them bonus.  The 
Labour Tribunals are debarred from 
entering into their affairs.  They keep 
their accounts in a  particular way, 
which is not the manner in  which 
companies incorporated  under  the 
Companies Act should maintain them. 
We know that in our welfare State, 
especially with the new bias on so
cialism pattern, workers form a very 
important part among the productive 
forces.  Electric energy is so impor
tant for the development of our in
dustries that  workers in  it should 
have a fair deal, so  that tĥy may 
play the role expected of them in this 
vital branch of our means of produc
tion. Even the consumers if they are 
made aware of the real position of the 
company may raise their  voice  of 
protest against that enormous profits 
made by it and clamour for a reduc
tion in the rates.  We can certainly 
appreciate that when a new electric 
supply company is started the consu
mers are very few and it may  be 
then necessary at that point to charge 
somewhat high rates,  because  the 
overhead charges remain the  same. 
But as the supply increases the cost 
of production is bound to go down

and the overhead charges are bound 
to decrease and the company would 
be in a position to supply energy at 
a comparatively low rate.  But  be
cause of the monopolistic  position
they  hold,  they do  not  do  it.
If the consumers have some opportu
nity to look  into the  real state of
affairs, if accounts are kept  in  the
usually prescribed manner, and per
iodical reports of the working of the 
company are published, they can on 
their own move or make the Govern
ment sit up  and see that  the rates 
are decreased.

2 P.M.

In conclusion I would like to say 
that whenever electric energy gene
rated by our national imdertakings, 
either thermal or hydel, is distribut
ed, even through private  undotak- 
ings, especially  to the  rural areas 
they must see, if they are particular 
of changing the face of India which 
everyone has at heart, that the ener
gy is suîlied at a concessional, or 
.even at a subsidised rate, so that cot
tage and small scale industries may 
be developed.  Pump  irrigation  is 
bound to play a veiy important part 
in the agricultural life of India and 
should receive special consideration in 
the matter of  supply of  energy at 
concessional  rates.  These  factors 
should be  taken into  cozuideraticai 
and the Minister should see that the 
electric energy is supplied at a cheap 
rate, so that the nation may benefit.

I hope that the  Select Committee 
in their wisdom and in the course of 
their deliberations will certainly im
prove upon the provisions of the Bill, 
so that electricity which is so vital 
to the nation may be allowed to play 
the role which is expected of it in the 
future set-up of the society which all 
of us have at heart.

(f̂ F̂PRT— :

'

 ̂ v?!9fT j i
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Shri D. C. Sharma:  Mr. Deputy-
Speaker, Sir, there is a saying attri
buted to Lenin:  electricity is God.
I  believe, Sir, that  all sources  of 
energy  in this world  are God;  of 
course I am using the word in a non- 
theological sense.  I  believe that all 
sources of energy, rivers, electricitŷ 
oil, gag, all these sources of energy 
should be nationalised,  and nothing 
should be left to the option of States, 
because I know that  unless that is 
done India will not have that poten
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tial of energy which is needed for its 
agricultural development and for its 
industrial  expteuion.  I,  therefore, 
say that when I find it stated in the 
Statement of Objects and Reasons to 
this Bill that they are going to vest 
certain supervisory powers  in  the 
State  Governments  I  do  not feel 
happy.  It is not that I am in any way 
gains to blame the  State Govern
ments, but I believe that ultimately, 
in the long run,  India has got, the 
Centre has got to  control all these 
sources of power and energy and the 
sooner we make a beginning in that 
direction the better it is.

Our Blinister of  Planning brought 
two Bills recently,  the Inter-States 
Water Disputes Bill  and the River 
Boards Bill.  I was happy  that he 
was moving in  that direction.  But 
here I find in this Bill that he is going 
to give supervisory powers to Starte 
Governments  for this  most  useful 
source of energy which I think is not 
suited in the context of India today. 
It might have been suitable seven or 
eight years ago, but I do not think 
today it is going to work.  Therefore 
what we need is this.  The hon. Mini
ster  should bring  forward a  Bill 
which should make provision for all 
India control of this energy.

I have looked through this Bill and 
I  find  that  it  is  lop-sided.  It 
is  overweighted  in  one  direction, 
and it has left out of account so many 
other directicms.  It has concentrated 
^ its attention on the financial â>ect; 
I know the financial aspect is very 
important.  For instance, I know, the 
electricity supply industry is going to 
have  the  benefits  of  develĉ ment 
rebate.  I welcome this.  1 also know 
that there are other things which have 
been put down in this Bill, which lead 
to financial control.  For instance, the 
licences cannot earn a profit of more 
than 15 per cent  All these  things 
are very good.  Finances, I know, are 
the rock-bottom  of  any  industrial 
undertaking.  But they are not  the 
bêall-andr̂id-all of all these things. 
There are other things, and I find that

those things have not been taken into 
account in this Bill.

My hon.  friend  Shri K. K. Basu 
referred to the Damodar Valley Cor
poration.  I also can  refer  to  the 
Bhakra-Nangal project, because it is 
in my constituency.  Now, what  is 
this Bhakra-Nangal project?  It has 
a network of canals, which fills any
body with joy.  And wie power-house 
is springing up after another.  When 
you look at these i>ower-houses, you 
feel as if they are not the products of 
human ingenuity but the  result  of 
some  superhuman  skill.  All these 
things are there.  So many kilowatts 
of energy are being generated, and 
so much water is flowing down these 
canals.  When I go to Bhakra-NangaU 
 ̂feel very happy.

But what is the Hoshiarpur district 
getting out of Bhsikra-Nangal? Water 
flows to other parts of the Pimjab. It 
irrigates PEPSU and Rajasthan also. 
But only a very small modicum  of 
the water comes to Hoshiarpur dis
trict,  Big power-houses  are  being; 
set-up, but only a modicum of  that 
energy is available to the people of 
Hoshiarpur.  I was recently in  the 
Garohankar tehsil in my constituency. 
5o many tube-wells are there, but the 
people say that they do  not  have 
electricity to run these  tube-wells. 
Similarly, there is the Una tehsil in 
my constituency.  It is rocky  area. 
You cannot have any tube-wells there 
because the soil is  very  hard  and 
rocky.

The point I am  m&king  is  that 
while you are going to exercise con
trol ̂ ver these boards in the mattei 
of generation of electricity, you should 
idso exercise some control,  at  the 
same time, over the distribution  of 
the  electricity  that  is  gwierated. 
Generation is important, but distribu
tion is also very important  When I 
was a young boy, I used to hear  a 
particular song, which I shall recite 
now.  Since we are now in the habit 
<rf quoting couplets, I hope you would 
not mmd if I also quote a  couplet, 
though it is  not  of  a  very  high 
quality.
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Mr. Depaty-Speaker:  I would not
mind the quality, but it should  be 
relevant.

Shri D. C. Sbarma: It would  be 
relevant.  I know, while you are in 
the Chair, nobody can afford to be 
irrelevant.

The couplet is:

f̂ rr fTORTT

There is generation of  electricity, 
“but so far as distribution is concerned, 
it is very uneven and inequitable.  I 
would say that in this board, some
thing should be said about the proper 
and even distribution of  electricity, 
not only so far as big cities are con
cerned, but even so far as municipal 
towns and important towns are con
cerned-  In Hoshiarpur, there used to 
be a privately run electricity supply 
company.  That has now been taken 
over by the State. What is the result? 
Of coiirse, when it was nm privately, 
the charges were very high.  But the 
electricity supply was even, and we 
used to get electricity throuĵout the 
nî t and only occasionally, there was 
a break.  But after it has been taken 
over by the State Government, the 
rates have gone down.  There is no 
doubt about it.  But we do not know 
when the electricity may fail.

So, what I would say is that in this 
Bill, we should give some directive 
to the States for the proper distribu
tion of electricity,  for  the  proper 
balance between  big  towns,  small 
towns and rural areas, and also for a 
proper balance between big industries, 
medium industries, small  industries 
and cottage industries.

As you know, Sir, Japan is a hi|̂ y 
industr̂lised country, and the glory 
of Japan, of course, is big industry, 
but it is also due to her small indus
tries.  Thesê small industries  hav« 
been made possible with the help of

the proper distribution of electricity 
in the villages.  But not much is aM 
in this Bill about this.

We are talking about the industrial 
and scientific management cadre. The 
managerial side of an imdertaking is, 
of course, very important.  But what 
has been said about the managerial 
side here?  It has only been said that 
a man can be removed from the dir
ectorate for this reason or for that 
reason, and he can be punished for 
this reason or that reason. No specific 
instructions have been given for  the 
effective management of these under
takings, over which our State boards 
should exercise some kind of vigil
ance.

Again, for the proper functioning of 
any industrial undertaking, you have 
to look not only to the  managerial 
•ide, but also to the working  side. 
Of course, I am very happy that the 
workers are going to get bonus.  But 
I would tell the Minister in all humi
lity and in all modesty, that he should 
have made some more provision for 
the effective utilisation of these work
ers.  "niere is the Hindustan  Ship
yard, for instance,  and  they  have 
made certain suggestions for enlisting 
and attracting  the  co-operation  of 
these workers.  But I find that  the 
State Electricity Board is going to be 
nothing but a financial imdertaking. 
It talks in terms of rebates, develĉ- 
ment expenses, reasonable profits and 
so on.  But it ignores  the  human 
side of the industry, to a great extent. 
And I believe, the himian side means 
much more than anything else.

I find that the consumers also have 
been shown the cold shoulder. Fur
ther, the rates committee is going to 
be a committee of experts.  That is 
very good.  We want experts in this 
world, and we have great regard for 
these experts.  But the man  who 
wears the  shoe  knows  where  it 
pinches, and he  should  also  have 
some rî t to speak.  Therefore,  I 
would ®%y that in the rates committeeB 
which are going  to be  constituted.
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there should be some place for those 
persons who consume electricity.  In 
this respect, I would point oî that 
there would be big consumers as also 
small consumers.  But I would say 
that when these things are going to 
be dealt with, those should be some 
place  for  the  small  consumers, 
because, if you look after the interests 
of the small consumers, the interests 
of the big consimiers will be looked 
after automatically.

Again, I would say that it is very 
good that in this Bill we have made 
a  provision  for  the  auditing  of 
accounts by  the  Comptroller  and 
Auditor-General of India.  It is  a 
miiolesome  provision,  thoû  this 
morning I was reading, like many of 
my hon. friends, the second report of 
Dr. Appleby.  When I was reading his 
remarks about the Comptroller and 
Auditor-General, I had a strange kind 
of feeling.  I do not know what kind 
of feeling I had.  But I felt that the 
Comptroller and Auditor-General was 
a very useiful person, a very helpful 
functionary of the State, whose func
tions were very beneficial to the in
terests of our countiy.  I felt like 
that, but I also felt that it was not all 
there.  There might be some  other 
method or device of looking after the 
financial soundness of these  under
takings, but as long as we do not have 
those methods, I think we have  to 
depend upon the  Comptroller  and 
Auditor-General, who is a very admi
rable fimctionary of the State.

As I have already said, the whole 
of thia Bill is tilted in favour of fin
ancial things.  We have  got  other 
Icinds of audit  also,  and  I  would 
request the hon. Minister very humbly 
to make some provision for eflttciency 
audit  also.  The  State  Electricity 
Boards should have some provisions, 
some authority, for efllciency audit. 
You know that we are having so many 
of these undertakings in our coimtry. 
They make me happy; they make me 
proud also.  But I would say that it 
is very necessary that we must insti
tute the system of efficiency audit if 
we are going to make these under
takings run as admirably as we want.

As I said in the beginning, I wel> 
come this Bill, as we welcome every
thing that  comes  to  this  House. 
(Interruptions).

Mr, Depaty-Speaker:  Is the hon.
Member yaking on his own behalf 
or on behalf of others also?

Shri D. C. Sharma:  We  always
start by welcoming everything that is 
placed before us.  So I welcome this 
Bill.  But I also say that the  hon. 
Minister should see to it that this Bill 
becomes more balanced.  I hope the 
Select Committee will look into this 
aspect and see that this Bill becomes- 
more rounded, that it becomes a per
fect circle, that it does not remain an. 
arc, that it does not lean towards one 
side too much, neglecting other things.. 
They should make provision for effi
ciency audit, for workers, for  con
sumers and for distribution. All these- 
things should be looked into when the 
Bill is before the Select Committee.
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Shri U. M. Trivcdi: Sir, the Electri
city (Supply) Act is not a very  old 
provision of law.  It came into being 
in 1948 and it has done tremendous 
mischief at various places where it 
has been brought into force.  How
ever, this is a welcome provision of 
law, inasmuch as, on the one hand, 
it allows the industrialists  to earn 
something while on the other it doei 
not allow them to fatten  themselves 
at the cost of the public. A via .media 
has been struck by the provisions of 
section 57 of the Act.  To my mind, 
it appears that this amendment has 
not been brought with a desire  to 
help anybody but with the desire to 
have greater control of the Govern
ment over the undertakings.

We have watched the working of 
the  District  Municipalities  Act. 
According to the phraseology of the 
various provisions in that Act,  if 
the Government  is of the ox>inion 
that a particular member has  don* 
something which  would amount to 
the abuse of his powers as a member 
of the municipality, that opinioQ  is 
sufficient to make  the Government 
order his removal.  This provision of 
law  has been universally  apîed 
wherever Members of the opposition- 
had the misfortune of getting them
selves elected to the municipalities. 
It happened at various places.  It 
happened at Mathura, it happened &t 
Ghazibad,  and other places  too. 
Similar provision has been made m 
clause 5 of this BilL  It reads:

**(e) in the opinion of the State 
Government—(i) has refused to 
act.............”
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Four factors are mentioned here. It 
is merely a political game.  All these 
four factors mentioned there, which 
will lead to the removal or suspension 
of a member, are justiciable factors. 
Why should it be left to the *ĉinion* 
of the Government?  This is not  a 
law of detention where  you suspect 
a man of having done  a particular 
thing. Why not say: “If a person has 
refused to act or has become incap
able of acting or so abused his posi
tion-----”?  Why should you say in
the opinion of the State  Govern
ment.........’?  Even without having
the opinion of the Grovemment these 
are facts which can always be decid> 
ed upon, and certainly, remove  the 
man if he has done such a thing. But 
do not have the opinion of the Gov
ernment which is the opinion  of, 
probably, a district volunteer of the 
Congress party or a tahsil volunteer 
of the place.  In my opinion,  sudi 
provisions of law do not speak well 
of democracy. These are merely rem
nants of the British time and  must 
be done away with.  Too much  of 
power in the hands of Government to 
interfere with autonomouis bodies of 
thi's nature is detrimental to  the 
progrest of the country.  Therefore, 
such previsions shoula be taken out 
of a law which is to be made for the 
benefit of the public.

I will say a few words with  re
ference to the provisions contained in 
clause  14 whidi  makes  certain 
amendments in section 57 of  the 
Indian Electricity Supply Act.  On 
the one hand, the old Act  provided 
that as soon as that Act came  into 
force, notwithstanding any provision 
of  any agreement or terms of  a 
licence, the provisions  of the Sixth 
and Seventh Schedules  shall auto
matically apply and replace the other 
provisions.  But, there was a  little 
protection given.  The Schedules will 
apply but all those other provisions 
oi the licence will not automatically 
become void unless and until  they 
were, in any manner, contrary to the 
provisions of the Schedules.  I find 
that that provision  is taken out ot 
this Bill.  So some protection  that

425 L.S.D.

may be found in the various agreê 
ment', or the licences in favour of the 
consiuners goes by the board  by this 
provision.

“The prô îsiuns of the  Sixth 
Schedule  and  the  Seventh 
Schedule shall be deemed to be 
incorporated in the licence  of 
every licensee, not being a local 
authority-----”

Sliri Naiida: What is the clause to 
which reference is being made?

Shri V. M. Trivedi: Clause 14.

Another section is being added and 
that is 57A.  This  is the  provision 
regarding the  aKwintment  of the 
rating committee.  It says:

“(a) the Board or  where no 
Board is constituted imder this 
Act, the State Govemmentr-

(i) may, if satisfied that  the 
licensee has failed to com
ply with any of the provi
sions of the Sixth Schedu
le; and

(ii)  shall, when so requested
by the Ucensee in writing 
or when the licensee  has 
given notice to the State 
Government for  the  en
hancement of rates for the 
supply of electricity under 
paragraph 1 of the Sixth 
Schedule and such enhan
ced rates are not approved 
by the State  Government, 
constitute a rating  com
mittee.............**

My contention about this is a very 
simple one.  Every  electric  supply 
company is a sort of a manufacturing 
concern of consumer goods.  We may 
take that electricity is being consu
med by the people.  Tĥ e is no pro
vision for the  consumers  to bring 
about the  formation of  the rating 
committee.  The right of the caisu- 
mers to approach the  rating  com
mittee or to get a rating committee 
appointed for a particular locality is 
not envisaged in this  Bill.  It is a
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great lacuna and that lacuna ought 
to be removed.  A licensee of a par
ticular municipality  for  supplying 
electricity is bound to be an influen
tial man.  He  has methods of exer
cising that influence; he has methods 
of welding that influence.  He is sup
plying electricity to one and sundry; 
and amongst them he also supplies to 
Government  officers.  He  can  also 
please the party bosses of the locality 
by not charging them anything, by 
giving rebates, by tampering with the 
meter or not nothing the meter  and 
so many other things.  It is therefore 
that those bosses try to act in the in
terest of this licensee and would not 
allow any rating committee to come 
into being because the power to ap
point a rating  committee  is either 
with the licensee if he feels aggrie
ved or with the Grovemment or the 
Board if they are  of  that opinion. 
The consumer is one  party and the 
supplier of  electricity is  the other 
party.  It is a bilateral contract.  Out 
of the two contracting parties one who 
has got to pay through the nose is not 
allowed to have a say in the matter. 
It is my submission, therefore, that a 
provision must be made that the ra
ting committee shall also be consti
tuted if—make it a reasonable num
ber, 20, 30 or 50 or 5 or 10 per cent 
of the total—a number of consumers 
approach the  Government  for the 
appointment of the rating committee. 
This lacuna must be attended to.

There is one provision of a similar 
nature—I do not find much change in 
it—in sub-clause (d) of  'this 57A. 
It is this provision which has created 
great trouble at several places.  The 
wording of this provision is: —

“within one month after the re
ceipt of the report imder the cla
use (c), the State  Government 
shall cause the report to be pub
lished in the Official Gazette, and 
may at the same time make an 
order in  accordance  therewith 
fixing the licensee’s charges for 
the supply  of  electricity with 
effect from such date-----”

The word is  *may*.  Mr. Deputy- 
Speaker, you are a lawyer of great 
repute and had been a  Judge of a 
High Court.  So, I appeal to you that 
some change should be made in the 
language used here.  Because I have 
seen State Governments sitting over 
the reports  submitted to them and 
not publishing them according to this 
provision.  Then, when everything is 
satisfied, when  some  hand-to-hand 
things have gone on between officers 
and officers, one fine morning the re
ports get published.  Then, what hap
pens?  Even after  the  reports get 
published, this word  ‘may’  creates 
another  difficulty.  The  interpreta- 
tiwi that is generally put by the offi
cers is that **we might, when we like, 
accept the recommendations of  the 
rating committee”.  It may be after 
a month, or two  months  or 4 or 5 
months.  Although it is not very diffi
cult to interpret it as  properly  as 
possible, that is not feasible.  That 
creates great difficulties for the public 
at large.  Therefore, my humble sub
mission is that a proper view should 
be taken by the  Select Committee 
when it considers this and the word 
*may’ should be changed into the im
perative ‘shall’ and that will remove 
so many difficulties.
2.50 P.M.

 ̂   (fw
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(f̂ ) Rii'î   (irf?rf?Tf̂)

 ̂  I ?rrT *rf   ̂ ̂  ̂  ̂rf̂ 

f̂F ̂  ̂ ̂  W ̂TT̂ ̂ 5*T ̂  fsR^

 ̂  qiifr, ft 5TTW
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p̂̂nt V7# vr  ĝ I ̂ĤTvr
 ̂ ̂»T5T % f̂  WT ̂  5PÎ qr 

qr 1  ̂  ^

t̂f̂ «jYr  ^  eRf ̂

 ̂  1 ̂  snq* ̂  eTTil % ̂ n eft

A ̂ ŵeii i 3ft Â̂ K

t»  ̂ A ̂  ̂  ^
<T5# ̂  ̂ 5̂>rqt7 ̂  ̂T%nt I

 ̂ eft ̂  ;jTf vmhr % ̂

 ̂ 3ft n\%̂c eftr qr l̂ wt 

t I OT ̂  3ft ̂ R?FR S77T  ^

S»t 3nefr t   ̂  ̂ ifĵ

 ̂I A =̂rT̂ i  %

5TTT 3ft ̂ 3fvft q?T ̂  3fTeft | ̂ 3̂TW

^   ̂I W ̂  iT̂t̂ ̂ ̂?TT

T̂fpTT % A, 3r% ?R̂ T

 ̂5TWT   ̂V3*1'H ^

Â ̂  3TTeft ̂ ir̂

t «ftr 3ft  ^ ̂TTeft t ̂   ^
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^  fW# ̂  f I ^

 ̂̂   ̂  ^

 ̂Ônft  I ̂  f ̂=PTt ifîhnr

 ̂fVSRT   ̂̂aTRft t ̂  fer 

 ̂ qr ̂F5rrS  t «iŶ  ^

 ̂ WRftt I «nfV

^̂TRt   ̂ *̂ d̂f  ̂  ^

5T|̂ ̂5=TOT  «rr T̂ 11 «rrr

^   3HW ^  TTsŷ

{vrm)  t  t ̂    ̂ ̂

VTTVt  ̂  ̂ r̂rffcr f% «rrr%

5TTT ̂   Nd̂rî  t

m f ̂  ̂   ̂  ̂ ’̂Tf5!T 5

 ̂  im  ̂ v w  I ̂

mwt ̂  ̂  W!T «5TR 

VTT ?̂HTt  ? I 'TTT

|T<5!5iftfWT̂ ̂ ̂ 5frf̂ I

 ̂  ̂   I WT

T̂Rft  ̂ eft ’RTT

fip  fft   ̂  ^

 ̂  «r*R «??T  t ̂   ^

OTt»T  ̂  ̂ f̂t fws[̂

 ̂ ‘

 ̂ ̂  ̂ HTT 

 ̂ ̂  ff ̂  ̂    ̂̂

ft   ̂    ̂  I

^  f ̂ fn  ̂ ^

^ ̂  5̂TFT ̂   t ̂  ̂  f̂ r̂ 

?5ftT ̂  ®Ft snm W WRVt vtlw  

ipw I

«d *1KW45 TTH  (9T̂ W-̂ R̂) : 

2TR-f5RR ̂ ̂  ̂  iTR^

$R̂ 1W ̂    ̂?iwr + <di j, >shVi

®TFT  ̂<.̂*T»< 5?TT ^̂fnld  ̂  ^

5  ̂iî K I

 ̂ ̂ ̂ Ti|̂ TO 4 zŷ

5 fip 1̂ fWv w iT̂ smw W I fv 

 ̂   ̂ t i% ̂  

H'̂'̂ ̂   F̂̂rrf +l*iH ̂  **fq̂ K

 ̂̂ 5TR ̂  ̂   ̂ ̂  t'

T̂T ̂  |q 0̂1*1 T¥   ̂ f, dH+l 

^  V   ̂̂ R̂fh" ̂   iPTT t \

 ̂   >ft  IRIT ̂ fv  iRRf̂ifhr

ti*+i<!i*̂i  «rr f̂RT ̂ fsr̂r̂ vJcMîn 

<̂*1 ̂ TT̂ ̂  V̂Prf̂PTT ̂ >d*f‘f> Mfn(»t(̂ 

%ftK TT̂    ̂Jff̂rf̂Tf̂  ̂ 3fr

TT̂ i ̂=tt5T t, qf  ̂t,  irfd 

ITR’ ̂  I   ̂  i  fWlX n+ĤI 

V 5TK 5ft  ̂  ̂  T̂f
f̂r̂ f̂T ̂   % WH wr ̂ nrr ̂ t

4  ̂ «T38n‘  w

i    ̂ f ̂ m m

qtr ift ?<iA\< f̂rfkiPT  gUIT, >3̂ l̂ 

HRra’ ̂    ̂̂[R’Pflf ̂  vr
fêrr  ̂ ft?TT I HTW ^ ^

15̂ *R f̂̂TTT ̂  $ «̂tr
VIVtT >doi*f»< ’JTPT  3RT

«F fk̂nxnl SR̂ ̂   ̂i

r̂rm «i5t «ft?: % w  i
 ̂ ĉrnrr to" f ot

 ̂ f¥¥nr ̂  ;sft
?nf,  ̂mwiT 'TT

f̂r̂iTV ̂ n̂x ff>̂ ̂ PTT  ̂I   ̂̂  

fv5̂ $TTC  %■ 

arm ?nt̂ ^^3ft% ^ ir̂ R̂rWft 
ym'tfcdl I, fqr !T̂pî Tfr |,
>d̂4>T tT̂ ̂TITT̂ iTFnfhT   ̂̂ TT 

ŝntr gfT̂  T̂MK T̂ ̂  ̂TTT 

fmr 3RT ̂  I  îrra’ ̂

 ̂  ̂   <̂H[ ̂ n̂5TT «rr ̂ftr:
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 ̂ i irmhT tHV

 ̂<1<H ̂  ̂   3(T̂

?rr? 'dH+l trq[> ^

^̂ 0 srra' ̂  ̂  '5t̂ ̂  ̂ ̂TR?r

qro f  5ft  I ̂  ̂
?ft ̂ sr̂ I ̂  ̂   I, 

wftfr̂  (v̂ihT 

iirf̂vRt) t,  ^  f,
 ̂ (TT»*r

t̂It) 5 I >cf̂T> ql< 'dr̂'KH  T̂5fV 
5̂  ̂ ̂i»i)m  fl’ f ̂ftf̂ ̂TTT
«rrr  ̂  f    ̂   ̂ t̂pt

3TT̂ T̂PTfW (̂ T <̂+r1 T̂W?r) 

f̂ST̂   ̂ V7̂ ̂ I
n̂ft WFpfhr   ̂  ̂f% TT̂ %

—r̂fiiwc   ̂fir̂ r ?—

W wr ̂«TR t I OT ̂ ̂3TEft̂

 ̂ vt mfifv ifhc V

^ ^ ^

?nwiw 5rp ̂ ’Tf t •

\ ^ r ^ ^ i ,

r̂̂IT f̂fTT ̂

’IT t̂imi  ̂ t̂Rr

^̂ RWTOTf,   ̂  t»

P̂T   ̂ VfffV

*f»T*ft ̂ ̂ĝTlfW ̂tWT ̂ 1  ̂  %■ ̂

 ̂>j<Nr<H ^   5rrf̂ t?:

Wt*t   ̂wŝ  t, ^

 ̂«!>r ̂ TTPnfhr ̂ RFft ̂
fJfjirr ̂  t— ̂  ̂   ̂   ̂ #

frr̂i>rrT̂ ̂ f̂FTHT ̂ ̂  ̂ 
irîr 3̂?rrfeT fkimt ^

 ̂  ̂  ̂ ¥T r»ff>HI 3TT ̂fipr %,
W   ̂̂    ̂ f̂RT

 ̂TO I ^r̂cm # cl̂ «R 4 ĉTRT 

■il̂ai  ̂ fk̂TT f̂tX 3̂̂ 51̂ ^

f̂îrf % ^

?T«T̂|ft ̂    ̂*rf t,  <SRh*(

OT 'TFit  ̂<*̂*id [̂?nft   ̂ftp

WUi 'f»f<̂l •Tî^̂TOTS’̂ I 

OT TpfV ̂   ^

«FT  ^mr t ^  %
3>%   ̂ VR”T

 ̂̂PT ̂gtf ̂ ̂TRTT ̂ I TO ̂ ̂RiT
5, ̂TFfV ̂ ̂   35% ̂  ̂ ̂  ̂

'il̂<5W îdTT  ̂ F̂5Rf  ̂ M̂*W 

F̂ft fk  ̂  ̂ ̂ I I

T̂TSff ̂ StTRT ̂ TT̂ I ft» ^

mWhff   ̂ w#  ̂ ^

t   ̂ ^

®F far̂  ̂̂  ?TR?TOWT

^̂T?r  ̂ T̂̂cT  Hpfĵt

 ̂f%  # TORT ?̂V?:

îf*w  ̂f%tr flw*ii: ?ft5f ?TPfr ?f1r w 

T̂HT n̂rTT

ftr ̂   3T̂ V  ̂̂grPTT

mr «rr, M w srRff ̂ f̂nrrf ̂

 ̂f̂if̂ ̂ ̂ nr̂ Rf STTT ̂?TBr r«i'̂ci\ 

^̂Idl  ̂ T̂Tf ?TI3 T̂prr, »fV ?THT 5rf̂ 

 ̂f̂ m %  ̂STRfr I !
41'*1*11  ̂̂  vnft̂fhit ’TT 

pJîN viftT  ̂T̂ f, HPtjH  f̂ *̂i 

 ̂  ̂f% 'd»i  ^

inf̂ T ̂    ̂W 5FR”T ̂

#  ^ iffH Titc ̂  m# $T%

 ̂  ̂'*n̂ ̂  ^̂TcT ̂

n̂iTO m̂, 1

n̂T5T W iT̂ SETRTT fv ̂   TO   ̂I

21̂  ̂fRTt̂  «<HT f̂ TO

îTT̂ wm̂ m̂\ t,   ̂  ̂5trr

5̂  fwttw ̂  I I  ̂ ̂
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V  îC   ̂ ^

V iTTC 5ft IT̂VT̂ ̂  vt SiM gVT I,

<nWfT   ̂ ̂  WtVT  3|T  t* I

if®yiT   ̂̂  «rra’ ^
 ̂ 3TRlt ̂  ^

 ̂̂  ^ pn   ̂̂
^̂ HHiS'iff ̂   f  w ̂rrap̂ w 

IHTT ̂EHTT ̂  '̂»RT

fft ?T̂nr  I ̂   «!>̂cii ̂ f%

*n|  STT̂ ̂r*ffd %■ ̂ rfw >HW*n 

?ft iTFPfhr »nft ̂   ̂^

vt̂FTT'm  T#T ̂rtr w ̂nrr >Pt 

f̂ĴfRTT   ̂ R̂VR

*Ft̂  <f1'̂»fl' 5mK  f̂re% ̂fRT

 ̂̂  ̂  ftr̂ , Tt̂  ?ftT mwtwhff 

#  ̂  ̂̂rmt, ̂  ̂T ̂
wĵ  »«nsi«f» ̂ %\Tm̂  ̂f%JTT 'H rw, 
?nf% *rtw 3̂̂
 ̂I

 ̂iTiR: ̂ ^ 5TRT ̂  fiPP 

w  t  ?Frr TT55T ̂ <+1̂

f̂t t ̂  ̂ ilHl̂T  spl[%̂ ̂  ̂IMHT 

 ̂ ̂ T̂’ft, fjRT ̂  ^̂ Pff ̂ ̂ Wr

 ̂ (jrfMHf̂) ̂t*TT I ̂
ing5 ̂  t  TT̂ ̂ ̂
3RJR  («rf̂) ̂  î m\
 ̂  ̂  ̂TPT ?FT
'SH*fl̂l iV̂I 'STRTT ̂ I  f̂ap ̂ff

 ̂i?r M«̂K ̂  ̂»tf «̂lRt<?i 

2|f̂ ̂ t I ̂   1̂

 ̂'iM*Tl̂i *t><.m  r̂*t»H f̂'Jicil

3TF̂ F̂T»T  ̂  ̂  ̂ p̂fŝrrf  ̂

mw ̂n?TT «T8̂ I I ipTfft ̂n̂lfTcft % 
 ̂ 5Tff ̂  I—# ̂  

 ̂ft» 5*TT̂ ̂  f̂rsNt ̂
•T̂ ̂ f%   ̂̂ ̂R>—

>̂f3*TTWr  ?T7̂ 1̂' I  r̂>ft
^M*fl ̂  ̂ fŵ[ <̂ K̂ ^ sflr ̂

îfift'H ? ?TR ̂3rr̂ #   ̂ f
*ftr  '*ft’ ̂JFT •T̂t ̂[TT ift̂rr ̂ i # 

R̂»TT -̂îni j fr ̂  ̂ TTf TTO

^ ft̂rnr ̂ ̂ ̂  % i

•ft  : iTPT̂PT TOPT
 ̂ingr ̂  t|| ?

•ft ift̂lTTTOiy  I  ̂f̂l̂ R *̂V

3TFT ̂  T̂r j I

ift  : wf¥*T   ̂̂

^ ̂ «

tift iftsTTTnRjr IW :  *TT ^

wf̂  I— ?PT  ̂
fjSmdHd   ̂̂  ̂  ̂FT ̂

Wt •

•ft 5̂ : ̂  ̂ ̂   g ̂
n̂MTĝd % I

tft «ft?irrnwj ̂w : 4 ̂ «tt f%
?nR   ̂ T̂T  ^
fsR̂ ̂ €t w- w-

’TT ̂  fsrST̂  f̂TvTcft

 ̂I  ̂ «*>̂*ii *41̂ Î   ̂f«F 2?̂

^  fVsRTH’ ̂ ̂  I,

 ̂ »̂T>T 'Ji'̂df ̂   % ̂JZJFTT ̂TWT

I, ̂  ̂ ̂  ̂  # ̂Twrft  ?rk

V̂Krd’ ̂ ̂  ̂  w^ ̂  mwu ̂tttt 

T̂W I  I

srtr   ̂̂  sppp:  vfŝTT̂

 ̂iiĤI 5TT̂  <ir«hH r«*T>lt̂ V «ri*n 

 ̂T̂   ̂ T̂\T  T̂PPR
?TR WK   ̂̂t?TT I I 5F1T ̂tNI' ̂
vmW  ^  «flT

^ I I  ŜTRTT ̂ ftp f̂rVTET ̂ ̂TRt ̂
mh^ ̂   n̂f̂ I '»iHdi ?ft

 ̂ #*TR t, ̂ftR ̂
<<d*f H Vftif̂if̂î̂
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f̂TFRr ̂  *FT*r vsdlTf̂d

 ̂I  »̂PT V  ^
’̂WT  ̂  ̂  T̂TT V̂FT 

75̂ I I  f̂TRT ̂  ̂^
5f»PT ̂  ^ t I W ̂TRT WT ̂

snRST VTvTT ̂rrf̂ »̂nr %

 ̂Mlryĵ«T f̂ , ̂   *f»*T ̂ ̂  Tf55TT$

 ̂ I  ̂  (f5T?rĤ -«̂)

 ̂<il«n  ̂ IV   ̂ ^

n̂SHT?  HM*il M«ai ̂ I  ^

 ̂ T̂TOT t, OT  ̂  ̂  ̂^

I   ̂̂ ̂ n r«rt i 

3ZTM f  ̂    ̂iV ^

far*Tnr ̂  \

w  ̂  ̂  ̂   (>dM44)

fw  t % TT51T ?n?FTT  ̂?Ttf̂- 

'TT ̂  «rf«RirT ftm I  ̂ ^

ifti 9R  frpTVir *T# ̂

t̂nr 1 # ̂  srrf̂  ̂̂   %

T̂OT f vttK  !frw ̂ ^

 ̂ snrf̂RR ̂   ̂̂  ̂  ̂  ttht

3fti ̂ 3?TT f̂lTTT  5f»T fTHT 

irf̂ft I   ̂ f f%
*1T «ft3‘  ^—5RTT  T̂*TT ̂

f̂ K̂ ̂  'î  ̂  ̂  «il̂- ̂  

îT>trrP<̂  ?f  vJiM+ifl  frf  ̂ ^

 ̂ft[> «fft ̂  ̂iMHi ®pft  ^

’Tf I I

«ft 5T?̂ : ̂ 3̂ ?̂   ̂ f ̂  I

f̂tr ̂  f 1

^ M̂5TTTnnjr  : A ^  fNr̂

spTTTT =qrr̂ f Pp  ̂  mjftit ^  

inw w^^^nwFxlf¥ ^

’ITr *»̂'̂ HI, ifti” 4*\  '>i4nl  ̂1  ̂̂

 ̂ I

«ft itp 90 1«m (*\̂TT-̂ 3̂-«Tfr5nT): 
nt fliT mfarr̂liw l»dRl*fi <PTT  ?

ift ifNncwiy  : iTRifhr

^̂TZRT 5TRR)  ff I A ̂EHhrt

l̂i|dl f,  fR" ̂  ̂    ̂ ̂

 ̂ ̂  5*T2IPTT  qfwt ̂ I mx

WT p[ f̂nhrir   ̂̂   ^

 ̂I A ̂HRT̂ f f% fsR̂ft ̂ 'drMÎ’1
«flT f%̂rn»T qr   ̂f̂ wrn- t| «fh:

 ̂   ̂?Pr̂  w<̂\\ ^

STftTFT̂ ̂ f¥nw   ̂I

 ̂ ̂  in̂ ̂  qrvtoRT 5T̂ I ftr 

ÎTT̂ ̂  5 ̂  ̂  FTÎ ?jpm

(TPTVTTf̂ mir) 2TT -̂ 

(\̂*\H ) T̂iRt ̂ >d̂ Kn V ̂Pm 

 ̂  ̂I   ̂ fv
w to t

cR»   ̂f%  T̂RTnft

«Ft, ̂   ̂ <ftr

 ̂fq'̂’yfl ̂ >srii<*i 3FT<ftrf̂n<̂ 

 ̂ ̂»T*T   ̂  f̂TTT  I

4 ̂TFRTWT ̂   ̂t̂i»flH ̂ TFTR ̂

r*iWi ̂

 ̂§5FT ̂>v*rf̂nft ̂  ̂  f ̂  ftr 

?̂rrT)T ̂RJRfV t I A  i % 
?̂TTÔ3R qr w  t f̂pnrw

w  I I «n»t ̂  tN #f̂  fe# % ̂  

 ̂o qr ̂  w  ̂JiTKT VTTW  n̂* ̂  

*f>*“Mpîi 'iti«hl  'dtf»i  f̂lr

W  ̂ ̂   f̂ RT WT t  ^̂TT

ft̂ R̂ F̂ fe#  ̂tx. qr̂    ̂'x<<Ki 

5̂TTO I ̂    ̂̂  ̂  ̂  3F?7ft

I   ̂ irf̂   t ̂  ̂  

r̂vqrft ?r ̂  ̂  ̂  # ̂ r̂nr 

r̂fhr T̂FTTift  ̂  ̂ vff̂

 ̂f̂rsft qjR̂ ̂   ̂ r̂nr

I A ̂   P̂ w ̂ ̂
 ̂  ̂  ̂  ̂   t I # f̂

 ̂ ̂ft?f ̂  3TFft’nf̂ «fk ̂
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 ̂̂   5T|̂ ̂iftT

wr ̂ f̂   ̂̂ PTT 4'flî

drrqr«»R ̂  ̂  I #  f  ^

sTRfrsFT ̂f̂rpRT ifĥ 11

ftrnrr «rT ti«r»ni ?rt ifVr 1

snfhsFT t fo# ^

irr %  ̂̂ ®

 ̂ ipnw  *TT ̂  <fTR‘ ̂  «T̂

«ft I #ftR 5̂  ’TT̂  ̂̂

?TOr< qr ̂tm i  t  ^ ̂

î!*r  f̂tr ̂«H *n" nf̂ vrrv̂ hr

n̂?FR ̂    ̂#5TT ̂ rf̂ i

irf̂ ̂  ̂  TOT I % w 5frt

v<t9R  mito   ̂  ̂ ^

 ̂  I ?nfr

 ̂ *FT ̂îld  I

r̂*T̂ vT9nr ̂  t̂i*m <̂di  ̂i

Shri C. R.  Naraslmhan (Krishana-
giri): I confess that I speak on the 
spur of the moment  My only excuse 
for doing  so is that  the parent Act 
itself  has  clearly  formulated  the 
objects of this Bill.  The parent Act 
begins as follows:

‘̂ Whereas it is  expedient  to 
provide for the rationalisation of 
the  production  and  supply  of 
electricity,  for  taking measures
conducive to  electrical devel(̂- 
ment and for all matters inciden
tal thereto,”

Further, section 3 of the parei. Act 
speaks of a “Constitution of the Cen
tral Electricity Authority”. That is in

conformity with the preamble of  the 
Act.  Section 3 of the parent Act says 
as follows:

“(i) develop a sound, adequate 
and  uniform  national  power 
policy,  and particularly  to co
ordinate  the  activities  of  the 
planning agencies in  relation to 
the  control  and  utilisation  of 
national power resources;”

Consistent  with these objects,  I
want to make one or two suggestions.

I want the Minister to take steps to 
see that the whole country is brought 
under one grid—a uniform grid—as 
soon as possible.  If that is not pos
sible, at least  large sections of  the 
country could be brought under one 
single grid.  It is quite possible, for 
instance,  to bring  Andhra, Madras, 
Kerala and Orissa under one grid.  In
the  same  way, other contiguous
regions  of  the country  could  be
brought under a grid system.  This 
will lead to better industrialisation 
and easier methods of making electri
city available throughout the country.

Some of my friends were talking 
about the supply of electricity to the 
rural areas.  Shri Raghunath Singh 
was quite passionate about it.  One of 
the ways of making electricity avail
able to the rural areas is to develop 
the windmills project  The research 
institutions in the country which are 
run by the Government of India have 
formally put this as one of the items 
of examination but nothing tangible 
has so far ̂ anated.  I would appeal 
to the Government of India and to the 
Planning Ministry in particular to see 
that  the  windmills  programme  is 
carried out soon and efficiently.  It is 
quite possible for every village, on a 
co-operative basis, to own a windmill 
’ for the purpose of producing electri
city in the  village, wherever the 
windmill  scheme  is  feasible.  The 
sooner the windmills project is taken 
up, the better.

Shri Biren Dutt  (Tripura  West)' 
While introducing this Bill, the Min
ister  himself said  that ne  wanted
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electricity to spread among the back
ward and the rural areas.  So, in this 
Bill, there must be some provLiion to 
see that  in the  backward regions, 
where investigations are carried on, 
electricity is provided soon. But there 
is one thing to be remembered.  The 
information supplied  by the  State 
Electricity Departments to the Minis
try about the requirements of electri
city is not always complete, as  for 
instance,  in the  State of  Tripura. 
Owing to this reason, the work is de
layed. 16,000 k.w. of electricity should 
be produced in a project in Tripura 
State  but the  work has  not been 
taken up because the company which 
is run by the authorities does  not 
know the actual requirements.  The 
Government say that the demand for 
electricity is not so great there, be
cause  they do  not have  sufficient 
information from the State Grovem- 
ment concerned.

I would like to say that the hydro
electric  projects, one  in Domboroo 
and the other in Chuckmaghat should 
be taken  seriously by the Ciovem- 
ment.  But our experience is, because 
the Tripura State has got displaced 
persons from East Bengal to the ex
tent of two-thirds of its total popula
tion, the  Rdiabilitation Department 
is supplying some funds for starting 
medium-scale industries,  and when 
some amount is given to the local 
authorities, they say that there is no 
electricity available for starting the 
industries.  So, the scheme is delayed 
and sometimes the grant is also de
layed. While some schemes are sanc
tioned to the neighbouring States, the 
local authorities in my State do not 
even know these things.  During the 
last five  years,  the  Rehabilitation 
Department has  granted so  many 
schemes and so many schemes have 
also been returned on the ground that 
there  is  no  electricity  available. 
There are good prospects for the pro
duction of electricity in Tripura. The 
Minister himself said that 64,000 k.w. 
of electricity could be produced from 
the Domboroo falls alone.  But then 
the investigations are carried on so 
slowly.  During the last three years,

we ^d that only Rs. 90,000 or Sv. 
have been spent so far on this projecî

If this Bill intends to spread eleĉ 
tricity throughout the rural and back
ward areas, there must be some pro
vision  through which  the schemes, 
could be started and expanded. There 
must be speedy development of elec
tricity in the villages.  In Manipur̂ 
there are  cottage industries  which, 
must be developed at least into small- 
scale industries. But they do not get- 
electricity. When we meet the Minis
ter, we are told that the demand for 
electricity is small in that area  and. 
therefore, nothing can be done hur
riedly.  There is no question of regu
lation as such for controlling private 
companies, but wherever the Govern
ment machinery is there, the anoma
lies should be removed.

I would like  to draw particular 
attention to  the provision  which- 
deals with the State Electricity Coun
cil.  The States Reorganisation Bill* 
has been  passed and  Tripura and 
Manipur  have been  placed under 
the charge of the  Central Govern
ment.  The development  of indus
tries, commercial concerns etc., wilt 
be under the charge of the Centra? 
Gk)vemment.  But there the system, 
of administration  is such  that the 
people cannot even  represent their 
needs.  We  have foimd  that if we 
give any representation,  it is giveft 
immediate  consideration  by  the 
Ministry.  But,  tha  machinery
through which the whole thing is to* 
be operated is defective  and ev̂n̂ 
though the assurance  is given, the 
work does not proceed.  So, in those 
areas which  will remain under the 
Centre—especially Manipur  and Trt- 
pura—where there are potentialities 
for the  generation  of  electricity,
plants  should  be built  and  the 
power  should  be  utilised  for  the 
development of the  cottage indus
tries  etc.  The whole work  should* 
be directly  administered  by  the? 
Government.

Mr. Deputy-Speaker:
Minister.

Hie  honi
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Shri Nanda: I thought there was 
jnore interest in the subject then  I 
:flnd now.

Mr. Depnty-Spcaker:  The
Jifinister has lost it himself.

hon.

s£ri Nanda: I was keenly listen
ing to the debate and  I was also 
n̂sidering a particular point.

In the first place, I shall take up 
'the points made by  Shrimati Renu 
Chakravartty,  who  is not  here at 
the  moment.  She  seems  to have 
made a very close study of the pro
visions of this amending Bill.  She 
repressed  her  gratification  at  the 
number  of improvements  that are 
being effected through  this amend
ing Bill;  she has  also  got  some 
apprehensions  about  some aspects 
oi this legislation and she has raised 
some  questions  about  financial 
arrangements,  the  basis  for  the 
reasonable return, the formula  ap
plied for  the purpose  of calculat
ing the reasonable return etc.  She 
expressed her view that this formula 
was complicated  and she asked if 
-we  could  not  do  something  to 
simplify it.  I have gone throû the 
debate which took place at the time 
the original Act was in the form of 
a Bill before this House and I find 
that a very elaborate procedure was 
adopted for arriving at this formula. 
Experts were called and after  pro
longed deliberations, ultimately this 
formula was arrived at.  Although 
it appears to be complicated, running 
to several pages, it is not so.  It does 
not mean that, if it were simplified 
in the sense of compressing it into 
iewer words,  it would  actually in 
practice become simpler.  A certain 
purpose has to be achieved.  The 
purpose is, on the one side the indus
try should have a fair return, and 
on the other  side,  the  consumer 
should  not  be  exploited.  For 
example, the hon. Member made  a 
very simple suggestion: “Pay them 
on the basis of the paid-up capital, 
rather than adopt  this  complicated

formula,  finding  out  the  capital 
base, which includes  a number of 
things”.  The result will be that It 
will lead to serious  consequences. 
Suppose  there is  an establishment 
where most of the capital is derived 
from the shareholders.  There is an
other undertaking where part of the 
capital  is  derived  from  share
holders and another  part, say  half, 
is from loans and debentures. If only 
the paid-up capital is taken  as the 
basis, an undertaking which has made 
provision for a large amount of elec
tricity on the basis  of these  loans 
cannot have anything at all as return 
in order to pay for the loans.  So, we 
will have to make allowances for all 
the other elements of capital, which 
come from different sources; and, it 
ceases to be simply paid-up capital. 
All  these things  have been  taken 
into  consideration  and  the  capital 
base  has  been  evolved  on  the 
principle that we should  get at the 
root of  things,  namely,  wliat are 
the assets which are being employ
ed for the purpose of generation of 
power, what is  the capital  for the 
use of the consumer, i.e. the capital 
which is engaged for the generation 
of power, which is really the product 
for which the consumer has to pay,
I do not want to go into it at veiy 
great length, because all these sug
gestions are going to  be considered 
in the Select Committee  in detail. 
In a simple way, I have explained 
how the base is evolved.  It is not 
possible  to  make  it simpler and 
better, so  far  as our  present  ex
perience goes.

The same  Member said  that if 
profits are higher, the part  of the 
excess profits goes to inflate the base. 
We are not concerned with profits or 
where the money is coming from, so 
far as the base is concerned.  We 
are only concerned with how much 
is the book value minus the depre
ciation and how much is the work
ing capital; we calculate  like that. 
Therefore, it is  immaterial where 
the money comes £r«m.  In the par
ticular  example cited by  the hon.
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Member, about  the Calcutta  Elec
tric Supply Company or Corporation, 
the  figures quoted  were not quite 
accurate.  The total capital base is 
about Rs. 24 lakhs and not Rs. 17 
lakhs  as  the  hon.  Member  said 
against a paid-up capital  of  about 
Rs. 8 lakhs. The real position is that 
in this case also there is the paid-up 
capital, there are loans etc., and there 
is ploughed back investment i.e. capi
tal derived from  profits of earlier 
years. All that goes into  the  assets 
which are being utilised for the pur
pose of generation of power.

I will leave this subject. I come to 
the other subject which has exercis
ed the minds of hon. Members. Several 
of them have laid great stress on the 
need for  uniformity.  It is certainly 
a very desirable  thing  that there 
should be uniformity. I am  sure the 
hon. Members do not mean that imi- 
formity will apply to all  kinds  of 
uses—it is not that, but uniformity 
in different areas. One of the objects 
of this legislation  is  rationalisation. 
Full rationalisation will lead to that 
result. There are at present a number 
of scattered producers with  different 
sizes,  different  strengths,  different 
conditions, different levels of  effici
ency and  different  financial  struc
tures. Therefore, the cost per unit is 
going to be different and so in  the 
present conditions it will not be possi
ble to make it uniform. There is  a 
small diesel engine somewhere,  and 
the cost will be  eight times of what 
it is going to  be  somewhere  else 
where it is hydro-electr'c energy  or 
something else. If I ask the producer 
there to bring it  to the level of the 
lowest, I am only asking him to get 
out of production. Nobody else can 
produce cheaper there because of the 
conditions. And, of course, to make 
uniformity on the basis of the high
est is not the intention.  So, this ob
ject can be achieved only through a 
process, through programmes  which 
we have in hand. The  intention  is 
that the Electricity Boards will elimi
nate the small producer, the  costly 
producer. If a large producer produ
ces power in large quantities and has

long transmission lines, wherever the 
transmission  lines  go,  the  small 
station goes out, or it takes the power 
from this larger  supply or gets out 
and hands over the  thing  to  this- 
Board or to the big supplier who can 
supply at a cheaper rate. This pro
cess cannot be applied at once. This, 
will take time.

There are grids now  also.  There 
will be move such grids. There are 
grids now in Andhra, Mysore, Mad
ras and Travancore-Co<diin, and they 
are  inter-connected,  so  that  this 
direction of  progress  already  has 
gone forward and I hope that as more 
Boards are set up, as more schemes 
are taken up,  this  process will go- 
ahead fast and some time—̂I cannot 
predict when—̂there will  be  some
thing like an all-India grid, something 
Jike a uniform system. As was point
ed out  by an  hon.  Member here 
the whole  purpose  of  this  legis
lation  is  to  have  a  uniform̂ 
co-ordinated  power  policy for the 
conutry and a rational policy for the 
country.  So, this much I have to say 
about uniformity.

The other question was about  the 
rates, whether they should be lower 
than what they are, whether  they 
should be lower for certain purposes;, 
why not arrange that cottage indus
try, agriculture,  the tube-wells  are 
able to obtain power at much lower 
rates in the interests of decentralisa
tion, in the interests of  encourage
ment of agriculture and cottage indus
tries.  It  is  true  that  at  the 
the moment these rates are V3ry high 
depending upon the area concerned. 
Where a Board is dealing with  this 
matter, certainly over the whole area 
it would be in a position to have imi- 
form rates—of course, the rates differ 
for different purposes--and therefore 
all places within the area will have 
that advantage.  But, at the moment 
till these grids are established, it can
not be helped. The cost will vary,, 
and therefore the cost will be higher 
in certain areas.  The question still 
remains: why not enable the  rural 
areas to have cheaper power than at 
present in  the  same circumstances
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and how can that be done? It is by 
subsidising.  One process is to im
prove the present procedures which 
are really  obstructing—̂that is, till 
some people in an area are able  to 
guarantee that they will be able to 
take up a sufficient volume to justify 
all these charges of transmission etc., 
-well, they cannot have it, otherwise 
the rates are too high.  We  have 
looked into this inatter.  It is neces
sary that just as there is a promotio
nal  aspect  in  industry,  there 
should be a promotional aspect here 
also in anticipation of the load deve
loping later on, there  should  be 
lower charges now.  Then there is 
another aspect that even after that, 
<m the basis of the business costs  it 
may not be possible to give a reason
able rate.  Then the question of sub
sidy arises.  That  subsidy may  be 
through the system that when a State 
or a Board is charging higher rates to 
urban areas for certain purposes, out 
•of those profits it should be possible 
to extend the availability of power 
and lower the rates chargeable  for 
rural purposes and small scale indus
tries. In the same connection about 
these rates, here was a suggestion that 
we might not fix the rate of return 
but fix the rates.  Now, how actually 
rwill it work out?  How do we fix the 
rates again,—because as I pointed out 
the costs differ in different  places 
and therefore unless we arrive at the 
position that we can have a imiform 
rate in the whole coimtry, the rates 
vary.  How do we calculate?

Reghimath Singh:  Take  the
case of textiles.

Shri Jhunjhonwala:  I did not say
in relation to uniformity.  What  I 
îd was that you  find out  what 
should  be  the  rate  at  a 
particular  place  and  if  any
body can produce and supply at such 
a rate with such and such conditions 
of giving so much to labour etc., you 
:give him the licence.

Shri Nanda: I have explained this 
is not practicable.  It comes to the 
same  thing.  Any  authority  fixing

the  rates  wiU  see  what  the 
costs are—costs not in the air. There 
is a plant there.  If somebody sets it 
up, then we have to find out  the 
cost of the plant.  The machinery 
varies from time to time, the  cost of 
fuel  changes,  wages  change.  For 
example,  an  hon.  Member pointed 
out  that  in  Kanpur  after  the 
State  took  over  the  rates  have 
gone up.  It is curious logic, as  if 
because of the change the rates have 
increased.  The rates have increased 
in a number of other places  where 
no changeover has occurred.  And 
that was because the workers  were 
given higher wages as a result of  an 
award.  There were other causes aLs«. 
These were taken into account, and 
then the rates were changed.

While I am on this question of 
rates, I may answer one question re
lating to the rating committees also. 
It was asked why they should  not 
be asked to function in response  to 
the demands of the consumers.  At 
present, the provision is that either 
Government or the licensee can set 
this machinery into motion.  The 
understanding  or the assumption is 
that Government function on  behalf 
of the consumers.  If a  considerable 
nimiber of consumers have represen
ted to Government that the rates are 
too high, then Government will cer
tainly have the power to appoint  a 
rating committee. But I am not quite 
siu*e in my mind whether this is suffi
cient.  So, I think we might possibly 
consider  it  further  in  the  Select 
Committee, whether some kind of a 
procedure cannot be evolved whereby 
Government may have to consider the 
question of appointing a rating com
mittee on the basis  of a substantial 
representation of the consumers.  I 
leave it open, and we might consider 
it further in the Select Committee.

Then, there is the other  question 
raised by Shri T. N. Singh and some 
others, that there should be a wider 
representation on the rating  com
mittee than what is provided lor nere. 
At present, in the case of the board, 
there are two members, plus a third
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member, who is either a licensee or 
somebody connected with a Chamber 
of Commerce; and in the case of  a 
State where there is no Board, there 
are three members appointed by the 
State, plus two others.  Now, the 
<luestion  is  whether  something 
more  could  not  be  done,  that 
is  to  say, whether  some  exten
sion of this idea of  representation 
may not be applied. I am not  yet 
•clear in my mind as to how it can 
be done.  I think we should consider 
this aspect also.

About production, it was suggest
ed that the whole business of genera
tion of power and supply of energy 
in the country should be taken over 
"by the  Central  Government  and 
managed by them. Shri D. C. Sharma 
said, that this Bill was lopsided, be
cause it looked only to the financial 
aspects,  and  the  other  important 
aspects had been ignored. He mention
ed two points in this connection. One 
of them was relating to distribution.

As far as distribution is concerned, 
I would  like to point  that imder 
section 18 of the Act, this is one of the 
duties of the board:

**Subject to the  provisions of 
this Act, the  Board  shall  be 
charged with the  general  duty 
of  promoting the  co-ordinated 
development of generation, sup
ply and distribution of  electri
city.”

The scope of the word ‘distribu
tion* has to  be  scrutinised. I  am 
•considering how far this question of 
priorities in regard to  distribution 
"has to be dealt with.

I think this is a relevant  question 
"When there is a limited supply, and 
there is not enough to meet the re
quirements of everybody, there will 
have to be some kin̂ of priorities. 
If large-scale industries can make it 
very easy and profitable for a pro
ducer to supply  power,  then  the 
small-scale industries and the small 
rural requirements may be  neglec
ted, in fact, they have been  neglec
ted. We are not grapping with  that

problem.  That  is  true.  We  are 
considering  how  we  can  facilitate 
the  consumption  of  power in rural 
areas  and  particularly,  by  small- 
scale  industries  and  cottage  in
dustries.

We have suggested certain methods 
of subsidising rural supply, which I 
have indicated before.  If  there is 
some profit in a particular system, it 
may be diverted to reduce the rural. 
rates.  It might also be  considered 
whether any more subsidy  can be 
channelled for this  puxpose  from 
other  sources.  For  example,  we 
have a provision for the promotion 
of cottage and small-scale industries. 
Could not some subsidy out of that 
source also be made available for this 
purpose? Or, there is provision for 
rural development,  for  helping the 
small-scale industries, and  the agri
culturists, for pumping of water and 
so on.  Possibly, something may  be 
done that way also.  There are other 
things also being considered, such  as 
that over a period of five or ten years, 
we might waive certain liabilities, in 
regard to the rate of interest.  These 
are various ways of doing it.

Now, coming back to this question 
of the Central  Government  taking 
over the whole of this  industry of 
generation, supply and  distribution 
of power, I think it is not practica
ble.  We are achieving this very pur
pose by a Central legislation, whioh 
vests the Central  Government  with 
some  powers,  but  which  enables 
the setting up also of boards in each 
State, which can fimction on a uni
form basis.  The Central  Govern
ment, through the Central Electricity 
Authority, has some kind of  power 
or function for developing a sound, 
adequate and uniform national policy, 
and particularly to  co-ordinate the 
activities of the  planning  agencies, 
in relation to tĥ» control and utili
sation of  national  ’lower resources. 
So, there is an arrangement here al
ready.  I think if we utilise these 
provisions and these powers  fully, 
there will be a great deal of improve
ment on the present position.
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Another suggestion by the  same 
hon. Member was about  efficiency 
audit.  I may inform  him that  we 
have got tiiat provision already.  I 
would not like to take up the time 
of the House by reading out that pro
vision, but it is one of the fimctions 
of the board to direct the purchaser 
U> adopt methods which will result 
in the most efficient and economical 
use of the assets and thus lead to the 
most economical results.  So,  the 
board has already got some power 
to issue directions to the  licensees 
and those who have ̂ aken up  the 
function of generating, supplying and 
distributing power.

I have dealt with the question of 
the rate.s, both the issue of the uni
formity of rates, and the issue of the 
question of grids.  I may further in
form hon. Members that the informa
tion I have just got with me is that 
nearly 82 per cent of the power supply 
is already through grids.  That repre
sents a considerable progress.  It is 
not one grid that exists.  As I have 
explained already, there are  about 
ten different grids in different States. 
The advantage of a grid is that it will 
enable us to progress towards  the 
goal of uniform rates, which is not 
possible to achieve in the  case of 
small stations here and there.  The 
small stations will necessarily charge 
high rates, and those rates will vary 
very widely as well.  But if we have 
a grid system, it is possible to have 
imiform rates over an area, and even 
to lower the rates.

Shri K. K. Basa: As a result of the 
growing introduction of the grid sys
tem, has there been a  comparative 
lowering dovm of the rates?

Shri Nanda: Tes.  There has been 
a reduction.  When the small stations 
producing at a very heavy cost are 
eliminated, then naturally, the result 
is that in those areas, the power is 
available at lower rates.

Shri Sinhawui Sfogh:  Could  the
Minister give us an example where

the rates were very high, ljut where,, 
as a result of the introduction of the 
grid system, the rates  have  been 
lowered?  And to what extent have 
the rates gone down in that place?

Shri  Nanda:  One  hon.  Member 
himself has cited an instance already,, 
where the rates have gone down. But 
he had another complaint  that the 
supply had become less dependable. 
There may be some special reasons,̂ 
and we shall have to look into them-

Shri Raghonath Singh:  Shri D. C. 
Sharma has said that.

4 P.M.

Shri Nanda: Now only one or two* 
small points remain for me to answer. 
The hon. Member, Shri U. M. Trivedî 
seemed to have read the  Bill  in  a 
hurry.  He thought  that we  were 
doing  certain  things  which  were 
possibly going to harm the interests- 
of the consumers.  That was when he 
referred to the incorporation of cer
tain  schedules in the hcences.  U 
would not hurt the consumers; it  is 
goxng to help, and is intended to help 
them.  •

Then he made a suggestion which. 
I do not want to characterise.  He 
said that the removal of the mem
bers of the Board should not be left 
to the discretion of Government but 
should be a matter for the courts to- 
decide.  If this were agreed to, then 
there may be no power at all avail
able for days and months—̂if all these 
people  were  to  be hauled up be
fore courts.  We do not want to set 
up these boards and corporations and. 
various agencies in order to fetter us 
and in order to make us helpless.  If 
we did so, that would be the best 
way of condemning all these methods 
of public OTterprise.  This is a sug
gestion which certainly could never 
be acceptable.

Then there was the question of diffi
culties in obtaining power in Bihar. 
Those difficulties are in Delhi and in 
many other places.  As long as power 
is not adequate and abundant, diffi
culties are going to remain.  Hun
dreds of crores of rupees are being
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allocated for expanding the supply of 
power in this country.  I hope that in 
course of time more of those needs 
will be satisfied.  But my fear is that 
when power has become five times 
what it is now, these difficulties and 
complaints will still remain because 
much more power will be  needed 
then.  But we will try to match the 
supply with the expanding  demand 
in the country.

Mr. Depaty>Spcaker; I shall now 
put the motion to the vote  of the 
House.  It is not necessary to specify 
the number of Members required  to 
constitute a sitting.  It is covered by' 
the rules.

The question is:

“That the Bill further to amend 
the  Electricity  (Supply)  Adt, 
1948, be referred to a Select Com
mittee consisting of  Shri N. C. 
Kasliwal, Swami  Ramanand 
Shastri, Shri Rup Narain,  Shri 
Bishwa  Nath  Roy,  Dr. M. C. 
Jatav-vir, Shri W. S. Kirolikar, 
Shri A. S. Damar, Shri Ahmed 
Mohiuddin, Shri G. H. Deshpande, 
Shri S. R. Rane, Shri Debendra 
Nath Sarmah, Shri T. Sanganna, 
Shri Subodh Hasda, Shri A. Ibra
him, Shri  L. N. Mishra,  Shri 
Rajeshwar Patel, Shri Naval Pra- 
bhakar,  Shri K. G.  Wodeyar, 
Shri N. P. Damodaran,  Shri I. 
Eacharan,  Shri  Ranbir Singh 
Chaudhuri,  Shri S. K. Kanda- 
samy, Shri Bijoy Chandra  Das, 
Shri Sadhan Chandra Gupta, Shri 
K. Kelappan,  Shri  Kandala 
Subrahmanyam, Shri N. C. Chat
ter jee, Shri Tulsidas  Kalichand, 
Shri Benjamin Hansda, and the 
mover, with  instructions to re
port on the opening day of the 
next session”.

The motion was adopted.

MULTI-UNIT CO-OPERATIVE 
SOCIETIES  (AMENDMENT) 

BELL

The Minister of Agricnltiire  (Dr. 
P. S. Deshmukh): I beg to move: 

“That the Bill fu:̂ther amend 
Multi-Unit Co-operative Societies

42S L.S.D.

Act, 1942, as passed by the Rajya 
Sabha, be taken into considera
tion”.

This is a one-line Bill.  The Act 
was originally passed in the  year 
1942.  It was for the purpose of in
corporation, regulation and winding 
up of co-operative  societies  with 
objects covering more than one State. 
At that time, India was divided into 
British India and the Indian States. 
But now, when co-operative activi
ties are increasing, the number of so
cieties which we wish to operate in 
more than one State is also increas
ing.  There are some  54  societies 
which are co-operative and which we 
wish to operate in more  than one 
State.  The total number of members 
comes to 6,79,538.

lliis necessitates amendment of tbis 
Act so  that Part ‘B’ and Part *0' 
States do not remain outside the scope 
of the Act. Therefore, this extends to 
the whole of India as it is understood 
today.

I do not think I need take up the 
time of the House any longer.  This 
is a very simple Bill.  It is necessary 
in'the interest of co-operation, as I 
have explained.

Mr. Deputy-Speaker: Motion moved.

“That the Bill further to amend 
the Multi-Unit Co-operative So
cieties Act, 1942, as passed by the 
Rajya Sabha, be taken into con
sideration”.

Shri Achuthan (Crangannur):  I
want to know whether this is to have 
an apex all-India society \mder which 
there will be State societies.

Dr. P. S. Dedunukh: This will per
mit registration of societies which can 
operate in more than one State.  At 
the present moment, they can do so 
in Part ‘A’ States. But so far as Part 
*B’ and ‘C’ States are concerned, they 
cannot so operate. This Bill will give 
them the authority to operate, and 
establish societies which  have lor
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their object extension of  activities 
beyond one State.

Shii Achitthan: What was the diffi< 
culty felt by  Government in  not 
haying this law extended to Part *B’ 
States since even now there are socie- 
tifea which have operations in differ
ent States?

Ur. P. S. Deslimiikli: For the time 
being, they could not operate in Part
V and Part  States.  They  could 
cfforate in one State but not beyond 
llie Jurisdiction of one particular State 
of the *8’ and *C’ Class. This will ena- 
Me them to do so.

Sfcri K. K. Basu  (Diamond Har
bour):  Now,  Part  States are all
0JOC.  At the moment,  co-operative 
mcfeties  working  in a Part *A’ or 
Ptat  State cannot  extend  their 
ggfivities to other States.  Now Gov- 
ennnent want to get that power to 
enatole them to extend their activities 
to other States.

Hr. p. s. Deshmakh: Yea

r̂i AchaUiaii:  I  welcome  this
■HBSure.  This is an age of co-opera- 
tftm. So necessarily many activities 
of the  Govenmient  as well as of 
pEx̂ate bodies must come within the 
ftild of co-operative socierties.  Just 
a; few days back, our Food Minister 
was telling us that if at all there 
must be rural  credit  available to 
every nook and aomer of this vast 
country, it could only be done though 
co-operative societies.  Moreover, it 
is also found recently that the credit 
sysrtem alone won*t be sufficient. There 
will have to be a number of societies 
in. the agricultural field engaging in 
various activities, one for seed supply, 
one for manure supply, one for stock
ing of the harvest, one for dairying, 
poultry and so on.  In all branches 
of activity of the rural folk, I find a 
fixture which is brît only if  all 
these activities come under the fold 
at co-operative societies.  So natural
ly only if a society wants to have its 
iorisdiction in one State and also to

co-ordinate all those activities under 
one central body, there can be a uni
form policy throughout that area.

Take, for instance. South India.  A 
place in Madras State wants to have 
a society for the  distribution  of 
manure or seed to  the neighbouring 
taluks or districts.  The districts in 
another State may not have the ad
vantage of this facility if there are 
no branches available in that State 
for the same purpose.  So there is no 
reasoning necessary  for this  Bill 
coming into effedt as early as possible. 
In economic activities, in agriculture, 
minor industry, cottage industry  or 
supplies of all these  things—credit 
societies even—it is necessary that a 
number of States must come under 
one central apex society.

Then  only  there can be as effi
cient as possible a distribution  of 
the facilities which are bound  to 
come from co-operative societies as 
well as the effective  supervisicMi of 
the activities of the societies.  So, I 
welcome this Bill and whole-hearted
ly support this.

Shri K. K. Basa: As the hon. Mem
ber who spoke just before me  has 
said, co-operatives must play a very 
important part in  the  social  and 
economic life of our country.  There
fore, any move by Govemmient to 
improve their working will certain
ly have the support of the House.

I would wily urge upon the Minis
ter and the Government that they 
should not just get the law amended 
which will give them power to ex
tend the jurisdiction of a particular 
co-operative institution  beyond  the 
territorial limits of State.  But, they 
should see that the real  spirit  of 
the law is worked upon.

We know full well that the  co
operative movement in our country 
is not very strong.  It is  more  or 
less restricted to a  few  parts  of 
India.  However  much  we  might 
wish, so far, we had not been able
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to extend the co-operative movement 
to all the States  with that  amount 
of efficiency and good working  as 
we wish.  I do not say that Govern
ment iself is to blame or that it was 
always at fault.  But, by and large, 
as the Government practically step- 
I>ed into the shoes of the  foreign 
Government,  which  had  a  step
motherly attitude towards the  co
operative movement and which left 
it entirely to the initiative and enter
prising spirit of the citizens or the 
local inhabitants of a particular area, 
the Government  gave  very  little 
support in those days.  But, unfortu
nately, our national Government did 
not step up the co-operative move
ment. I do not mean by tflat that they 
did nothing.  They must realise that 
in our country while the poverty is 
so appalling and the rural population 
constitutes nearly 80 per cent of the 
population and  industries are  very 
much decentralised—̂leave aside big 
industries—aad we  have  a  large 
number of small  industries  either 
cottage or on small scale or village 
industries, we want the support and 
sjrmpathy of Government.  Govern
ment had schemes, but, unfortunate
ly, they remained  more  or  less 
paper schemes.  They did not help 
to activise the institutions.

We had certain  targets  in  the 
Tirst Five-Year Plan.  I do not know 
to what extent we have been able 
to fulfil them.  Certainly,  in  the 
Second Five-Year  Plan our targets 
are very high.  We all wish that we 
shall be able to reach the targets.

What I want to emphasise is this. 
Merelx amending this Act will not 
do.  The hon. Minister  must  take 
into consideration this fact.  In  a 
particular State a co-operative  so
ciety or a  co-operative  institution 
may be very powerful.  In an  ad
joining State, because of  lack  of 
experience or in the earlier days they 
did not always work to the best ad
vantage the provisions of the law or 
the Government did not help them, 
there is no such strong  institution.

He must try to extend the jurisdic
tion of those active  institutions  to 
those areas so that in those areas 
too the movement may grow up.

This is not the time when  can 
give our opinions and  criticism qq 
the  co-operative  movement.  We 
have our views.  We think many of 
the provisions need to be changed in 
many respects.  Ours  is  a  poor 
country.  Even in these co-operative 
laws we lay much stress on fixed as
sets either in the case of rural or agri
cultural land or in the case of smaller 
or village  industries.  They  mast 
have some implements or some assets 
which shall be considered  as  real 
assets or assets of some fixed vahte. 
We have to take into  consideration 
the possibilities  of  enlarging tbe 
scope of the co-operative movement 
and try to bring under it  a  large 
percentage of persons, small workers 
etc.. who do not have much of the 
assets.  They should be helped  in 
the  form  of  loans.  Government 
should make an attempt to build up 
the movement;  Government  should 
help them to improve their econo 
mic condition and  social  life.  t 
would urge upon the Minister to see 
that the movement should grow and 
all, the impediments that there may 
be should be removed so that  tbe 
co-operative movement  has  really 
an abiding place in t!ie  social  and 
economic life of the country.

Co-operation being a State subject, 
I want to ask  the  hon.  Minister 
whether, by amending this legislation 
and  allowing  co-operative  institu- 
tiotis to extend their territorial juî  
diction, we would not be rubbing the 
States on the wrong sidc>  But I do 
not say that if the State Governments 
take  an  irrational  view,  we  as 
Parliament should  not see that  that 
is curbed in the interests of the com
munity or the interests of the nation 
which are paramoimt.  I  only  say 
that we must carry the States witli 
us.  Just by changing the law  we 
cannot improve.  I think that befiore 
this law is being put through, tte
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Minister must have prior  consulta
tion with  the  State  Governments 
because they shall have to bear the 
burden of seeing  the  co-operative 
movement grow and thrive  in  the 
country and  co-operation is  essen
tially within the purview  of  the 
State  Legislatures.  I  think  the 
Minister has already taken tneir sup
port in bringing forward this amend
ing Bill,
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In  conclusion, I  again urge  that 
it  is not  enough that  the law  is 
changed but it  should  really  be 
worked in the spirit in which  we 
have changed the law.

Shri U. M. Trivedi (Chittor):  I
would like to put a  few  questions 
to be answered by the hon.  Minister 
and I will request you, Sir, that he 
may be asked to elucidate  certain 
points.

I do not know why this necessity 
has arisen to extend this law today 
to the whole of India  except  the 
State of Jammu  and  Kashmir.  I 
would like to  know  whether  this 
law has been adapted to the various 
*B* States and if it was not adapted 
why was it not  adapted  in  1950 
when all the other laws were adapt
ed.  If I can get a reply to this, I 
think, I may be able to  offer  some 
criticism about this Bill.

Mr.  Deimty-Speaker: The  hon.
Member may proceed with  further 
questions and the Minister may be 
asked to answer them at  lime.

Shri U. M. Trivedi: The difficulty 
is this.  I might  argue  something 
with that.

Blr. Depaty-Speaker: He wants to 
ensure himself before putting ques
tions.

Shri K. K, Basa: It is always the 
habit of lawyers.

Mr.  Derpaty-Speaker; First  he 
wants to find out the basis on which 
to build up.

Shri P. M. Trivedi: My  difficulty 
is this; I must be very frank about 
it.

Mr. Depnty-Speaker: That is ex
pected already.

Shri U. M. Trivedi: I’his Bill has 
been passed by the  Rajya  Sabha. 
The Statement of Objects and Reasons 
is not there.

Dr. P. S. Deshmukh: It was there 
in the original BilL

Mr. Deputy-Speaker: If  the  hon̂ 
Member had cared to find out, he 
would have traced tha original Bill 
which must have contained the Ob
jects and Reasons.

Shri U. M. Trivedi: I quite appre
ciate that. Sir, but the difficulty is 
there and if at least an  extract  of 
the original Bill had been published 
or put in here, it would have been 
of great help to the Members.

Mr. Deputy-Speaker: That could be 
considered at some other time.  In 
spite of those difficulties, does  the 
hon.  Member  want to  say  some
thing?

Shri U. M. Trivedi: This Bill way 
introduced in the Rajya Sabha and 
one of the provisions of the Bill  is 
that the Central  Government  may 
have to appoint a Central Registrar; 
in other words, money will have to 
be spent by the Central Government 
over the appointment  of a  Regis
trar.

Dr. P. S. Desiunokh:  It  is  not
a part of this BilL

Shri U. M. Trivedi: That is really 
the purpose of this amendment.

Mr. Deputy-Speaker: Such a con
troversy should not go on  between 
the Members and the Minister.
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Shri U. M. Trivedi:  I  wish  to
draw the hon.  Minister’s  attention 
to the fact that now he is  making 
this provision  that  this  law  will 
€xtend to the whole of India except 
the State of Jammu  and  Kashmir. 
Formerly its application  was  only 
restricted to British India; in other 
-words, it was not applicable to the 
various Part ‘B’ States, like  Rajas
than, Madhya Bharat, Vindhya Pra
desh, Bhopal, Saurashtra and PEPSU, 
and Government will have to incur 
expenditure  for its  administration 
arising out of the various  appoint
ments that it has to  make.  Under 
those circumstances, I would like  to 
know how this Bill got to be intro
duced as money was to be spent by the 
State or by the Union.

Mr. Depaty-Speaker: If  there  is 
some objection in our discussing it, 
that mît be taken up.

Shri U. M. Trivedi: This is one of 
the guesticns.

eyes by the words that it will not 
apply  to  the  State  of Jammu afid 
Kashmir—as if Jammu and Kashmir 
is not part of the territory of India— 
will have evaporated. I would, there
fore,  suggest  that  whenever  such 
Bills are introduced, we'should take 
care not to be always harping upon 
this factor hat Jammu and  Kashmir 
is not a territory  of  )|idia.  It  is 
enough that we have been  told  so 
often that we know perhaps___

Shri Shree Narayan Das:  (Dar-
bhanga Central): Where has it  been 
said that Jammu and Kashmir is not 
a territory of India?

Shri  M.  D.  Josfai  (Ratnagiri 
South):  It says that this law ap
plies to the whole of India except 
Jammu and Kashmir,  it means that 
India includes Jammu and ICashmir, 
but this  Bill  does  not  aîkly  to 
Jammu and Kashmir.  How does it 
signify that Jammu and Kashmir is 
not a territory of India?

Mr. Deputy-Speaker: I  have  al
ready requested the hon. Member to 
put all his questions.

Shri U. M. Trivedi: I am putting a 
series of my  questions. The  next 
question is this:  When we are doing 
away wiUi Part *B’ State altogether, 
where was the necessity  or urgency 
felt to bring in this Bill  about  six 
months  ahead  of  the  time?  We 
could have waited till the ‘B* States 
disappeared.  Why the necessity has 
arisen today and where the urgency 
about it was, I have not yet realised. 
If you did not apply it to Jammu 
and  Kashmir  State—of  course 
Jammu and Kashmir State will still 
remain a ‘B’ State according to  the 
States Reorganisation Bill and  that 
is the only State which would  re
main a ‘B’ State—the provision ought 
to be that it extends to the  whole 
of India expect to the ‘B’ States.  If 
you had said that, it  would  have 
served the purpose.  The  nauseat
ing ttauR, which is pocking into one’s

Shri U. M. Trivedi: All are  my
sons except the eldest son and tills 
is something like  that.  When aU 
are your sons, why should there be 
this exception made in favour of tiie 
eldest child?  This is what I cannot 
understand.  If you want to make a 
law which does not apply to  the 
people of Jammu and Kashmir, you 
should not unnecessarily Iwing it to 
the notice of the people of this vast 
continent that  somehow  there  :s 
some differential, step-imotherly and 
foster attitude  towards Jammu  and 
Kashmir and this fact should not be 
put pointedly before them.  You are 
bound to call a blind man as blind, 
but that does not  mean  that  we 
should teU him that he is blind; it is 
enough that we recognise this fact. 
So, it is sufficient if we  recognise 
this fact that it will not apply to *B* 
States  and  nobody  outside  this 
country in the world  under
stand the implications of it.  Nobody 
will ask about it but will think that 
it must be a particular type of State, 
But here it is a  pointed attention to
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the world at  large that Jammu  and 
Kashmir State is not amongst us.  I 
should say that we must cry a halt 
to this sort of thing.  If the Govern
ment desires that under a particular 
article of our Constitution this law 
is required to be applied to Jammu 
and Kashmir State, I think there is 
nothing wr«g in applying the prin- 
ciides of tlje Multi-Unit Co-operative 
Societies Act even to Jammu  and 
Kashmir State and that State ought 
to have been ccmsulted on the point 
and  its  affirmation  taken  before
hand.  Therefore, I am afraid  that 
there is something much more than 
what meets the eye  in  omitting 
Jammu and Kashmir State from this 
proviaion.

Dr. P. S. Dedinuikh: I would like 
to take the speech of my friend who 
spoke first because there are many 
doubts, suspicions and all r̂ts  of 
things in his mind.  He also  sus
pects that the Government has some 
evil intentions in this simple  Bill.
Actually the intention of this Bill is 
to remove___

Mr. Deputy-Speaker: I  find  an
hon. Member  crossing the  floor of 
the House.  The floor ought not  to 
be crossed so summarily.
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the Rajya Sabha, at any  rate,  in 
1955.  It must have been more than 
a year back that notice of this Bill 
was given.  At that time I  make 
bold to say that the abolition of Part 
B States and C States was not even 
under contemplation.  At  the  time 
the Bill was framed, Part B and C 
States were there and that was the 
reason why the BiU was so framed. 
Even now these States are there, and 
it will be  only  after  the  Rajya 
Sabha passes the States Reorganisa
tion Bill and  the  Constitution  is 
amended that actually Part B and C 
States would disappear.  In any casê 
this Bill will not harm anybody.

Dr. P. S. Dfirihmnkh: The  only
purpose of this Bill is to remove a 
technical imi>ediment in the way of 
societies functioning in  more  than 
ane State, especially since the original 
wording was *Britî India’  and the 
adaptation order was contained  in 
paragraî 8 of the Adaptation  of 
Laws Order,  1950.  This  was  the 
adaptation order by which it applied 
to the erstwhile Britî India  but 
did not bring under its purview the 
rest of the Indian States which were 
forroed into B and C Class States.

The second question that my hon. 
friend asked was  this:  now  that
Part B and C States are likely to be 
eliminated, was there  any  reason 
for bringing forward this Bill?  This 
Bill was drafted and placed  before

The third question raised by  my 
hon. friend was whether any expendi
ture of money  would  be  involved. 
Nothing of the sort.  As I said, this is 
merely to remove a technical impedi
ment, and it is not incumbent upon 
anybody, as a result of this measurê 
to see that societies are established̂ 
that they cover more than one State 
and that money should be expended. 
There is absolutely nothing of  that 
sort.  In any case, all these things are 
to be done by the States  and  the 
Centre is not going to spend anything 
on the establishment or promotion of 
these societies.  Even if it does, it will 
be duly provided  for  imder  laws 
brought before this House and sanc
tion of  the  House  will  be  taken 
therefor.  My hon. friend’s difficulties 
about all these three points at  any 
rate therefore do not stand.

Fourthly, he was rather struck and 
did not like the mention of the words 
“Jammu and Kashmir” in this Bill. I 
can understand  his  sentiments  al
though the way in which he  spoke 
would probably make the  situation 
worse.  While objecting to the speci
fic mention of Jammu and Kashmir he 
himself made the situation worse by 
saying that such mention entailed lack 
01 dignity to Jammu and  Kashmir. 
He said:  What is the use of telling a 
blind man that he is blind and so on.
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i wish he had merely said that it does 
not look nice now that we wish to mini
mise the  distinctions  between  the 
State of Jammu and Kashmir and the 
rest of India  that  this  should  oe 
there.  But here also I may say  we 
are compelled by the actual constitu
tional position as it obtains today. So 
long as entry 44 is not altered and the 
Constitution is not amended to  that 
extent, it is our duty to be truthful to 
the Constitution and also bear in mind 
the provisions which obtain  at  the 
present day.  Under  those  circum
stances, we had no other alternative 
but to word the amendment in  the 
way we have done.

So far as the observations of  my 
other friends are concerned,  I  am 
very glad to find that all of them are 
deeply interested in the progress of 
the co-operation movement.  In fact, 
it is our endeavour to create in  the 
coimtry a climate favourable to  the 
establishment and  progress  of  co
operation.  We  know  that  it  has 
existed for, the last fifty  years.  We 
have not put it on such a high pedes
tal, nor made it as sound as it should 
be and in the first Five Year Plan we 
had not taken many  steps  for  its 
better management or  coordination. 
But in Second Plan we have  made 
many proposals and we  propose to 
have a better arrangements and larger 
schemes for looking after co-operation 
in the country.

In fact, the Central Government in 
the past had left this entirely to  the 
State Governments and it was, in a 
way, right also.  When we however 
found that they were not being pro
moted in the best possible way,  we 
decided to give them a helping hand, 
to give financial assistance in the es
tablishment of societies and help co
ordination in many other ways.

Last year we celebrated the Inter
national Co-operation Day on a much 
wider  scale than  ever before.  We 
have also, on my personal  initiative, 
established a very big  co-operative 
store here: It is both a retail as well 
as a wholesale store and  we  have 
high ambition of linking it with stores 
all over the country. So, I cein assure

my hen. friends that  the Ministry
and the Government,  attach  yery
great importanoe, to the co-op«ative 
movement to its improvement to  the 
removal of the defects  and also to 

making financial assistance available.

One point which another hon. friend 
made was that with regard  to  the 
State authorities. He wanted to know 
if we are going to compel them. There 
is nothing of that sort in the Bill, We 
are not compelUng any  States, We 
are trying to remove the diffiniltwa 
in their way.  So, there is no likeli
hood of any opposition on the part of 
the States in that respect.  We  are 
only removing the difficulties  that 
are likely to arise or that arise in the 
case of societies established by 
it is nowhere stated that we will ask 
them to establish societies so that they 
may work in more than one  State. 
That is not our purpose.  It is merely 
a step in helping the States and tt>e 
societies established in those  Stales. 
So, there is no likelihood of any ob
jection being taken by any State.

I do not want to take any more at 
the time of the House for this trimp̂ 
Bill.  I commend it for consideration. ^

Shri U. M. Trivedi: May I point out 
that only a few members are present 
here and there is no quorum?

Mr. Depaty-Speaker:  The  bell  is 
being rung.  Now there is quorum.

Shri  S.  C.  Samanta  (Tamluk): 
Before  you put the question before 
(he House, I would  like  to  know 
from the hon. Minister whether any 
inter-State.  multi-unit  co-operative 
societies have been formed since the 
inception of this  Act  and  whether 
there had been any attempt on the 
part of the State Governments to en
courage these co-operative  societies, 
some of which  are  producers’ and 
others are consumers’?  Have Govern
ment taken any step in the matter 
and, if so, what is the result?

Dr. P. S. Deshmukh: I may mention 
that there are according to our infor
mation, 54 societies as mentioned  in 
my  speech, which are operating in
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more than one. State.  Their member
ship is 6,79,538.  Of this about 1,21,448 
is  from  areas outside the State of 
registration.  With the amendment of 
the Act the number of these types of 
societies  will  increasê particularly 
because a large part of the marketing 
of agricultural produce takes place on 
inter-State basis.  As the hon. Member 
knows, we have just passed an  Act 
with  the  intention  of  encouraging 
inter-State  co-operative  marketing 
and that will also be assisted by this 
Bill

Mr. Deputy-Speaker: The question
is:

*  That the Bill further to amend 
the Multi-Unit Co-operative Socie
ties Act, 1942, as passed by Rajya 
Sabha, be taken into  considera
tion.”

The motion was adopted.

Clauses 1 and 2, the Enacting Formula 
and the Title were added to the Bill.

Dr. P. S. Deshmukh: I beg to move: 
“That the Bill be passed.”

BIr. Deputy-Speaker: Motion moved:
“That the Bill be passed.”

Shri  S. C. Samanta: The  hon. 
Minister could not give me the real 
answer which I wanted.

Mr. Deputy-Speaker: If that answer 
has not been given at that time, this 
at least is not the stage for getting 
that answer.

Shri S. C. Samanta:  I  welcomed
this Bill when It has been brought at 
this hour and I whole-heartedly sup
ported it.  I would request the hon. 
Minister to see that the co-operative 
societies, as envisaged, should not in
crease in number.  They should see 
that the work that was being done 
by State Governments on State basis 
should be transferred to these multi
purpose sodties.  Now for example, 
transport  of  gram from Punjab is 
done through State Governments.

Why. should not the Government of 
Pimjab and the Governments of other
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States come r̂ward to transact this
business through  multi-purpose co
operative societies that are in exist
ence and whose members are said to 
be more than lakhs? I only want to 
direct the attention of the hon. Minis
ter in this direction,  so that these 
multi-purpose societies will grow and 
work efficiently.

Dr. P. S. Deshmukh: Sir, it actually 
falls outside the purpose of this Bill, 
but I will certainly bear in mind the 

observation which my hon. friend has 
made.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.” 

The motion was adopted.

INDIAN LAC CESS (AMENDMENT) 
BILL

The Minister of  Agricuhnre Dr. 
P. S. Deshmukh): Sir, I beg to move:

“That the BiU further to amend 
the Indian Lac Cess Act, 1930. as 
passed by Rajya Sabha, be taken 
into consideration.”

Sir, under the Indian Lac Cess Act 
there were certain  provisions  with 
regard to the respresentation on the 
Lac Cess Cmmittee.  It was the wish 
of this House as well as of the Rajya 
Sabha that there should be enlarged 
representation of growers, and also 
there should be nominees of the legis
latures on a good many of the commit
tees.  It was with this end in view 
that we examinea the composition of 
all the commodity  committees  and 
tried to  stream-line them providing 
these two  Houses representation on 
those committees wherever it did not 
exist previously.

So far as this Bill is concerned, we 
had, for the purpose of remodelling 
the representation, proposed the sub
stitution of clause 3 in place of sec
tion 4 of the principal Act.  Here we 
have introduced certain changes  by 
which we have given representation 
to both the Houses—̂two from  Lok
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Sabha and one from Rajya Sabha—on 
this body.  Then we have suggested 
iour members representing the shellac 
manufacturing industry to be nomi- 
jiated by the  Central  Government 
Originally  we  were  giving  three 
Tepresentations to  the  mechanically 
jun industries all of whom belonged 
to  foreigners.  Instead  of that we 
iiave now substituted a membership 
of four representatives so that we need 
not confine them only to the factories 
but also  could  give  representation 
adequately to the smaller  manufac
turers of shellac.

Then, we have retained some of the 
older provisions of representation like 
ithe Chairman of the governing body 
who was nominated by the Govern
ment.  Under sub-section (ii) of sec
tion 4 we have added the Chairman 
-of the Advisory Board and instead of 
three members representing the shellac 
manufacturing industry, one member 
representing  lac  brokers and so on, 
whom we have retained,  we  have 
.substituted four members, as I have 
pointed out, for representation of all 
kinds of small and big  industries in 
the country.

We have also retained sub-section 
îii) and sub-section (iv) of section 4 
of the  old Act an̂  so far as  the 
growers’ representatives are concern
ed, we have added three more.  We 
had originally six members represent
ing the cultivators of lac to be nomi
nated by the Central Government: one 
for  West  Bengal,* one  for  Uttar 
Pradesh, one for Madhya Pradesh, one 
for Assam and two for Bihar.  We 
have substituted these six with nine 
members as follows: one for Assam, 
three for  Bihar,  two  for  Madhya 
Pradesh, one for Orissa, one for West 
Bengal and one for Vindhya Pradesh.

Shri D. C. Sharma  (Hoshiarpur): 
-What about Pimjab?

Dr. P. S. Deshmnkh:  Punjab does 
not produce much lac; hardly any.  I 
"think it must be a very small quantity. 
Bihar is the chief State which  pro
duces shellac and so they are given 
more representation.

Then we have mad© another provi
sion.  Instead  of  two members,  of 
whom at least one shall represent the 
lac consuming industry in India, to 
be nominated by the Central Govern
ment,  we  have  provided for four 
persons  to  be  nominated  by  the 
Central  Government, of whom one 
shall be a scientist, one shall represent 
the cultivators of lac in States other 
than those referred  to  already,—if 
Punjab does grow or grows more lac 
in future there is provision for putting 
on a representative by this clause— 
one shall represent the  Ministry  of 
Commerce and Industry and one shall 
represent the Ministry of Finance.

So, essentially, this  Bill has been 
brought forward with the intention of 
giving  representation to the Parlia
ment, as well as larger representation 
to the growers.

Incidentally, the part B and  States, 
under most ef these enactments, had 
been, excluded.  They did not there
fore, have any representation.  We 
have taken this opportunity to elimi
nate this difference and provide repre
sentation for these States also.

Mr. Depnty-Speaker: Motion movea;

“That the Bill further to amena 
the Indian Lac Cess Act, 1990, aa 
passed by Rajya Sabha, be taken 
into consideration.”

Shri  Tushar  Chatterjea  (Seram- 
pore): Mr. Deputy-Speaker,  Sir,  I, 
no doubt, welcome this Bill in so 
far as it has made some improvement 
over the original Act.  But,  to  my 
mind, th© Bill falls far short of the 
necessity, for the simple reason that 
some two years back the Bihar Gov
ernment appointed an Enquiry Com
mittee to enquire into the condition 
of  the  shellac  industry  and  that 
committee made an exhaustive report 
in which they have commented about 
this  committee and have suggested 
that some improvement  should  be 
made.  I find this  Bill, although it 
has  made  some improvement, has 
failed to take note of the very valu
able comments that the Bihar Shellac 
Enquiry Committee had made.  I do 
not know whether the hon. Minister
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carefully read that report or not, but, 
as far as I feel and as far as I know, 
this amending Bill is nothing but the 
result of the recognition of that Com
mittee’s report

Dr. P. S. Deshmnkh: That is right.

Shri Tushar Chatterjea: If that is so, 
why was the Committee’s report not 
taken into  consideration  with  due 
seriousness. If the Government  had 
done so, I am sure the  Government 
would have done much more  than 
what they have done in this Bill.

The Bihar Shellac Enquiry Commit
tee  definitely suggested that in the 
Cess  Committee  there  should  be 
larger representation of the indigenous 
manufacturers of shellac.  That is a 
very definite recommendation made by 
the Bihar Shellac Enquiry Committee. 
Why  have  they  recommended  so? 
The main reason is this.  The problem 
amd the crisis that the shellac industry 
is facing today has to be understood 
properly  and  the  Bihar  Shellac 
Enquiry Committee, has given a very 
correct pictîe of the exact problem 
obtaining in the shellac industry. The 
export of shellac is gradually decreas
ing, whereas the export of secdlac is 
increasing.  That  means,  all  the 
manufacturers who entirely  depend 
on the manufacture of shellac are suf
fering very much for want of proper 
orders.  All such manufacturers who 
depend on the export of shellac suffer, 
while those who have other avenues 
do not suflFer.

In the shellac industry  there are 
two  types  of  manufacturers.  In 
Manbhum district, out of 257 units 
of production, as many as 200 units 
are owned by small  manufacturers 
who have no mechanised method of 
production, whereas  only about 50 
units are owned by producers  who 
produce the commodity with the help 
of mechanised processes.  These big 
manufacturers also produce  seedlac. 
They do not run their industry only 
for the purpose  of  shellac.  They 
produce «eedlac also.  While the ex- 
jport ftf ffhelloc is gradually decreasing,

the .export of seedloc is  increasing. 
So, the big manufacturers do not have 
to suffer at all. They can earn their 
profit quite well, and the decreasing 
export of shellac does not at all affect 
their units.  The 200 small manufac
turers who can be well called as cot
tage industrialists only produce shel
lac  and  they  do  not  have  any 
arrangement for  the  production of 
seedlac.  These are the facts.

If the Minister had read the  Bihar 
Shellac Enquiry  Committee’s  report 
thoroughly,  he would have  found 
that the Enquiry Committee has very 
definitely said that unless this prob
lem of small manufacturers is taken. 
into consideration and unless proper 
remedies are evolved, there is no way 
how we can improve the  industry. 
The Enquiry Committee has definitely 
said that as long as this Cess Com
mittee is dominated  mainly by the 
big manufacturers and their represen
tatives, the big manufacturers would 
not take into consideration the  inte
rests of the small producers. It is be
cause the small producers’  interest 
has  been  neglected, there is no im
provement in this industry at all.

[Shri Rachavachari in the  Chair\

4-53 P.M.

For these reasons, I have suggested 
some amendments to the  Bill.  One 
of my amendments suggests that out 
of four represetatives of the  manu
facturers of shellac, at least, two must 
be representatives of the indigenous 
manufacturers.  In the original Act, a 
specific mention is made of the fact 
that one representative of the indige
nous manufacturers should be includ
ed.  I do not understand why that 
specific provision has been removed 
from this Bill now.  It means  that 
the Government is free to nominate 
only the big  manufacturers’  repre
sentatives.  Thus, as the small manu
facturers go unrepresented, this Bill 
does not serve the purpose which tt 

intends to ecrve.
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I have also suggested  that some  / 
labour representatives should also be / 
taken in.  It is a very important as
pect, for, the problem of the shellac 
industry is not only the problem  of 
the manufacturers but of the labou
rers also.  If you look into the con
dition of the shellac industry in Man- 
bhum district, you will find that  a 
very large proportion of the regular 
workers are really unemployed.  As 
far as I have gathered, about 75 per 
cent, of the workers who work in the 
shellac  factories  are  either  un
employed  or  are partly employed. 
Tartly employed* means  that  they 
get work for not more than seven or 
ten days in a month.  That is the posi
tion.  The vast problem of unemploy
ment is found in the Manbhum dis
trict wl̂ere the only dependable in
dustry is the shellac industry.  It is 
not only a question of the \memploy- 
ment of shellac workers but  also a 
question of the small manufacturers 
closing down their units.  The prob
lem cannot be tackled if  only  the 
point of View of the big manufactu
rers is considered.  Definite attempts 
should be made to improve the con
dition of workers of this industry by 
considering the point of view of the 
small  manufacturers  alongside the 
problem of the labourers.

There is another very  important 
point, and that should also be under
stood by the  Minister.  The Bihar 
Shellac Enquiry Committee  Report 
has very clearly revealed the horri
ble conditions of work  which  the 
workers have to face in this industry. 
90 per cent, of the workers who have 
to work through the process of melt
ing the lac get their hands and feet 
crippled and deformed after two i.r 
three years’ work.  This is due to the 
terrible heat  that emanates during 
the melting process.  I went to Puru- 
lia and I personally saw a large num
ber of workers who  showed  their 
hands to me.  They were almost de
formed and with  deformed  hands, 
they somehow or other pull on with 
the work.  Though with the deform
ed hands and feet, they can, some
how or other, continue to work, once

they are discharged, they are com
pletely unfit to take up  any other 

work.

The decreasing export of  shellac 
results in the closing down of the 
shellac units.  That means  unem
ployment among the workers wno de
pend on the shellac industry.  Their 
unemployment is such that it is not 
possible for them to take up  any 
other profession for  they  are  com
pletely  unfit  with  the  deformed 
hands and feet.  So, they will have 
to  remain  unemployed  throughout 
their lives.  Unless they  are given 
some special type of  job in which 
they can fit in, they have to remain 
unemployed.  Therefore, the problem 
of the workers of the shellac industry 
involves urgent measures for rtlief, 
by way of fresh and suitable employ
ment for those who have been crip
pled in the course of theii- work.

As far as I remember, thp Bihar 
Shellac Enquiry Committee has defi
nitely stated that out of  die otss, 
some amount should be  earmarked 
by  which  the  labour  welfare 
measures  can  be  undertaken.  I do 
not understand why the Ministry, al- 
thoû  they  have brought forward 
this Bill as a result of the comments 
made by the Bihar Shellac Enquiry 
Committee, have failed to give any 
consideration  to the very  serious 
problems that have been pointed out 
by the  Enquiry  Committee,  Some 
provision has to be made to the effect 
that a part of the cess amount should 
be spent for the welfare of the injured 
workers also.

For the reasons stated earlier,  I 
feel that this Bill does not touch the 
problem of lac industry at all.  I do 
not understand why, after the  En
quiry Committee has  brought  for
ward a report and when ih&t report 
has been before the public  for two 
long years, and especially when that 
report has made very clear criticism 
and suggestions in respect of the im
provement of this industry, this sort 
of token charity, as it were, has been 
shown in this Bill and why all  the 
major orrMems have been  evaded.
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It is quite good that the committee 
has been reconstituted. Members  of 
Parliament have been  included  and 
a larger representation is  given to 
the lac growers.  At the same time, 
you must give special representation 
to smaD manufacturers of shellac and 
iftlso to labour.  Otherwise,  that very 
serious problem of the labourers will 
remain completely unattended to and 
their horrible condition will  conti
nue.  If you entirely depend  upon 
the big manufacturers, they do not 
bother about the unemployment  of 
the labourers and about the decrease 
in the sheUac export, because their 
;profits are secured by the export  of 
seed lac, which is increasing by leaps 
and bounds.  Representation  to the 
small  manufacturers  and  labour 
should be given, so that some labour 
welfare arrangement can be  made 

.out of the cess fund.

5 P.M.

In this connection, I would draw 
the attention of the Ministry to the 
more basic problems of the lac indus
try.  India meets 90 per cent, of the 
world demand of  shellac.  Out  of 
-that, I remember that 70 per cent, of 
the export is to America. But,  the 
peculiarity is that though we are the 
bulk suppliers of shellac to the whole 
world, we cannot control the industry 
. and have our own independent policy. 
We have got to be dictated by what 
the  American  market  says.  In 
America, they say they will not take 
shellac, but they will only take seed- 
lac, which is used as a raw material 
for producing shellac.  They  find it 
.-cheaper to purchase  seedlac  and 
produce shellac out of it and there
fore, they are decreasing the demand 
for shellac and increasing the demand 
for seedlack.  They are  trying  to 
use our country as a supplier of raw 
material and it is this attitude of the 
overseas market that has created a 
crisis in the shellac  industiy.  Our 
export of shellac is gradually decreas
ing, resulting in terrible unemploy- 
/ment of the labourers and in the clos

ing down of factories by small manu
facturers.  The  profit-making policy 
of the big concerns is not  affected, 
because they have got arrangements 
to produce both shellac and  seedlac. 
They are closing down tlie  r»hellac 
imits and increasing the seedlac pro
ducing units, so that their profits re
main imchanged.

If we are reconstituting this com
mittee, it should not be simply to see 
that there is a committee to adminis
ter the cess fund.  It should be a com
mittee that can look  into  the  im
provement of the industry as a whole, 
that can suggest proper remedies of 
the problems and proper way out of 
the crisis.  It is not enough  to re
constitute the committee; we should 
also give such ixjwers to this com
mittee by which they can deal with 
these basic problems.  There are cer
tain remedies by which these basic 
problems can be solved.  Firstly, the 
export of seed lac has to be controll
ed.  We cannot simply depend upon 
the whims and desires of the Ameri
can market.  Simply  because  they 
want only seedlac and not shellac, 
we should not export seedlac alone 
to please them and get some money 
somehow or other.  If we do that, it 
will lead to the ruination of the in
dustry.  We should decrease seedlcfc 
export and fix shellac export at a cer
tain level.  Secondly, the price should 
be  controlled  by  Government. 
Thirdly, all the  small  manufactu
rers have to be  given  protection. 
Fourthly—̂this is more  important— 
newer markets  should be explored. 
We cannot depend entirely on  the 
American export,  which,  although 
depending entirely on Indian shellac, 
dictates terms, leading to the ruina
tion of a large number of  workers 
and small cottage-industrialists.  We 
must explore other markets also, so 
that this dictation by 13ie  American 
market can be avoided.

Lastly, I think that this committee 
should be given the power  to find 
out ways and means by which diffe
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rent varieties of shellac  production 
can be made.  Out of  shellac,  all 
sorts of fancy goods  are  produced 
and We purchase these  goods  from 
the outside market, although shellac 
is produced here.  It is not at  all 
difficult to find out ways and means 
to establish units in which  different 
varieties of articles generally made 
of shellac can be manufactured here. 
If we can do that, we can have our 
own shellac market here and we need 
not depend on the American market 
so much. It is in this way that a pro
per improvement of the shellac  in
dustry can be made.

The present amending Bill should 
have taken into account  all these 
basic problems.  I am really  at a 
loss to understand why even  after 
the Bihar Enquiry Committee  have 
given their  recommendations  and 
suggestions,  the  Government  has 
brought forward  this sort of  Bill, 
which does not  touch the problems 
obtaining in the shellac industry at 
all.  I admit that there is an improve
ment on the original Act. but I feel 
that the Bill does not at all touch the 
problems of the  shellac  industry 
without tackling which  there cannot 
be any improvement of our ecenomy.

3To (tNV ̂ 3̂  :

TO
I  4  W trfw # ^

arRTT f ̂

 ̂   ̂  ̂t.   ̂   I

fiw   ̂WR-

5?:) : OT 3RFT  ̂ W W I I

•It Wo  ̂  ^

t I tHV ^

 ̂f 3ft ^

t I rTTO- ^

VtfW  ̂  ^

fS  ̂11   ̂  ̂^

 ̂  ̂I 
 ̂ ^  ̂  ̂ f  ̂  

 ̂ ^  |i 

 ̂    ̂   ̂ i

(snfhRTW)   ̂ ^

?fk  rR)  ̂   ̂ I

%  OT  ̂   ^   ’THT w

q̂qr<r  (Mr̂)  ̂ t *  ̂ 

?rm  ̂ t̂tw

^ 11

(’srm) t̂TTT  ̂  t  ̂ ^
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ÊTPT  ̂ r̂psr  ^

T̂̂rr  ̂  ̂ <(Hi+
T̂# f 3̂»Rft <TTWT T̂THT  ^
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cIT̂ ̂  I ^ ̂  ^
 ̂ ̂  I 5̂ 3TRVRt  ̂ I I 
$ ?ft 33ff  Hîd( f ftp arrr̂
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Shri S C. Samanta (Tamluk):  We
are thankful to the hon. Minister for 
bringing forward this amending  Bill 
for the reconstitution of tffe Indian Lac 
Cess Committee. We would have been 
more glad if with this he had brought 
some change in the duties and func
tions of the Committee also.

We have come to know  the  cess 
of Rs. 2 lakhs which is collected every 
year by the Indian Lac Cess  Com
mittee is not being spent.  My friend 
Shri Tushar Chatterjea was referring 
to the condition of the labour in the 
' area.  The  lac  industry  has  been 
usurped so to say by some three or 
four foreign firms and the indigenous 
industry is at stake at  present.  My 
friend was describing how the workers 
produce shellac in the fire and their 
hands are burnt.  Because there are 
only three mechanised units  in  the 
industry, they pay the labourers ac
cording to their pleasure.  The  pay 
is very low and  when  they  retire 
they are in a miserable condition. At 
the same time we find that there is 
so much money at the disposal of the 
Committee.  Why not some amount 
be granted to those workers who are 
retiring?  We shall be glad if the re
constituted Committee looks into this 
favourably.

These  foreign  firms  are  after 
money.  They  are  exploiting  the 
labour.  They are not at all  favour
able to the workers.  The  workers 
are suffering.  At the same time, indi
genous producers are also  suffering

because they cannot compete with the 
mechanised  industry.  So,  Govern
ment should come  forward  to  pro
vide some safeguard to the indigenous 
manufacturers of lac and if necessary. 
Government  should  come  forward 
with a loan to these indigenous manu
facturers to establish  factories  and 
compete with the foreign firms.

The hon.  Minister  has,  by  this 
change, provided for aine  members 
to represent  cultivators.  I  would 
like to know from the hon. Minister 
as to how the representation of the 
individual States has been calculated. 
What is the standard—̂production or 
anjrthing else?  Again in the proposed 
sub-section (viii) of section 4 he has 
provided that one shaU represent the 
cultivators of  lac  in  States  other 
than those referred to in clause (vii). 
These representatives also  are  from 
the place where lac  is  cultivated. 
Why should there not be ten or twelve 
representatives?' If there be any cul 
tivation at all in any State, in order 
to give encouragement to the cultiva
tors there, they should also be rep
resented in the committee.  My hon. 
friend there also was pleading  that 
more persons should have been rep
resented  on  this  committee  from 
among the  manuacturers.  I  would 
like to know from the Minister which 
States he has in' mind, from  which 
one representative will be taken  in 
over and above the  nine  manufac
turers.

When 90 per cent  of the  lac  or 
shellac is supplied by India,  why 
should the Government not oome for
ward to  control  it?  Why  should
Government be agreable  to  export
seedlac?  I  think  seedlac  export
should ba banned, and factories should 
be established with the help of Gov
ernment to export only  shellac.  If 
we do not export seedlac, then other 
countries cannot  say that they  are 
not prepared to accept shellac.

In conclusion, I would request the 
Minister to see that the  difficulties 
and distress  that are faced by  the 
labour  and  manufacturers  thera
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should be looked into, and if neces
sary, Government should come  for
ward with another amending Bill  to 
safeguard the interests of  the  indi
genous growers and the labour.

Shri L. N. Sfishra: I do not want to 
make a speech, but I would like  to 
ask only one or two questions of the 
hon. Minister.

How has this lac cess fund  been 
used? How is it  that  the  closing 
balance is increasing every year? Is 
tht cess fund utilised at all for  the 
purpose for which it is meant?

Secondly, I would like  to  knov/ 
how the trade in lac has been mono
polised only by three or four foreign 
parties.  Have Gk)vernment any pro
posal to break this monopoly by tak
ing this trade also into the purview 
of the State Trading Corporation.

Mr. Chairman: I find that there is 
no other hon. Member who wants to 
speak.  There is lack of interest. So. 
I shall now call the Minister.

Dr. P. S. Deshmnkh: First, I shall 
deal with the points that have been 
raised in the course of the speeches 
made by the hon. Members, and then 
I shall come to the questions put by 
my hon. friend Shri L. N. Mishra.

I am very happy at that at  least 
two Members have exhibited consi
derable interest in the  lac industry, 
and thê seem to know at first hand 
the position of the industry as well as 
that of the workers and the growers.

I refer especially to my hon. friend 
Shri Tushar Chatterjea,  who  dealt 
with the subject  in  a  considerably 
comprehensive  manner.  My  only 
complaint against his speech is that 
he is trying to find a remedy for all 
the difficulties by an amendment of 
this Bill,  I am afraid that  is  not 
possible.  I may forthwith tell  him 
that I have personally studied  the 
report to which he made  repeated 
reference, namely the report produc
ed in the Bihar State by a committee

of experts. As a result of that report; 
I held a special conference at Ranchi 
That conference  was  held  at  thfe 
instance of the Industries  Minister 
from Bihar.  I was personally present 
throughout the discussions, and many 
decisions were taken  there,  which 
were acceptable to the Bihar Govern
ment as well as to the members who 
attended that conference.

Although it is not correct  to  say 
that we have derived the inspiration 
for bringing forward this amending 
Bill only from that report, yet I may 
inform my hon. friend that most of 
the outstanding issues which could be 
remedied have been remedied,  and 
action has been taken.

The conference to which I  have 
made a reference was held at Ranchi, 
and it was followed by another con
ference at Simla, where not only the 
Bihar representatives, but also repre
sentatives and Ministers from other 
lac-growing States were present. That 
conference was just before the draft 
of the Second Five Year Plan  was 
prepared; and it was held by me with 
the object that at least in the Second 
Five Year Plan, we might be able to 
minimise the hardships of the growers 
of lac as well as the manufacturers.

The number of indigenous manu
facturers is not 200.  It is  double 
that nimiber; it is nearly 400.  I may 
forthwith say that the reason  why 
the reservation of one representative 
at least for the indigenous manufac
turers has been removed is  for the 
sake of enlarging their representation 
rather than for minimising it.  Out of 
the four representatives  which  we 
have got for manufacturers of shellac> 
I would not be surprised if we are 
in a position to give not only twô 
but probably one  more,  to  tnese 
people.  So, I can assure îm  tnat 
the removal of the reservation of one 
representative for smaUer  manuiac- 
turers of shellac was not  with  the 
intention of eliminating their repre
sentation which they had, but with
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the definite intention  of  enlarging 
their representation.

So, I think that at  laast  in  this 
point, we have met his wishes, and 
there would therefore, be no need for 
him to press the amendment that he 
has tabled.  I have given this specific 
assurance already.  This  point  was 
discussed also in the Rajya  Sabha. 
and the amendment which was made 
in the original Bill  was  with  this 

intention.

We also saw that there were only 
two or three bigger  manufacturera. 
and while  we  were  giving  them 
ipso facto  representation, the  other 
indigenous manufacturars were  ndt 
duly represented.  So, I  can  even 
give my hon. friend this  assurance 
that there is very possibility of giv
ing at least two representatives  for 
the indigenous growers.

The criticism I made of my hon. 
friend  Siori  Tushar  ChaEtterjea's 
speech, namely that he is trying tore- 
m ŷ  all the  defects  and all the 
handicaps of the people  engaged in 
this in dustry by amending  this Act, 
is applicable also to the speech of my 
hon. friend Shri S. C. Samanta;  he 
has pleaded that we should come for
ward with a more radical amendment 
of the Act, so that whatever balance 
is left of the cess fund should be uti
lised for other purposes.

But I would lika to tell him that 
these are all commodity committees. 
There is a definite pattern of  work 
before them, and I am afraid it can
not be extended, however  desirable 
it may be, for labour welfare  and 
such other activities.  The  functions 
of these committees are  limited̂ to 
research on the one hand, and exten
sion on the other, and also certain 
other incidental things which will lead 
to the development of the growing us 
well as the manufacuring  industry. 
The functions do not go be>’ond that. 
And the position is exactly the same 
as in the  case of the Indian Central 
Cotton Committee, which  does  not 
deal with the welfare of the textile

workers, for it is absolutely beyond 
its scope.  These  commodity  com
mittees are meant for the  develop
ment of the commodities, for establish
ment of research institutions arid  so

I am glad that my hon. friend has 
made the suggestion for extending thn 
results of research, and heus compli- . 
mented the institute on its work.  I 
am very happy that he has appre
ciated the work that is being done 
there.  When I visited this institute, 
it was decided that we must try and 
undertake a larger activity for  the 
purpose of taking the results of this 
research to the people.  I think an 
extension officer has  already  been 
appointed.  We have every desire to 
intensify this activity, so that the re
sults of research are passed on to the 
people so that they could  take ad
vantage of them.

So, I must say that giving any re
lief to the labourers directly,  either 
by way of utilising the  cess fund 
balances or in any other way, will lie 
outside the scope, not only  of this 
Bill, but also of the powers of the 
committee.  But nonetheless,  I sym
pathise with the  hardships of  the 
labourers, and we as a Government— 
both the State Government as  well 
as the  Central  Govemmentr—apart 
from the activities of this committee, 
will certainly pay attention  to this 
matter.  I shall certainly  note  this 
and bear this in mind, and see also 
what the State Govemmerits and we 
can together do, so far as the ameli
oration of their  condition  is  con
cerned.

It was also suggested that we should 
have  a larger  representation  of 
growers than we have provided for. 
I would urge that this is a very ex
tensive representation.  The original 
composition of the  Committee con
tained only 15 members.  It is our 
experience also that if we make the 
Committee too unwiedly,  then  the 
intensity and quality of  work suf
fers.  So we erred on the somewhat 
conservative side,  although we had
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to increase the membership to  24. 
Out of this number  of  24,  9 are
growers’ representatives and  3 are 
going tb be representatives of Parlia
ment.  That should, more  or  less,
make a majority.  There  are  also 
other interests who are not adverse 
to these representatives.  So I think 
the representation we have provided 
is quite adequate.  For  instance, a 
scientist whom we want to appoint, I 
am sure, will not be under the thumb 
of the manufacturers whose numbers 
are going to be  reduced  progres
sively and very substantially.  So I 
urge that the representation we have 
provided at the present moment  is 
very adequate.  The growers are now 
fully represented.

Shri S. C. Samanta wanted to know 
to whom  this one representative of 
lac growing States not  already re
presented was reserved  for.  I  am 
not in a position to give a categori
cal or full reply at the moment.  But 
I think States like Punjab and UJP. 
may probably find a place, or it may 
be  any  other  State.  It  may  be 
Hyderabad also which may be grow
ing a little lac.  This is a sort of mis
cellaneous representation  which we 
have reserved in our power.  When 
we feel that a certain State shows in
terest, then that representation  will 
be given to it.  Bihar is, by far, the 
most important  State.  It  produces 
more than 60 per cent, of the lac pro
duced in the country.  Therefore, the 
most substantial  representation  has 
gone to that State.

So far as finances are  concerned, 
the annual income from the cess  is 
between Rs. 6 to Rs.  7 lakhs.  The 
balance on 31-3-55 was rather large, 
but  I  think  we  have  got  new 
schemes by which we will be able to 
utilise this for the benefit of  the 
industry.  The  balance  was 
Rs. 23,53,701-4-7.  It does look to be 
a big balance.  That also happens in 
the case of the ICAR.  But we have 
schemes- which work for a number 
of years and the  seemingly  large 
balance is ultimately spent.

Mr. Chairman: Why  nothing  is
spent for four years?  The annual 
income is Rs. 6 lakhs.  You have now 
a balance of Rs. 23 lakhs.

Dr. P. S. Deshmnkh: It has been
accumulating for the last few years.

Shri K. K. Basa: They have spent 
only Rs. 1 lakh.

Dr. P. S. Deshmukh: Money saved 
is always welcome.  Money expand
ed should be objected to.  But  we 
will see if there is any possibility of 
expanding its use.

Shri K. K. Basa: Do not spend on 
officials; spend on real work.

Dr. P. S. Deshmukh: That is what 
our anxiety is.  If we wanted  to 
spend on officials, we  could  have 
spent it.

I do not think  there is any other 
point which I have not touched.

Mr.  Chairman: There  was  one
point made about controlling export.

Dr. P. S. Deshmukh: I  have  un
dertaken many-side activities in my 
life.  Among other things I happened 
to be the Chairman  of  the  State 
Trading Committee and we had re
commended  that  the  Government 
should consider State trading in shel
lac. Of course,  there  are  certain 
diflflculties.  I am glad the  Cori>ora- 
tion has now been established.  I am 
sure it will be up to that Corpora
tion to think whether it can take up 
this matter under State trading.

So far as export of seedlac is con
cerned, I  do not think we can sud
denly take such an action and ban its 
export altogether, although we  will 
certainly  again  examine  whether 
there are any possibilities  of mini
mising the export of seedlac and push
ing up more shellac.  But the whole 
business is rather intricate.

I may also assure Members  that 
the domination of the foreign manu
facturing concerns is not likely  to 
remain intact hereafter, not only be
cause of the larger representation o£
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and this House, on the  Committee 
but otherwise also.  But with  many 
disadvantages, there are certain ad
vantages also which we secure, and 
in our hurry to do away with the dis
advantages,  we do not want to cast 
way  the  advantages  also.  Ncme- 
the- less. I am not speaking in favô 
of these big concerns, but  we will 
have to examine the whole position 
and act somewhat cautiously.

Shri L. N. Mishra: How is the Lac 
Cess Fund utilised, and what is be
ing done to do away with the mono

poly?

Dr. P. S. Deshmnkh: I have already 
replied about  the funds.  Actually 
there is no monopoly as such.  They 
are  the  substantial  producers  of 
shellac and naturally, they dominate 
the market.  But, as I said, both the 
Bihar Government and we are exa
mining  the possibility  of giving a 
larger  shsre  of  transactions  and 
business to indigenous manufacturers.

As regards utilisation of the fund, 
at the present moment, it is the in
come of this Committee only.  It  is 
for this Committee to  frame plans 
for the expenditure of the fund.  It 
is not utilised for any other purpose.

Shri L. N. Mishra: Is it being uti
lised ? Every year the  fund  is  in

creasing

Dr. P. S. Deshmnkh:  We are go
ing to examine schemes by which we 
will spend the amount.

Shri Ibrahim: What about co-ope

ratives?

Dr.  P.  S.  Deshmnkh:  That,  of 
course is for the State Governments 
to do.  As the hon. Member knows, 
we have a large plan for extension 
of co-operatives.  If any co-operatives 
are established, the Central Govern
ment will be very glad to give them 
loans and other assistance, provided 
the State Governments frame schemes 
and recommend them.

Mr. Chairman: The question is:

“That  the  BiU  further  to 
amend the Indian Lac Cess Act, 
1930, as passed  by  the  iUjya 
Sabha, be taken  into  considef- 

ation”.

The motion was adopted,

Mr.  Chairman:  We will take up

all the clauses together.

Shri Tnshar Chatterjea:  In  view
of the Minister’s assurance, I do not 
want to move my amendmait No.  1, 
but I move amendments Nos. 2 and 3.

Clanse (Amendment of Section

4)

Shri Tnshar Chatterjea:  I  beg to

move:

(i)  Page 2—

after line 5, insert:

“(iva) four members represent
ing workers of the shellac indus
try, to be nominated by the Cm- 
txal Government in  consultation 
with the recognised central orga
nisations of labour;”

(u) Page 2—

(i)  line 16, for “four members'" 
substitute “five members”; and

(ii)  line 22,  odd at the  end: — 
“and one shall represait the Minis
try of Labour”. '

Dr. P. S. Deshmnkh:  I  am  sorry 
I am not in a position to accept these 
amendments.

Mr. Chairman:  I  shall  now  put 
these amendments to the vote of the- 

House.

The question is:

Page 2—

after line 5, insert:

“(iva) four members represent
ing workers of the shellac indus
try, to be nominated by the C -̂ 
tral Government in  consultation 
with the recognised central orga
nisations of labour;”

The motion was negatived.
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Mr. Chairman: The question is:

Page 2—

(i) line 16, for “four  members” 
substitute “five members”; and

(ii) line 22, add at the end:
‘‘and one shall represent the Ministry 
of the Labour”.

The motion was negatived.

Mr. Chairman: The question is:

'That claû  2 to 5, clause 1, 
the Enacting '̂ormula and  the. 
Title stand part of the Bill”.

The motion was adopted.

Clauses  2  to  5,  clause  1, the 
Enacting Formula and the  Title 
were added to the Bill.

Dr. P. S. Deshmnkh:
move:

I  beg  to 

‘That the Bill be passed”.

Shri S. C. Samanta: Lakhs  are
being ‘spoiled’ in the lac industry.

Dr. P. S. Desdminkh: Your com
plaint is that we are not spending.

Shri S. C. Samanta:  I thank the
hon. Minister for this Bill, and I h<̂ 
that an exhaustive amendment wiU 
be . brought  forward  in  the  near 
future.  He has shown to us the difiEl- 
culty that the commodity committees 
cannot spend money on labour facili
ties and other things.  I will request 
him to see that a certain sum should 
be with the reserve iimd of such com
mittees and the rest only should go 
to Government for ameliorating  the 
conditions of labour.  This is my sug
gestion.

Dr. P. S. Deshmnkh:
the suggestion.

I have noted

Mr. Chairman: The question is: 

‘That the Bill be imssed**. 

The motion was adopted.

3388

INDIAN COTTON CESS  (AMEND
MENT) BILL

The Minister of Agriciiltiire (Dr. 
P. S. Deshmnkh): I  beg  to move:

“That the Bill further to amend the. 
Indian Cotton Cess Act, 1923, as pas
sed by the Rajya Sabha, be taken in
to consideration.”

I am glad that all these two or three 
Bills are coming before the  House 
simultaneously.  The purpose of this 
Bill also is substantially the same as 
that of the Bill which has just been 
passed by the House. Essentially, we 
want to give representation to Parlia
ment.  Here also there is a provision 
for two Members from this House and 
one Member from Rajya Sabha to be 
represented on the Indian Central Cot
ton Committee.  We are also provid
ing for larger representation of the 
growers on this committee.  Original
ly, we had 9 representatives of cotton 
growers, 2 from Bombay, 2 from Mad
ras, 1 from  Punjab, 2  from U.P., 2 
from Madhya Pradesh.  This has been 
very substantially increased to as big 
a figure as 26; it is nearly 300 per cent. 
The representation will be, Bombay 
5, Madhya Pradesh 5, Hyderabad 4, 
Madhya Bharat 2, Saurashtra 2, Mad
ras 1, Andhra 1, Bhopal 1, Mysore 1, 
PEPSU 1, Pimjab 1, Rajasthan 1 and 
U.P. 1.

Shri T. B. Vittal Rao (Khammam): 
How do they relate to the production 
of cotton in those States?

Dr.  P.  S.  Deshmnkh: This  ig
roughly according to the acreage un
der cotton.

So, the main purpose of this Bill 
was to meet the wishes of this House. 
They had suggested some time ago— 
it was in 1953—that the Parliament 
should be represented on these com
modity committees and the growers* 
r̂resentation should be  increased. 
We have done this at the cost of the 
Government of India's nominees. Ori
ginally, we had 15 nominee® whom we 
could nominate on toe Indian Central 
Ĉt<̂ Committee and we have  re
duced this to only 6.

Mr*  Chairman: Your  nominating 
power is not reduced; it is tb«re
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Dr. P. S. Deshmakh:  These  re
presentatives are  generally  recom
mended by the States and to that 
extent we do not generally interfere. 
So, the hon. Members will be able to 
see that we have carried out  their 
wishes very substantially, if not very 
fully—probably more than they them
selves expected.  The total strength of 
the Committee which was 53 has now 
gone up to 66; out of which 26 will 
be growers’ representatives, 3 will be 
Parliament Members.  Some  of  the 
other members who will be more or 
less interested in the growers’ inter- 
■est will also support them.  There
fore, the interests of the growers will 
be protected far better.

There was, incidentally, one other 
difficulty with the original Act. There
fore, we are defining m̂anaging ag
ent’.  There was some difficulty in 
the collection of the cess according to 
the original Act.  Originally  the 
term used was ‘owner’ and it was not 
defined anywhere.  So we have taken 
this opportunity of putting in an am
endment in such a way that nobody 
would be able to avoid paying the cot
ton cess which goes  to the  Indian 
Central Cotton Committee. The word 
“occupier” is substituted for the word 
“owner” and the word is defined here. 
We have also used “managing agent” 
having the meaning assigned to it in 
the Indian Companies Act, 1913.

There is  nothing controversial  in 
this Bill.  One amendment is for re
moving  the difficulty in the collec
tion of the cess and the others are to 
meet the wishes of the  House  for 
larger  representation.  I hope  the 
House will accept this measure.

5-46 P.M.

[Mr.  Sp e a k e r in the Chair]

Mr. Speaker: Motion moved:

“That the Bill further to amend 
the Indian Cotton Cess Act, 1923, 
as  passed by  Rajya Sabha,  be 
taken into consideration.”

Smi Sadhan Gapta (Calcutta South
East): This Bill is of rather  greater 
importance than the small time allott* 
ed to it suggests.  The Bill deals with

the constitution of a  committee  no 
doubt, but the committee is  charged 
with the woric of applying the  cess 
collected on cotton.  The  importance 
of the cess is very much  as far as 
growers are concerned,  because  the, 
use of the cess is for the purpose  of 
promoting technological and  agricul
tural research as provided imder sec
tion 12 of the Act,  and, of  course, 
assistance to manufacturers  is  also 
contemplated as well as assistance for 
the purpose of marketing.  Whatever 
might have been the importance of 
the cess previously for the purpose of 
assistance to manufacturers or for the 
purpose of marketing, today the  im
portance of the cess is bound to  be 
in the assistance rendered to growers 
of cotton and in the matter of techno
logical and agricultural research,  be
cause manufacturers are hardly likely 
to be benefited very much and hardly 
likely to care very much for the  re
latively paltry simi that is recovered 
from the cess.  I think the latest'̂re
covery is about Rs. 50,00,060 or so.  I 
am not equipped with the up-to-date 
figures, but even if it is Rs. 50,00,000— 
it could not have  been  more—̂the 
cotton manufacturers in our  country 
are not likely to be  interested in so 
small a simi.  That is the importance 
of the cess.  It is the vital concern of 
the growers.

When we look at the  amendments 
proposed in the Bill, we find that the 
Committee is heavily weighted  with 
the representatives of industry  and 
trade and not with the representatives 
of the growers.  Although the growers 
are the most interested party in appli
cation of this cess,  yet the  heaviest 
weightage is given to industry  and 
trade.  For example, if you just look 
at the new proposed section 4 of the 
Act, which is introduced by clause 3, 
there is the Vice-President  of  the 
Indian Council  of Agricultural  Re
search; I have no quarrel with  that. 
Then there is the Agricultural  Com
missioner  with the  Government of 
India; he may be there. Then there are 
two persons to be nominated by  the 
Central Government to represent that 
Government; here, of  course,  some 
amount of bureaucracy will come  in.
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Then there are foiirteen persons to be 
nominated by  the Central  Govern
ment, to represent  respectively  the 
Agricultural Departments of the Gov
ernments of the States—several States 
are mentioned.  Here also there  is 
bureaucratic weightage.  Now, No. 6 
is: 26 persons to be nominated by the 
Central Government in  consultation 
with the State Governments concerned 
to represent  the cotton  growers  of 
whom 5 shall be nominated from each 
of the States of Bombay and Madhya 
Pradesh, 4 from the State of Hydera
bad and two each from some of  the 
other States mentioned. Here also it is 
the Government who would nominate 
the cotton growers—I do  not know 
what kind  of cotton growers  they 
nominate.  Obviously,  here in  the 
name of cotton growers some persons 
congenial to the Government will get 
in.

Then, No.  7 is; 8  persons to be 
nominated respectively  by the East 
India Cotton Association, the Bombay 
Mill-owners’ Association, the Bombay 
Chamber of Commerce,  the  Indian 
Merchants’  Chamber,  Bombay,  the 
Ahmedabad MiU-owners’ Association, 
the Tuticorin Chamber of Commerce, 
the Upper India Chamber  of  Com
merce and \\.e Empire Cotton Grow
ing Corporation.  All these bodies are 
either interested in the textile indus
try or are interested  in the  cotton 
trade.

Now, the application of the cess in 
today’s context is not likely to assist 
the textile industry very much.  It is 
also not likely to assist the  cotton 
trade very much.  But they have a 
heavy weightage.

Then again, 4 persons are to be 
nominated by the Central  Govern
ment to represent the cotton manu
facturing or cotton ginning industry, 
of which two shall be nominated to 
represent the industry in the State 
of  Madhya  Pradesh  and  so forth. 
Now, it is either Government nomi
nating certain interests supposed  to 
be cotton growers or certain officials 
of the bvureaucracy or the trade and

industry nominating their represen
tatives.  The net result is that tjie 
growers do not get a genuine repre
sentation and trade and industry get 
heavily represented at the expense of 
the growers.

In this representation of the trade 
and industry we find firstly the name 
of the East India Cotton Association. 
We know how the East India Cotton 
Association came into conflict  witii 
the Forward Markets Commission be
cause they sought to put an end to 
forward trading by the East  India 
Cotton Association.  That  happened 
and in the  course  of  the  Rajya 
Sabha debate on this very BiU  the 
Minister of Commerce and Industry, 
Mr. Krishnamachari, had very bitter 
things to say about it.  Yet we find 
they have  representation,  although 
they do not seem to be very  much 
interested in the mattei  or  rather 
they should not have very much of 
an interest in the matter.

Secondly, there is the Empire Cot
ton Growing Corporation.  As far as 
I know, they have hardly any acti
vity here.  Their activities are  con
fined to Pakistan.  Yet, they receive 
a representation here.  I  object  to 
these two representations and I hope 
to move amendments for the deletion 
of their representations.

One welcome feature of the Bill is 
the  representation  of  Parliament. 
We have three Members of  Parlia
ment on the Committeo  now,  two 
from this House and one from Rajya 
Sabha.  But then the  peculiar  part 
of it is that although parliamentary 
representation  is  provided  for, the 
disqualification arising from that re
presentation is not removed.  I hope 
to introduce »n  amendment to re
move this disqualification also.

Therefore, 1 would strongly  urge 
that this Bill shouM be so amended 
as to serve the real interests  of the 
cotton growers, the real interests  of 
the persons who cultivate cotton and 
that way the cotton growers may be , 
protected.



3393 Indian Cotton Cess
(Amendment) Bill

14 AUGUST 1956 Flood-Aff ̂cted Dis
placed persons in

Agartala

3394

The committee consituted  may  be 
such, which, without being influenced 
by the interests of trade and indus
try may make a proper application 
of the cess, firstly, to >:elp the cotton 
growers  in  growing  cotton  and, 
secondly, to carry on such  technolo
gical smd agricultural research as to 
benefit cotton growers nnd  give our 
coimtry the wherewitbiil  to improve 
the production of roMon.  Por this 
purpose some device should be found 
by which cotton grov/ers would  get 
wide represeniaion in the committee. 
Secondly, I would  urge  upon the 
Government so to arrange the repre
sentation that trade and industry are 
not  too  heavily  represented  and, 
particularly,  interests  like  the 
East India Cotton Association,  who 
had been formerly gui\ty  of  illicit 
forward trading in coU:*n, and  also 
the Empire Cotton Gi owing Corpo
ration, who have practically  no inte
rest in India, are not represented  on 
on this cominittee.

Shri K. K. Basa  (Diamond  Har
bour): Mr. Speaker, Sir, though  the 
amendment is a very short one  and 
the Minister in the course of  his in
troductory speech tried to pass on say
ing that it is a very innocuous sort of 
amending Bill, we think that he should 
have given some more detailed infor
mation as to the manner in which he 
proposes to improve the  functioning 
of this particular Board.

Sir, you are well aware of the role 
of cotton in the economic life of the 
country and more so in our fight for 
national liberation. You are also well 
aware. Sir, that India, which was at 
one time very famous for her textile 
goods, used to export textile goods to 
Europe and other countries and  her 
goods had very support in the foreign 
markets.  When the Britishers came, 
through methods which were, as you 
know, imcivilised and barbaric,  they 
deliberately tried to stop and  injure 
practically our entire textile trade and 
the industry collapsed.  Then,  natu
rally, with the advent of the national 
movement, in 1906 the spirit of swa
deshi was roused  and  we tried  to

establish at least mills  to  produce 
cloth so that the Indian people  can 
put on the cloth made in India and 
not those brought  from  Lancashire. 
After that, in  1920, when  Gandhiji 
came and led the All India National 
Movement, there was a sort of a new 
feeling, a new impetus to this move
ment for the national liberation  and 
to some extent this industry grew up 
in our country, especially in the west
ern part of India.

Therefore, when we are discussing 
this provision regarding cotton cess, 
we should see to  what  extent  this 
Government,  after  they  came  inte 
power, had been in a position to utilise 
the cess that has been collected under 
this Cotton Cess Act of 1923.

Sir, shall I continue?  I  understand 
there is a half-an-hour discussion at six 
o'clock.  It is  already six  and I am 
likely to take some more time.

Mr. Speaker:  AH  right.  He  may
continue on the next day.

FLOOD-AFFECTED DISPLACED 
PERSONS IN AGARTALA

Mr. Speaker: We will now take up 
the half-an-hour-discussion. In a half- 
an-hour discussion the mover takes 
ten  minutes,  the  Minister  takes 
ten minutes and  in  between  two 
Members may have five minutes each.

Shri Biren Dntt (Tripura Ŵ t); Sir, 
with your permission I wish to raise 
a half-an-hour discussion  on points 
arising out of answer given on the 16th 
July, 1956 to Starred Question No. 12.

6  P.M.

I wanted to know how many per
sons  were  drowned  and how many 
houses  collapsed.  I also wanted  to 
know whether any aid was given to 
the bereaved families.  The reply was 
that that eleven persons were reported 
to have died and while two persons 
could be identified, it was found that 
those two persons were not displaced 
persons.  It is not clear whether the 
remaining persons were displaced per
sons or not.  It was said in reply to 
my  supplementary  question that no
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houses were washed away.  I come 
from  that  very  town  of  Agartala. 
Before the displaced persons entered 
that  town,  there  were  only 12,000 
families.  Now,.  16,000 familes  are 
there. Expect the 12,000 families, the 
rest are displaced persons.

Just after the reply to my questiwi 
was given, the Minister  of Planning 
and Irrigation and Power has given 
a  statement  about  the  situation.
He  said  in  that  statement  that 
almost  all the  mud  houses  have 
been  destroyed.  But  the  Minister 
«*f Rehabilitation has stated that not a 
single house has  been  destroyed.  In 
this  House,  whenever  we  ask any 
<luestion, such conflicting replies  are 
given.

I should also  like  to  invite your 
attention and  the  attention  of the 
House to another point.  On the day 
when my colleague,  Shri  Desaratha 
Deb wanted to move an adjournment 
motion,  the  Home Minister  himself 
tried to ridicule us before this House 
and before the official gallery and the 
visitors* gallery by saying that there 
was no flood. No Member of the Gov
ernment was  there to see the  flood.
But yesterday, it was said on behalf 
of the Government  that,  under your 
direction,  information  had  been 
collected,  that there was a flood and 
^t  90  houses  have  collapsed, 
that many people have  suffered and 
that the State Government were taking 
some steps to relieve the situation.  If, 
in answer to our questions, the authori
ties deal with us in this manner and 
give answers in this way, we are afraid 
we  cannot  discharge  our  duties by 
coming to this House.  We do not know 
how we can discharge our responsibili
ties by coming to this House.

With this backgroimd, I want to put 
certain questions straightway to  the 
Minister,  iFirstly, I want to know how 
many houses have been destroyed in 
Agartala  town  which  were  built 
through the loan granted by the Reha
bilitation  Ministry to  the displaced 
persons.  I want to know how many
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business  shops  have  been  washed 
away—the business shops which had 
been built with the loan granted by the 
Rehabilitation  Ministry.  How many 
petitions have  been  received  by the 
Government of  Tripura  and  by the 
Central Government from the loanees 
who had taken loans from thef ̂.A.F. 
and who have started  business in 
Agartala? I want to  know  whether 
any enquiry has been made on  those 
applications.

The Minister of Rehabilitation (Shri 
Mehr C%and Khanna): I though we 
were dealing with the floods—̂the num
ber of i>ersons who had died and the 
number of houses that have been wash
ed away, etc.  He is referring to R.A.F.

Mr. Speaker: It may be made clear in 
the course of the reply.

Shri Biren Dutt: I was only trsang to 
drive home the point that there was a 
serious flood in Agartala town.  My 
purpose was to bring to the notice of 
the hon. Minister that some special 
measures ought to be taken to relieve 
the  situation.  But  I  was  outright 
floored and was given the false infor
mation that no people died £ind that 
no houses collapsed.  I want to know 
whether those loanees who had taken 
loans from the State Government and 
from the R.A.F, have applied for more 
loans and begging  the  Government 
not to take away the loans  already 
granted to them—both the State loans
and the R.A.F. loans.........I have got
many copies of the applications which 
have been forwarded to me. I  want 
to know  whether  any enquiry has 
been  made.  There  are  some cases 
where motor-cars which have been pur
chased have been washed away. Some 
rickshaws were  purchased  out of the 
loan given and they were washed away; 
Home houses were washed away.

You may go through your colleague’s 
report.  The State Government or the 
Central Ministry has not given us any 
ir.formation about  these  cases.  Also, 
there is a bazaar known as the Agartala 
bazar near the Howrah river.  It has 
also been badly affected and almost all
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those people and that will not create 
ar̂y good  impression.  If  you have 
got 1*0 information  at  present, you 
about all these things and tell  us 
should try to get correct information 
how you are  going  to give  aid  to 
thpse suffering people.

The Depoty Minister of RehaMlita- 
tion (Shri J. K.  Bhonsle): I should 
like to know  from my hon, friend 
how many displaced persons, accord
ing to his information, have died, and 
also bow many displaced persons have 
been  given  help  at  the  rate of 
Rs. 0-6-0 by the administration.

Shri Biren Dutt; We in that com
mittee requested the  Govevmment to 
give the name and list.  According to 
one information from the community 
project area there were about 40 per
sons who were given Rs. 0-6-0 only. 
They were all displaced persons.

Mr. Speaker: How many died? 

Shrimati Renu Chakravartty: (Basir- 
hat):  He is not the Minister.  Why
should he answer?

Mr.  Speaker: No, no. How mjmy
died according to his informatioiy?

Shri Biren Dntt: Eight plus 4ree 
puls two  one. I  can give  the 
names, and out of these there was 
post mortem of eight  cases  in  the 
Agartala hospital.

Shri Mehr Chand Khanna: They are 
all displaced persons?

Shri K. K. Basa (Diamond  Har
bour): They are all displaced i>ersons.

Shri Mehr Chand Khanna: Let the
hon. Member say.

Shri Biren Dutt: Eight persons were 
displaced persons whose names were 
registered in the  Agartala  hospital 
and the other people were also dis
placed persons.  I can give the names, 
seven more names  of  displaced per
sons.

Shri Dasaratha Deb (Tripura East): 
My h'n. trend Shri Biren Dutt has 
dealt jntti ........

Mr. Speaker: The  practice  Is the 
hon. Member may put one question, 
two questions, like that.
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the houses have been washed away. 

They went with me and approached the 
Secretary, Mr. Mathur, who was sent 
very recently to  visit  that  area,  I 
toured with him; he has taken a note 
of the damages and has assured that 
something will be done.

Displaced persons  purchased plots 
of Icind and erected houses in Rampur, 
Ramnagar, Joynagar and Bomamali- 
pur; but, these areas have been re
quisitioned for building an  embank
ment for protecting the Agartala town 
from floods  Along with the devasta
tion of the  floods,  they  have been 
served with notices  to  give  up the 
plots of land; but, they have not been 
given any aid to build houses else
where.  I want to  know how many 
displaced persons have been ordered 
tc evacuate their places for embank
ment  purposes  and  what  type of 
special  relief  the  Rehabilitation 
Ministry  is  considering  for  them, 
because only Rs. 1 lakh were sanction
ed immediately  after the receipt  of 
the news that there was flood.  That 
money also was  not  earmarked for 
the rehabilitation of displaced persons, 

but it was drawn into a general pool. 
I can say from Government records 
that ex gratia grants from 6 annas to 
Rs. 50 were given.  This was the grant 
given for relief purposes.  This is not 
my own figure.  I am in the com
mittee  formed  by the  Government 
known as the Flood Relî Enquiry 
Committee; there we have discussed 
and collected all the information as to 
how the money granted was disbursed. 
It has been stated by the officers that 
grants of 6 annas up to a maximum 
rf Rs. 50 were given.

Therefore, I would like the Minister 

fo take serious note of these things. 
Within a week after the floods, seven 
people had  to conunit suicide.  They 
v/ere brought to the Agartala hospital 
for post mortem and it  was  found 
that they committed suicide due to 
starving conditions.  This is no joke. 
So I urge upon the Minister to take 
special care  If you v̂e some vague 
.answers, that will not bring relief to
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Sbri Dasaratha Deb: The other day 
Shri Datar has given a reply to my 
questltn lhat thi» Government of Tri 
pura was very alert about the flood 
siluatica, they were roaming irom one 
place to another and they had examin
ed the bunds and' were also helping 
ine pe:>pie,  but  In  another reooTt 
which has been supplied by the Irri
gation and Power Ministry it is said 
that “the happening was so unexpect
ed cin>i budier '̂.hat  there  was  not 
adequate time to issue warnings to all 
those who were likely to be affected”. 
May I know why these contradictory 
reports from the two Ministries?

There is another question regarding 
the Agartala  flood.  In  reply to my 
adjourment motion, Pandit Pant &aid 
that there was no flood  in Tripura 
State after 3rd Jxme, but in another 
report  supplied  by  the  Irrigation 
Ministry, it is ssdd:

“Due to heavy rains, the rivers 
the Deo and the  Dhalai  were in 
floods.  Portions of Kalashar town 
were eroded by the Deo and road 
communications to the town were 
cut  off.  Communications  to 
Kamalpur town were dislocated."

And further tne Home Minister was 
also pleased to reply to me that after 
that there was a flood at the end of 
July and that flood continued up to 
1st or 2nd August, like that.  I want 
to know why the Home Minister did 
not even take  care  and  take time 
to give the correct report to the House. 
He wanted to mislead the House and 
try to ridicule us.  We represent our 
constituency. We know our people. We 
get telegrams. I read out the gist of the 
telegram, but  the  Home  Minister 
asked: “Has anybody from this House 
seen flood in Tripura?”  It is not a 
question of this Member or that Mem
ber seeing it Whether  actual flood 
took place in Tripura State or not, that 
was the question.  It is the Minister 
who is responsible to get all this infor
mation and to supply it to this House.

14 AUGUST Displaced Persons in 3400 
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1 want to know why they have dealt 
with it like this.

Another question_____

The Bfininter  in  the  MUUstry of 
Hoipe Affairs (Shil Datar): May I rise 
Dn a point of order? It will be found 
that so far as the question that has to 
be considered is concerned, it relates 
to flood-affected displaced persons in 
Agartala,  not  other  persons, and it 
would not be îoper for my hon. friend 
tc go to the general question and make 
allegations.

Shri K. K. Basn: The reality is that 
two-thirds of Tripura’s populaticm is 
displaced.

Sliri Datar; I can understand discus
sion about displaced persons, not. all 
those affected by the floods.

Shri K. K, Basa: He does not know 
that two-thirds of Tripura’s population 
is displaced.

Shri Datar: They are not in Agartala 
town.

Shri K. K. Basa: You  cannot dis
tinguish between displaced persons and 
undisplaced persons.

Shri  Datar:  Two-thivds  does  not
mean one.

Shri K. K. Basa: It does not.

1 know that.  The Minister need not 
teU me that. {Interruptions).

Mr. Speaker: The  flrst  question is 
whether there were floods, irrespctive 
of whether  they  affected  displaced 
persons or non-displaced persons.  The 
hon.  Member  complained that there 
were floods.  But the Minister did not 
agree that there were floods at all. 
That is the first point.

The second point is whether displac
ed i>ersons were affected.  The third 
is, what relief has been given to the 
flocd-affected i)ersons;  Now, the pri
mary condition precedent is that there 
should have been floods.  If there were 
no floods, then  the  other  question 
would not arise  at  all.  There is no
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question as to whether they were dis
placed persons or rion-displaced per
sons.  In the usual  course,  they die, 
and they cannot commit suicidfe or be 
washed away by floods if there are no 

floods.

The whole  complaint  is  that th* 
Minister of Home Affairs had said that 

there were no floods.

Shri Datar: I never stated like tnat. 
That is incorrect.

Mr. Speaker: Not on that day; three 
days earlier, there were floods.

Shri Datar: In  fact,  I  answerec’ a 
question that there was a flood/which 
continued  for  two  or three days. I 
might also point out to you that a long 
reply has  been  sent  by  the Hô  
Minister himself to the hon. Memb».

Shri Dasaratha Deb: That is latert 
May I point out that I am not refer
ring to this answer? I  am  referring
to.........

Mr. Speaker: i can  only  say this 
much-  If, on that day, they did not 
have the  mformation,  and later on 
they had the information, there was 
no harm in that.

Shri B.  y.  Beddy  (Karimnagar): 
But they should not ridicule us like 
this.

Mr. Speaker: That was a motion of 
censure.

Shri Dasaratha Deb: May  I say a
word more?.........

Mr. Speaker: I have  given  two or 
three minutes to the hon.  Member 
already.  Now, I should call another 
hon. Member. ‘

Shpi Sadhaii Gapta (Calcutta South
East): I want to know a few things. 
Firstly, we find that  in  the case of 
territories administered  by Govern
ment, or  areas  administered  by the 
Central Government directly, whether 
it  is Tripura or Travancore-Cochin, 
what happens is that questions  are 
put, and correct answers are never 
lorthcoming,  or  the  information is

never forthcoming  at  all.  What is 

the reason for this?

In particular,  regarding  floods, we 
find that two Ministries never agree. 
The other day, my leader, Shri A, K 
Gopalan had pointed out that whereas 
Hood relief was actually given in some 
pjace in Malabar  or  Travancore-Co- 
chin, the Home Minister, I think, said 
that there were no floods there at aU> 
In this case also, we find that In the 
Flood Newsletter, it is mentioned that 
there were  floods  in  Tripura.  But 
before that, the Home Minister said 
that there were no floods after June, 
I  would  like  to  know why in the 
case of these  Centrally  administered 
areas, information  does  not reach in 
time.  Who is inefficient in this matterT 
Secondly, in the matter of floods, why 
dc  the  flood  waters  reach  certain 
Ministries  only  and  certain  other 
Mmistries  are  left  high  and  dry?

Shrimati Benu ChfUmivartty: May
I supplement what has been said just 
now? The House is aware that almost 
all  enquiries  regarding  the Part C 
States of Manipur and rTripura aae 
never  satisfactorily  replied  to.  In
variably, the answer  is  that the in
formation is going to  be laid on the 
Table of the House, or that no infor
mation has been gathered, or in case 
the information is gathered, it is con
tradictory.

I should like to know, and the House 
would Ifke to know what the Home 
Ministîr and the Government of India 
who are directly responsible for the 
administration of the Part C States are 
going to do to keep the closest day- 
to-day touch with the administration ot 
these areas directly, and to make it 
their  special  responsibility,  because 
there is no legislature in these areas 
up-to-date.

Shri Datar: I am rather in a difflcu.lt 
position, because the question related 
merely and solely to the flood-affected 
displaced  persons.  All the same,  I 
desired that  I  should  like to  be 
present here to answer such questions 
as woidd arise relevantly out of the 
main question.

Displaced Persons in 3402̂
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I did not like that the hon. Mem
ber should have dealt at great length 
with the general administration there.
I may point out here, that so far as 
the Home Ministry are concerned, they 
are always in touch with the Chief 

Commissioner,  and  on.  a number of 
occasions, We have given the necessary 
information, in respect of such happen
ings.  Secondly, steps have been taken
lo see to it that there is immmediate 
and prompt relief so far as the distress 
is  concerned.  Under  the  circum
stances, I submit that there is no justi
fication for making a general or roving 
charge that the Home Ministry is not 
taking proper  steps.  We  are taking 
fully all necessary steps.

I might also add this.  There was a 
flood.  It is sought to be stated that 
there is some inconsistency or discre
pancy between what the Home Minis
try stated—̂ what I stated or what the 
Home Minister Stated—and what was 
stated by the Irrigation Ministry. Now,
1 would point out that so far as these 
two statements are concerned, they are 
perfectly in harmony with each other. 
What  happened  was  that  on that 
particular day when the floods came 
in, there, it was not possible to know 
beforehand because  the  whole thing 
was sudden.  Therefore, all that was 
-said was that it was not i>ossible to 
give intimation or warning to all the 
persons concerned. The District Magis
trate himself, as also the Superinten
dent  of  Police  and  other  oflflcers. 
ectually moved in jeeps all around the 
town and gave information to as large 
a section of the poiwlation as possible.

Now, it is quite likely that inasmuch 
as the flood  or  the  inimdation was 
quite sudden and unexpected, a few 
persons might have remained without 
any such intimation.  But we have got 
here the clearest statement that our 
officers—the high officers—̂ went round 
and gave information.  We are trying 
to find out from  the  Meteorological 
-department whether timely intimation 
could be given because we are anxious 
ĥat there ought not to be any damage
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or loss to the people, and early intima
tion should be given.  Therefore, we 
are taking full steps to see that when
ever there is a  possibility  of a flood 
coming over,  we  should  have some 
intimation, to  the  extent  that it is 
possible, from the  Meteorological de
partment, and  in  all  cases we give 
proper warning whenever such inti
mation is received. We are extremely 
anxious to see that no loss of life is 
caused, nor any loss of property.

Under  the  circumstances,  I would 
submit that the questioner might have 
restricted himself only to the question 
of displaced  persons,  in  respect of 
also I find that an answer was given 
on behalf of the Rehabilitation Minis
try by my hon, colleague, Shri Abid 
AK.  That question was answered on 
the 16th July.  Therein, it is stated;

■  (a) “Eleven persons are report
ed to have died in Agartala due 
to floods, two of whom, who could 
be identified, were not displaced 
persons”.

Then in reply to  (c)  and (d), it 
was stated;

“A sum of Rs. 1 lakh was plac
ed at the disposal  of  the State 
Government for giving  relief to 
flood-affected displaced persons".

Thus, you will find that all necessary 
steps are being taken.  It is unfortu
nate that needlessly charges have been 
levelled and  especially  exaggeration 
has been indulged in.

Shrimati Brau  Chakravartty:  How 
do you say it is exaggeration? (Inter
ruptions) .

Mr. Speaker: Will all Members of 
the Opposition simultaneously talk?

Shri J. K. Bhonsle: Mr. Speaker, Sir,
I am sorry that there have been un
precedented floods resulting in loss of 
life as well  as  extensive  damage to 
property worth several lakhs and dis
placement of  about  150  families in 
Agartala.  I  extend  my  heartfelt 
sympathy to the victims of this catas
trophe, and wish to assure the House 
that so far as  Government  are con
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cerned, they have been doing, and are 
doing, everything possible to mitigate 
the sufferings of  these  untortuuate 
people.  My hon. friend,  Shri Biren 
Dutt, imfortunately, was not satisfied 
with the answer given to the question, 
No. 12 on the l6th of July.  The in
formation given then and any informa
tion that I am about to give, I must 
say. are not different.  I can appreciate 
the hon.  Member’s  anxiety and his 
effort in trying to focus Government’s 
attention so that relief measures could 
be speeded up.

In raising this half an hour’s debate, 
he has raised three points; firstly, the 
exXeni of loss of life from among dis> 
placed persons.  In this connection, my 
hon. colleague, Shri Abid Ali, made a 
very categorical statement in this House 
that there were 11 deaths, of whom 2 
were identified; and of the 2 and even 
the rest, there was not one displaced 
person. We have the latest informa
tion from the Government of Tripura. 
And, I find that reference to the death 
of any oisplaced person is not there. 
That goes to show (Interruptiony that 
the 9 persons who were imidentified at 
that time were not displaced persons. 
The only other way of showing that no 
displaced person died would be either 
by taking a census of the whole popu
lation or a census of the D. P. popula
tion alone, a  large  number of over 
36,000 or so.  It is a big  population 
and I am not quite sure of the figure.

Shri Mehr  Cfaand
about 3i lakhs.

Khaniia; It  is

Shri J. K. Bhonsle: I was thinfemg 
it to be about 36,000.  Since no D. P. 
has made a report—in each agency we 
have a  representative and if  there 
were any deaths so far as D. Ps. were 
concerned, they would have reported 
the matter to Government—I can say 
to the House that as far as Govern
ment is concerned, we have nothing to 
hide.  The facts as given and as stated 
are correct according to the report.

So far as the second question  goes 
the number of houses buUt with the 
aid or loan from Government, I must

say chat with the aid of Government,- 
;hat is to say, the loans advanced by 
Government to D.Ps., 3000 houses have 
been buUt in Agartala.  Out of this, 
as a result of the floods, 50 bouses had 
been damaged. None of them  belong 
to the refugees.  These  houses  are 
what are called ‘basha’ houses, bam
boo structure with plastered walls and 
cost between Rs. 300 to Rs. 500  ex
cluding the price of land.  The 100' 
houses that were damaged, according: 
to reports, have been repaired. There
fore, there is nothing to suggest that̂ 
so far  as the displaced  population 
there is concerned, Grovemment have 
not taken enough measures to see to
il that  they are quite  comfortably- 
set off.

Displaced Persons in 340̂
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In this connection I may also point 
out that the Government of India as 
well as  the  Rehabilitation  Ministry 
have donated a sum of Rs. 7i lakhs,, 
and the breakup of this figure is Rs. 
lakhs as grants-in-aid, Rs. 2 lakhs as 
sgiicultural loans and Rs. 2 lakhs for 
relief works.  In addition to that,the 
Prime Minister of India has donated 
a sum of Rs. 50,000 for relief purposes 
From the official reports that we have 
received about the extent of damage 
caused, I might bring it to the notice 
of the House that  there  were three 
types of  crops.  One is  called Aus 
paddy, and 3,550 acres of paddy land 
-has Deeij damaged to  the  extent of 
Rs.  3,69,200; then, Aman paddy, 650 
acres, the  damage  estimated  is- 
Rs. 1,01,400: then jute, 820 acres, the 
estimated damage is Rs. 2,05,240; then 
sugarcane, 26  acres,  the  estimated 
damage is Rs. 10,400; all these repre
sent  a  total  loss  of  Rs.  6,86,240. 
The number of cattle heads lost is 86. 
The relief measures so iar given by 
the Government are these:

Cash grants Rs. 3,40,000, including. 
Rs. 2,40,000 under the works scheme; 
loans advanced Rs. 2,00,000, as agri
cultural loans for the whole of Tri
pura; Relief Stores supplied and their 
estimated  value  pomes  to  about 
Rs. 1,50,000. Besides, the Government 
of Tripura  have  given  three  dsôs 
free  supply  of rice  to the  flood- 
affected persons.  So far as the seeds
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etc.,  are concerned,  they  are pre
paring to borrow a thousand maunds 
of  seeds  from  the Assam  Govem- 
ment.  Besides  this,  there  are  a 
number of philanthropic  Institutions 
and various bodies that have donated 
large quantities of stores  such  as 
-clothes, rice, chira, salt, cotton, medi
cine and the like.  If necessary, 1 am 
prepared to lay a list on the Table o? 
“the House.

The third point raised by my nor. 
ftiend is about the nature of aid given 
to the flood-aflPected pers<»s in Tnpura 
My hon.  colleague  has already Said 
that so far as the Ministry of Rehabi
tation is concerned, we have placed a 
sum of Rs. 1,00,000 at the disposal of 
the Tripura Government. It was sug
gested that this  amount  should go 
especially to the displaced persons. I 
might say in this connection that it Is 
jceither feasible nor advisable, when a 
catastrohe of this kind takes place, to 
;segregate people and give and in diff- 
•̂rent proportions.  So far as the Gov* 
■emment of Tripura is concerned, they 
i\ave pooled  ail  resources  received 
fi'om various bodies and they have not 
made any difference in the distribu
tion of their assistance so far as the 
displaced persons and others are con
cerned.

As my hon. colleague has said that 
since the floods have come almost all 
of a sudden,—I have read a  report 
which goes to show this—aU officers 
from the highest to the lowest have 
done their best, and 1 can assure the 
House  that  the  report  is  very 
thorough and everything possible is 
being done.  I am certain that  the 
Chief Commissioner of Tripura, whom
I know very intimately.............

Shri K. K. Basa: Maybe  a  Padma 
Vibhushan.

Shri J. K. Bhonsle: That is some
thing.  The  Chief  Commissioner  of 
Tripura is a military  officer who is 

quite capable and a man who could 
be trusted to act, in times of emer
gency like this, in a  manner  which 
would have no doubt in the minds of 
most of the people. 1, therefore, beg 
the House to appreciate that so far as 
the Tripura Government and the Gov
ernment of India are concerned, every
thing possible, as I have said before, 
has been done and will contiitue to b« 
done hereafter.

6-35 P.M.

The Lok SabhM. then adjourned till
II of the Clock  on Thursday,  the 
16th August, 1956.



3409 daily digest

[Tuesday,  îth 
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. PAPERS  LAID  ON - THE 
}  TAHLE  .  .  .  3253-54,3255

The following papers were laid 
on the Table:

(i) A copy of the Report of the
' Rehabilitation Finance Ad- 
ministTation for the half year 
ended the 31st December,
1955, under  sub-scction (2) 
of Section 18 of the Rehabili
tation Finance Administration 
Act, 1948.

<2) A copy of the Half Yeariy 
Report on the activities of the 
Coir Board and the working 
of the Coir Industry Act for 
the period ending the  31st 
March, 1956,  under sub- 
scction (i)  of  Section 19 
of the Coir Industry  Act,

1953.
(3) A copy of the informal Me
morandum  containing some 
observations on Indian Eco
nomic Probleriis and Policies 
by the World Bank Mission.

(4) A copy of the statement re
garding  measures taken for 
checkî rise in prices of 
foodgrains.  .

DEMANDS  FOR  SUPPLE
MENTARY GRANTS 1956-57- 3254

Shri M. C. Shah presented  a 
statement showing Demands 
for  Supplementary  Grants 
m respect of the Budget (Gen
eral) for 1956-57*

DEMANDS FOR EXCESS
GRANTS 1951-52  •  •  3254-55

Shri M. C Shah presented a 
statement showing Demands 
for Excess Grants in respect 
of the  Budget  (General) 
for  1951-52.  ^

DEMANDS  FOR  SUPPLE- 
 ̂ MENTARY GRANTS 1956-57
(TRAVANCORE-COCHIN). 3̂55

Shri M. C. Shah  presented a 
statement showing  Demands 
for Supplementary Grants for 
expenditure of the  Travan- 
core-Cochin State for 1956-57.

REPORT  OF COMMITTEE
ON PRIVAIT. MEMBERS*
BILLS  AND  RESOLU
TIONS—PRESENTED  .  .  3255

Fifty-eighth Report was presented.

BIU. REFERRED TO SELECT
COMMITTEE  .  • 3256-3349

Ths n) :n 1  o refer the Electri
city (Supply"*  Amendment 
Bill to a Select Committee 
was moved by the Minister 
of Planning and Irrigation 
and Power (Shri Nan̂) and 
discussed.  The motion was 
adopted.

BILLS PASSED  .  •  • 3349-«7

The following Bills were  consi

dered  and  passed :

(0 Multi-Unit  Co-operative 
Societies (Amendment; Bill, 
as passed by Rajya Sabha.

(») Indian Lac Cess (Amend
ment) Bill, as passed by 
Rajya Sabha.

BILL UNDER CONSIDERA
TION  .  •  • 33»»-94

Discussion on the motijm to 
consider the Indian  (>tton 
Cess (Amendment)  Bill, as 
passed by Rajjra ̂ bha, 
commenced.  The discussicm 
was not concluded.

HALF-AN-HOtJR DISCUSSION 3394-340*

Shri Biren Dutt raised a ĥ - 
an-hour discussion on points 
arising out of answer given 
on the i6th July,  1956 to 
Starred Question No. 12 ^ 
garding Flood-aflfected  Dis
placed Persons  in Agartala.
Shri J. K. Bhonsle  replied 
to the debate and the discus
sion H'as concluded.

AGENDA FOR THURSDAY,
16TH AUGUST, 1956-

Consideration  of Bihar and 
West  Bengal  (Transfcr|of 
Territories) Bill, as reported 
by Joint Committee.
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